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~ B l 1 t1B I  ASSBKBLY 01' DfDIA (~ l u l I B  , 
Monday, lit March, 1948 . 

The Assembly met in the Assembly Chamber of the Council House at a Quarter to ;Eleven of the Clo'}k, Mr. Speaker (The Honourable Mr. d. V. Mavalankar) in the Chair. 

BBB~ QUBSTIOBS ABD ABSWBU. t 
. ORAL ANSWER 

[501*-'61.5*]t. 
TROUBLE OWR DISARMING AN B.LA.s,c. BATTALION IN ALLAHADAD CANT1!ftENT 
516. *:Kr. R. E. Sldhva;' (a) Will the Honourable :Minister ofD'cfenee please state whether it is a fact that sOme trouble ~cu ed in Allahabad-can-tonment when the 10<lal military authorities attempted to disarm an llol.A.S.C. Battalion which had arrived there from Bombay? . 
(b) Is it a fact that some soldiers of the said Battalion resorted to firing and refused to surrender their arms? .. 
(c) Is it a fact that six Battalions of the Kumaon Regiment at Allahabad exchanged fire with the mutineers, disarmed them and put them under arrest? 
(d) Do Government propose to mllke a detailed statement regarding the cause of this mutiny? 
The Honourable Sardar Ba1dev SiDgh: (a) aiid(b). Yes. 
(c) The 6th Battalion of the Kum80n e iine~~ WaS employed in .this con-nection but they did not resort to firing. .  . 
(d) No. The persons mainly responsible for this incident a~ ein t e~ by Court Martial and the matter's therefore Bub judice. " ... 

LEASES OF CANTONMENT LANDS 
511. *Mr. ll.. E. Sidhva:. (a) Willt-he HQnoiH'ableMiHlster Of Deftmc" please state whether it is a fact that Cantonment land is being given in various Cantonment limit;; in India by Executives of Cantonments to selected· per>iOns, at a nominal rate? 
(b) Is it a fact that in some cases lands have been given on 25 to 50 yeals' leases at a nominal rate of rupees 1 to 3 per square yard, where'ls the r8Jie. f(lr the adjoining lands in Civil limits is ten times as much? . 
(c) Is it a fact that there are various kinds of leases of .lands, existing at present? .. 
(d) Do Government propose to review the whole Cantonment land problem with the object of avoiding loss in Government revenues? 
l~e  If not, 'why not? 
"The Honourable Sarcl&r Baldev Singh: (a) and (b). No. 
(c) Yes. 

(tI) and (e). These questions do not arise in view of the answers to parts ("l) ~Itd (b). -
JIl'. R. X. Sidhva: What is the term of the lease if the answl'r to parts (a) lind (b) ate in-the negative? I would like to know how many years' lease is given in this Cantonment Area? • 
The Honourable S&rdar Baldev SiDgh: BUildings leased are of three in~  those granted in perpetuity: 30 years' lease nob renewable: and 30 years lease renewable up to 90 years. 
tFOl' anawera to t ~ qlle&tiona, ~ paces 1378-8B of tbeH De\l6t'i 

(Wi) • 
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IIr. R. E. Sldllv.: In view of this long. tern} lea ~ which has been <riven .... 
them, do GovernmeIit ieeonsiderthe terms o{ these lease,? ." 

Mr. Speaker: Which leases? Existing or future:' 

Mr. R. E. Sidllva: Future. 

The Ronourable Sardar Baldev Singh: As :;egards the question of giving 
leases in future, we ,are·:iiot ordinarily giving for more ~ an 30 yearn. As 
regards the leases already givell for more than 30 :years, it is difficult for us 
to do anything about them. 

Mr. R. K. Sidhva: \\'hat is tht; rate en~ al(  ch;l,i'ged per squRre vanl for 
a SO ):.ears' lea se ? 

The Honourable Sardar Baldev Singh: I wou1d reqnire notice of that 
1Ir. R. X. Sidhva: Is not it a fact that the price of lund for ~  ,·'ears is t"n 

~illle  If:O"" than the area adjoin:ng the civil authorities1 

Mt. Speaker: Order, ordpr. I do not think that is in order, 

Mr. B. Poker Sahib Bahadur: May I know ,on what principle lessees W'e 
selected for these leases? 

The Honourable Sardar Baldev Singh: The recommendations are e(lei ~ 

from the Local Authorities and considered by the Department. 

1Ir. B. Poker Sahib Bahadur: What is the pr:nciple on which the Local 
Authorities are expecteu tio make recommendations as regards these leases? 
The JloDourable Sardar Baldev SiDch: The principles have been already 

Jaid down. 

Xl. R. E. Sjelbva: :'tluy I have some idea :lS to how mally 811<'h leases have 
been issued in the Cantonments? 

The Honourable Sardar Baldav Singh: I could give the ioeply to this que,,· 
tiOll if the Honourable Member will put a question. 

Mr. B. Poker Sahib Bahadur: Where are these principles laid dowll? 
The Honourable Sardar Baldev Singh: The principles laid down are avail· 

able from every Cantonment Officer. 

GoVERNMENT EMPLOYEES BEFORE AND AFTER WAR 

518. *Mr. R. E. Sielbva: {a) WiII the Honourable Minister of Fil1allCe plea8e 
state the Ilumber of officials both gazetted and non·gazetted and a160 tbe 
lmmber of subordinate staff which existet! before the War (September lOHO) 
and the number in 1946 and 1947? 

(b) Do Government intend to retrench the staff employed during the War? 

(c) If not, what are the reasons for retaining them? 

The Honourable Shri R. E. Shanmukham Chetty: (a) The attention of tbe 
Honourable :'tlember is invited to my reply to his Starred Question No. 333, 
<luted the 19th Februarv, 1948 in which it was stated that the information wh"" 
:wHilable wiII be place<i" 011 the table of the !louse. 
(b).alld (e). Considerable reduction in the staff recruited in connection wiih 

purely \Var Time activities has al ea~  been effected. The Economy ~
witH,e, which has been recently constituted. has been requested to scrlJt. Illile 
the matter further and to make suitable recommendations. 

Mr. R. K. Sidh-va:-
~et enc ed so far? 

Call J have an idea, as to ~t is the total number 
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'!'he Honourable Shr1 R. E. ShanmuJdlam Ghet,,: TU iIII ~i n is eiu~ 

collected. But I can give the Honourable MembeJ; some idea, though I 
lihonJd warn him that these figures shou!i\ not be taken as very accurate: 

Ministry of Finance 

Military Account. Dept. 

Mellistry of Supply ano Industry 

Ministry of Labo\lr 

Xini.try of Commerce 

Gazetted 
officers 

J8 

f57 

J,S61 

l ~ 

~l 

Mr. R. K. Sidhva: e ~ Were they retrenched" 
'" 

N on.gazetted 
officers 

152 

9,935 

~1  

29,140 

167 

The Honourable Shri R.'K. Sharunukham Chetty: Since' the termination 
of the war. 

Shri H. V. Kamath: As against the r .Jtrenchment in these Ministries a~ 

the staff.in other Ministries bee11 expanded? 

The Honourable Shri R. X. Shanmukham Ohetty: Whether there has been 
ally expansion in any particular Ministry, I would like notice of tha.t question. 

Shri K. Ananthaaayanam Ayyangar: Is there any departmental commit,taQ 
in each department to gather material us' to the personnel and how economy 
may be effected for material for the Economic Committee? 

The Honourable Shri R. E. Shanmukham Ohetty: That is being doae-
departmentally, , 

SI1ri 11. Ananthaaayan&m Ayyangar: Will the matter be placed before thE< 
several Standing Committees of the Assembly before ~ e  are finaliled and 
placed before t4e Econom:c Committee? 

The Honourable Shri :K. E. Shanmukham Ohetty: I cannot say what Is W 
be done about them. 

Shri •. Ananthaaayanam Ayyangar: So far as the Finance Standing Com-
mitee is concerned, will the Finance Minister see to it that whatever material 
is gathered, is placed-before the Finance Comm:ttee before it goes to the Econo 
mic Committee? 

The Honourable Shri R. X. Shanmukham Ohetty: I shall consider that. 

Mr. B. Poker Sahib Bahadur: May I know whether the Government will be 
pleased to lay on tire table of the House the report of the Committee on 
l{etrenchment? 

The Honourable Shri R. K. Sh&D,Dlukham ChettY': When it is ready, yes. 

Shri Deshbandhu Gupta: Has any of the retrenched staff neen absorbed by 
Government or other Departments? '\ 

The Honourable Shri R. X. Shanmukham Ohe1lty: It is the general pol'cy 
of the Government to see that as far as possible men who are retrenched .. !'!' 
absorbed in some other useful occupation, including Government service. ,:.. 
,;pecial 111achinery has been set up for this purpose. 
Shri Deshbandhu Gupta: CHn the Honouml,L' )Jinister give" rough icka of 

the number·of people so set off? 

The Honourable Shri R. K. Shanmukham Chetty: No I call not giv" It., 
Mr. R. K. Sidhva: I wallterl the StUlle ,In,,"'er to a similh1' question: Could 

the HfJllonrablc ~Iil1i te  give :111 idea of the percentage of th .. "set-offs". 

:Mr. Speaker: He wants llotice of that. 

, :;nri M," Ananthasayanam Ayyangar: How tar has t e c ~ ic Gom-
uJlttee progressed? '  , 
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rile Honourable Shri B.. X. Shanmukham Chetty: I think they really .. had 
tbeU' first meet'ng two or three weeks back. 

Sbri •• Ananthl8ayanam Ayyangar: Are any of the members finding it 
difficult to spend their time for the legitimate purpose of the Committee an.:l 
want to l:" 'elieved? 

The Honourable Shri B.. X. Shanmukham Ohetty: I am not aware of ,it, 

Shri ]I. V. Xamath: What is the k'nd of machinery to absorb t eB~ N 
trenched staff in other departments? 

'file Honourable Shri B.. X. Shanmukham Ohetty: When there is any pro-
posal for a large-scale retrenchment in any particular department, then the 
vther departments are informed about it and' a very detailed exaIiiination is 
made to see whether it is poss'ble to absorb them'in any other manner. 

8hri •. Ananthasayanam Ayyangar: Has the 'Honourable Minist€r given 
anJ time limit within which the Committee should conclude its deliberafons 
.. ad recommendations? 

'l"b.e lfmI,ourable Shri R. X. ShaDmukham ett ~ I have qot..--cLYen Bny 
pdl'ticular time,lim"t to the Committee because rknow that the CommIttee i~ 

tully alive to the urgency of the problem. But I have told them that as they 
bmsh their enquiry into each Ministry's affairs, they should send a report Be) 
that we may take action. " 

PENSIONS TO DESOENDANTS OF EX·RULERS OF INDIAN STf.TES 

519. ·Kr. B.. X." Sidhva: "" (a) Will the Honourable ]I.linisterof States 
please refer to the statement given in reply to Mr. Mohanlal Saksena's starred 
question No. 580 asked on 3rd December, 1947 showing the nature of pensions 
and amounts involved in the proviaion made for the desoond&uts, relatives and 
dependants of the former Rulers of territories in India and" state whether 
liovtlrnment propose to review the question of the payment of these pensIOns 
to the descendants etc. of the former Rulers Ilnd<:!r the new Bet up $nd condi-
tions in this country? ' 

(b; Are there any agreements between the States and the Rulers for the 
payment of these pensions 1 

(c) If so, are they to continue in perpetuity? 

(d) What are the advantages to Government, at present, in the payment 
of these annual pensions? 

The Honourable Sardar Vall$bhbhai Patel: (a) to (d). :FuU informat'on 
" regard to the nature and amounts of the political pensions is now being 001, 
lecte<i and on receipt of this information the question of continuanee of these 
f",nsions will be examIned. Each case will have to be considered on its merits. 

Mr. R. X. Sidhva: }Iay I kllow whether the pensions allowed to the 
aependElllts of these persons 'nclude some in the Pakistan Area ~ 

The Honourable Sardar Vallabhbhai P$tel: I have no information, The 
information is being gathered. 

Mr. B.. X. Sidhva: Is it a fact that the dependents of Loharu .  ' 

Jill. speaker: Order. order. The question is not relevant. The Minister 
has said that the informat'on is being collacted. , 

" Ib'. B.. X. Sidhva: I know that ;t includes Rs. 30,000 to the Raja vf 
Loharu. May I know if that will be cont'nued here? 

Th; Honourable Sardar Vallabhbhai Patel: \Ve have not examined any 
individual case. 
Seth GoviDddaa: W'lI the Honourable Minist€r see that the following b· 

• fwmatlon is also collected? ,Certa: n pensions were given to those rulers who 
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helped the British Government during the War of Independence of 1857. Will 
the Honourable Minister see that those pensions are reduced? Will he also see' 
that the en i ll~ of those persons are enhanced who helped in the Movement 
of 1857? 

1[1'. Speaker: I do not think the quesiion need be answered. It is a 
problemat'cal question lind contains suggestion for action. 

Bepm A1zaz RasuI: I was not quite clear about the answer whieh the 
Honourable l\Iinister gave. May I know what provision under the new agt'ee-
ments Government has made regarding allowances to members of the families 
of ruling princes which were given to them by the States? J R Government 
making ~n  prov's'on for them at all? 

The Honourable Sardar Vallabhbhai Patel: The question under reply doel 
Jlot refer 10 the arrangements with regard to the new States that have bee 1 
merged into the Indian Union. The question refers to old pensions. 

ApPOINTMENTS ON PROGRAMME STAFF OF A. 1. R. 

~  "Shri Deshba.ndhu Gupta: (a) Will the Honourable  Minister of Informa-
tion and Broadcasting be pleased to state whether it is a fact that a Stall 
Selection Board exists for making appointments on the Programme Staff of the 
All India Radio? 

(b) How may appointments have been 'made on permanent or temporary 
basis since January 1947? 
(c) Was the Board consulted before making these appointments? If not. 

why not? 

The Honourable Sardar V&11abhbhai Patel: -(a) Regionsl Selection' Boards 
exist for the recmitment to permanent posts of Junior Programme Staff. 

(b) No arpo'ntments have been made on a permanent basis; 24 Programme 
Assistants and 8 Transmission Assistants have been appointed at various 
Stations of All-India Radio since January, 1947 in a purely temporary capacity. 

(c) Since the appointments were temporary it wa.s not necessary to consu1t 
the Boards. 
Shri Deshbandhu Gupta: A.re these temporary appointments brought. before 

the Selection Boards for confirmation? 
The llonourable Sardar Vallabhbhai Patel: I do not think temporary 

appointments require any cO:1sultation with the Board. The Boards were cbn-
stituted for-the purpose of consultation regarding permanent appointments. 

Shri Deshbandhu Gupta: Is it a fact that these temporal'y a int ent~ 

have been there for many months? 
The llonOurable Sardar V&1la.bhbha.i Patel: As I have said in my answer, 

these temporary appointments have been made since January 1947. 

Shri Deshba.ndhu Gupta.: That means more than a yea.r. Is the Honourabll 
liinister aware that it has become a pra 3tice that. temporary appointments are J 
being made 3J1d they are not being. brought before the Board for confirmation as 
permanent appointments? 

The Honourable Sardar VaUabhbhai Patel: There is no such actice~ But 
the Honourable' Member must be aware that 70 per cent. of these appointments 
were reserved for war service candidates and 30 per cent .. for oUiers. 'These 
temporary appointments have been made because as soon as certain new 
stations have been opened in Assam and OtillS8.we had to .make temporary 
appointments for those stations. But there is no such practIce as has been 
suggested by the Honourable Member. 
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Prof. Jr. G. Banga: Will the Honourable Minister please tell us whel;her 
recruitment for ,these temporary appo'ntments is being made as a sort of first 
iltep towards the persons being made permanent? 

The Honourable Sardar Valla.bhbhai Patel: Not in these cases .• 

Shri •• ADanthasaY&1lam Ayyangar: May I know if the Selection BonJ 
takes the place of the Public Service Commission so far as 'this recruitment ig 
concerned? 

, The Honourable Sardar Vallabhbhai Patel: No, S'r. These Selection Board, 
recruit only for minor appointments such as junior programme staff, 

Shri H. V. ltamath: The HonOUrAble Minister stated, if I heard him aright, 
that Hegional 'Selection Boards have been set up. May I know into ho\\' man,l 
regions Ind'a has been split up for this purpose and how many such Boards are 
~~  ' 

The Honourable Sa.rdar VaJlabhbhai Patel: There are as manv Hoards as 
there are I·egions. The Regional Boatds have been constituted iit aecordancp 
with the l'i'g'Ol\' I division of the ( unt ~  Oil a linguistie basis, 

Prof. N. G. Ranga.: May I know what steps have been taken by Govern-
ment, to see that these Select' on Boards, act as carefully lIS the PuDlic ServiCe 
Commission does in its own sphere? 

The ,Honourable Sa.r4ar VaJlabhbhai Patel: 'fhe Public Service Commu.sion 
cannot be entrusted with the work of recruitiqg for these minor appointments. 

Prof. Jr. G. Ranga: Just as in:regard to major appointments the l'ublic 
Service Commission is expected to do its work very carefulIy, are st-eps being 
taken to ~ee th&t these Selection Boards act equally carefully in regard to t e ~ 

minor appointments? 

The ,Honourable Sardar Valla.bhbhai Patel: The Selection Board has not 
yet disposed of a single case of recru·tment., No refel'ence has been made to 
the Selection Board yet. 
Mr. B. Poker Sahib Baha4ur: May I know whether auy bime limit has 

been fixNl for these appointments to be kept as temporary? 

The Honourable Sardar Vallabhbhai Patel: Ko time limit. has been fixed 
l 1l l l ~  appointment means that uccording to the spir:t of temporary appoint-
Iil~"t~ the\' will cot be for a l"llger jwr'od than i8 nece a ~  

Diwan Chaman Lall: Mav I know whether it is a fuct that the ele(~ti " 

Ii ,on I'd hhS not bel'JI ('[,lIell int'; action even once dming the last year') 

The Honourable Sal'dar Vallabhbhai Patel: That is because, as I bav:' 
~a l  70 per cent, of the appointmentB arc to be mude from canilic1htes with war 
service and 30 ]1('1' cent. are r88erved for temporary government servants. Pe"d· 
iug the sekctioll of these .people these avpointments arc made. If selectiollS an 
made up to 7() per cent, from \\"ar service candidates ~nd up t? 30 pel' ,cent. frow 
temporary go,'ernment servants, then these temporary candIdates will have to 
gi,e place to these people, 

Diwan ChlUl/.&1l Lall: Is there au,)' time limit for the appointIY!cnt of a 
temporary hand? Or '8 i1; called temporary and can continue al ~t indefinite-

ly? 
Mr. Speaker: Thut question hilS already been asked ~  Mr. Poker Sl,hib :.tnd 

answered, .': 
Shree Jtrishna Chandra Sharma: ~In  T kilO\\" if permanent appointments are 

made without reference to the Board? 

The B n~u a le Sar4ar VallaDllbhai Patel: No sUch permanent appointment 
has been made. 
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POPULAIUSATlON OF HmDI ~ ~~  ~DI  < 
521. "'81m D8ah1t6wthu Gupta: Will the Honourable Minister of 18.formation 

and B ~ca tin  be pleased to state whether Government are considering the 
possibilities ?f popularising Hindi through the medium of Badio? 
The Bonolil'able Sudar Vallabhbh&i Patel: There is no proposal at present 

under Govenunent consideration to popularise Hindi through Rad'o. 

Shri K. Banumanthaiya: Is not Hindi popular enough? 

Mr. Speaker: That is a iI~ ini n  

SOO Deshbandhu Gupta: Will Government consider tile desirability of tak-
ing recourse to these method, so thnt 8m Routh Indian friends eRn easily karn 
the language? . 

The Honourable Sum Vallabhbhai Patel: 'lIhe matter is under considera-
tion. 

REPLACEMENT OF ENGLISH BY HINDI IN I!<DIAN UNIVERSITIES 

522. *Seth Govindd8S: (a) .Will the Honourable Minister of Education b? 
pleased to state what are the various measures taken by the Govermnent of 
India to replace English by Hindi in the Indian Universities within its juris-
diction? 

(b) Did Government consult the various Universities regarding this questiGm? 

(c) Do Government propose to consider the advisability of fixing a date by 
which time this replacement may be completed? 

-~-----

~ SltJ I! !*'aj ..s).u.c.. ),' ~~  l ~ ( a) : ~ ii rW'y.' UV,.. J+.!,.;i 
(medium ~~  wi t- ~ 0 .! ..sJ I;)t.. ""'4 4 .d. u ~" ~ j u,-l,.... rW 

~ .. .;...: 1 ~ ~ ~ ..f--' ", - ~ L:", ~ .:J4i ~  (of instruction) 

.bt't-~ ~ 4.S I! ~  1. i u ~ 1. ..sL,t"':"e ..s ..stJ, "",I.! ~~ ..}I.! -J4- ~ t 

(Central 3,ti i i- ~  ~~  cSti.--.! ( ~~ wt,.,....sf! .t!,...l ..... 4 ,:; 

..s .! ..sJ 1;)'''' " ~ 4 U'''''' t..441 - ~~~  d. Advisory Board Education) 

( medium of instruction ) ~  ,..J; 1"'03.,.,.. -.si! U'!:'" " ~ 1.. i..S::,_",.,":"e , . 
..sa. i 1 ~~ " ~ ,-,i. \.. ,5 !j'-ii --f (.. ",;;'" -.1--1 -~~ l"  l&S) U'b" I;)t!j ,-,;.!.;<:;f 

-4 ~  l~ ~  l ~ -i  ~~ t  ~" ..),!,'" :,' .• , "f -,il> L.J:.!f Jt!:S L.J:(,. rl..;; .:,.-4; 

d. 3,y. -~ '"'-',w' ~~  ll~  G'- }-l--'" -~ l ~ I ~ ,-,II,... ~I ).J "L.I 

" ""~ i  l~ fif d.}5 l~  ~ -~  -~ i..S.)ll.! ~ ~I - ~ ~ v-' 
- ~  ~I 1  

~~  l.!.lJ' Ji i ~ .... ·4 v-' Ll.!.i.i! wi ..:.,..,;...;,,s -"u, (b) 
utA ),1 ~~4l  1.. u,x..l.!»,1 }t-i. .. ~~ ~  rW U''''''''' -~ ..s:l1J. """;,.jj" 

~ ~ wI.! "" 1,)'/:" ..,.,1"" 1. (a ) 4i ~ '-':!,..t. -~ ~I d~ ~ t... 1-
". 

-4.S .3w/ d. ~~~ v-' ~ v-' ~ 
,,1 (Central Advisory Board) 3),-1 ..s,;JI,.i..!1 ~t  <. c ) 

l't ~t  ,-,,' ~ (Educational Conference) " ~~ t  4~ ~~  
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[ ~ i tl4tfi UJ,... Jw"';] 
• ~~ ..},s ~ ~1 ~ I..l L)6'" ,-",'lax ..j ~  i. ~" ~ D ~  
.::.>",..;.J oJ;,!,t.:/ ,-",Yo ~ IS ~ c,,"""1 ,s!.by. )'l-:/ i. '-"'Yo tt ~ l ~ ~ . 
u,.... 1:)4; ..s;,!,tJI ,,1 4-~ ". Ultt "u.I, u~I c)4;...f-Lo ~ c"""/ -..!) &.j l.i4 

-~" t ~ The BOI1ourable lIIaula.na. Abut Kalam .&sad:. (a) As tar as Primarv and Se.cOl:dary Education is. c nce ~ed all Provincial Governments have accepted th> princIple that the med urn of lllstruction should be the mother tonoue. Every effort is being made to put this int{) practice. " 
. As re.gards the University duc~ti n  the Central Advisory Board of Educa-tIOn, whICh met recently, has accepted that in future in place of English an Ind all language or languages, as the case may be, should be ~ medium of instruction. A committee has been appointed to c n~de  whether one InQian language should be the medium of instruction at tHe UnTversity stage thruugh-out India or whether it should be the regional languages. 
(b) Yes. Government had convened the Educational Conference wh'ch was attended by Provincial Ministers of Education, the Vice-Chancellors, repre-sentatives of Indian States and eminent educationists. The Conference agreed with (a) above. 

(c) The Central Advisory Board of Education and the Educat'onal Confer-ence both came to the conclusion that this change in the University Education shoukl be by stages so that the standard of education does not suffer. It was agreed that the changeover should be spread over five years and in the sixth year all education should be in .the Indian language or languages which will be 
t ~ medium of instruction. English language will, however, cont.inue to be a seeond language and a subject for post-graduate studies. -

~ ~  ~ ~ii ~1 of; ~ i .<fiT ~c  ~ ~ ~ 
arnlT 1!f.:rcrfukl1T ;f ~ ~ ~ ~  f'fi1n ~ I f'fim;f cir.r ~ am 
~1 ~ qt;;r CfIf ;ij' ~ ~  ~l  1l '(liT ~c 3fIlfj ~  
(Government of India) ~ iil'R!" 'l<: ~ ~ f.!; ~ i i~1 
'fiT ~ li ~ ~~ 5:) "fT<n ~ I an"{ ~ ~ ~ ~ ~ ~ ~  'n: 
~1~1 ~ I 
Seth GovinddaS: So far as the question of English is concerned, Univer-sities have fixed their own time-limits ~n this respect; some of them ha ve fixed three years while others have fixed even over five years for this purpose. In such circumstances will the Government of India consider to have a u,lifc.rm period fixed by all the Universities, during which English should be replacl'd hy Hindi? 
Ilr. B. Poker Sahib Bahadur: On a point of order, Sir, may I know whether it is not practicable to interpret the' alt8Wel' of the Honourable Minister .',HI also the supplementary question which are put by other members in langlJages other than English, int{) English so that members who do not, know that language may be &ble to follow the proceerungs, particularly having regal'd b the great importance of the quesh'on? 
Diwan Ohaman Lall: May I know, Sir, whether it is not afaet that the Palcistan ConstiWJent Assembly has declared Urdu to be the national language? Ilr. Speaker: OJder, order. That 'lU8Rtion dOllS not a~ e  ~e nuu ~ le Member, Mr. Poker Sahib Bahadur, was absent when thIS questlon was nnsC'd in the House last week. I hlld, at that time, stated that everyone her\! is .lIt liberty to speak either in English or in Hindustani. 
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House last week. I haa, at tha, time, stated thal everyone here j-e at liberty 
to speak either in English or iri Hindustani. 
'!'he ~ u le Shri :I.. E. Shanmukham Ohetty: Or in his own language;. 
Xl. Speaker,: And in his own language also, if he may.so like. I cann( ~ 

preVel!t that, but I cannot undertake to have English translations of Hindu· 
stani. I stated that, specially for the benefit of a few 'members, who realI.y do 
not understand the language, and if the question is of impart1lnce in my opinio71 
in that case, I would help them to understand it. But I am not going to hold 
that every question is of importance. I also expressed the view that, unleliis 
these facilities are withheld even for some time, I do not see any chanc\lS of 
membel'R try'ng to pick up Hindustanil That is my reaction. 'i'Ilere need not 
be any arguments over this. 

Dr. B. Pattabhi Sitaramayya: Does the Honourable Member, Mr. Poker' 
Sahib, mean that he does not underst&nd a word of Hindustani? 

JI(r. Speaker: He was raising the question pe'rhaps for' the benefit of t -~

people. 

)(r. B. Poker Sahib Bahadur: By way of personal explanation, ~i  .. may I 
say that I do not understand not only Hindustani but also Urdu? Having 1'tYgarJ 
to the very great ~ tance of the subject I make a special e u~t fo "th3 
Honourable Speaker to exercise his IDsllretion in favour of allowing the question 
nnd the answer to be iDierpreted in EnMIish. 

~  Speaker: I will bear that request in mind. but so far a8 this qllestbn 
'5 concerned, I am calling upon the Education Minister to reply. 

Shri laspat Boy Kapoor: May I invite your attention, Mr. Speaker, to> 
Hule 14 of the Assembly Rules which, as I interpret, means that a member can 
speak in English or Hindustani; and he can speak in a language other than 
F;nglish or H'ndustani only if he does not know these two languages. 

Mr. Speaker: I had that Rule in mind. But the question for me is whJ i; 
to sit in jUdgment, whether the Honourable Member' understands these two 
languages sufficiently enough to put a particular question  or ~ explain matter,; 
0)1 a particular subject. So it is no use discussing that subject. The whole 
position is very clear and I will request Maulana Saheb to answer. 

Shri Jaspat Kay Kapoor: Ii a member has already spoken in this House O:J 
a number of occasions in English or Hindust-ani, you can know .• 

Mr. Speaker: That is hypothetica.]. When the question arises. I will dec'de. 

JI(r. B. Poker Sahib Bahadur: About this particular question ..... 

Jil. Speaker: I am asking the Education Minister ~ reply. 

~ '" " u"; uS ,Jli Jl) ~ ~ ~ u~ ~  : o)l;i rllJ1tI' t.:1I,.. J+,r,;f 

~  .J.ol.. .,' tS ~ LJ"! #-",YtI/ rW ,,' ~ d ~ Wo) .. d LJ"r. ~~ C 
The Honourable lIauJana Abul Kalam ADd: The opinion expressed by the 

Educational Conference was that a period of five years be i e(l ~  this pur· 
pose, and all Universities should keep that period in view. 

~ ~  : 1l iI ~ ~ ~ ~ '{90fT ~ ~ Ai ~~ 
~~~ (Educational Conference) lIi't ~ li ~ ~ 1ft i'fif 
~i  (University) itm ~ ~ ~ ftrilrc (Time-limit) qR 
qoq ~ ~ ~ t , ~  ~~ ~ ~~ ~  ~ ~ i ~  ~ • 

~tl 
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Seth GovinddaB: May I ask the' Honourable i~i te  whether inspite "f 
ilia opinion of ~ e Educational Conference are there Universities which have 
fixed this limit under five years? If that is 80, what action do Government 
propose to take in this matter? ,'; • 

,'-'bo1 4i I ~" '< u~ ~ " ,s' IS..! ~ 4  ) : ,)'; i tl1 ( " ~  Lill,.. 4i~  

.}.!J+i LJ'" ~  1.. LJ"}{ ~ ~ LJ'" ,,5 ...# .}J ,..stS, .:!! J4Q. ..,..' ""ol.oo ~ - ( ~  

1.. LJ"l"! ~ "'" ~ ..sl-,,!.:t:!..s5 "",,;i),! ~  ,s' -,,'-~ 4.S e c,.b u:.w r'6 ~ 
)+'-.. ~i .IS ut" lre:p.o.-u""" .;; ..! ..s"4:J,s ~ e c~ ~  ,.s -~ LJ'" -#' ,.)oj, 

? ~ ,u:'I;' ", '6 LJ"l"! ~  IS d~ 4.S ~ u~ ,.s LJ'" IS A,s .jW' 
~ Honourable Maulana Abul Kalam Azad: (Then the difficulty ~i  the 

'Ulliversities do not adopt this timE'-limit), The time·limit was fixe'a wit-h a 
view to bring about the change satisfnctorih', within five veal's. If a University 
in a proy;nce completes this work in three' years then I 'hope the HonolJrabfe 
Member would agrt·e there is no point why it should hi' compelled to \I'ait fot' 
two years more" 

~ 1l1 1~ t : EflrT # ~ ~ ~ .. ' -... 
Seth G;)viDddas. May I ask .  - .  . -' 

Mr. Speaker: I do not propose to all ~ any supplementary question, Th'" 
matter is all argumentat'.ve. Next question. 
Shli Deshbandhu Gupta: With reference to Delhi University I want to pub 

R supplementary question, Sir. It is relevant' to the question and not argu· 
mentative. 
Mr. Speaker: I have already called the next questlon, 

STUDENTS FROM INDIA TO CHINA AND VICE VRERSA. 

523. *Seth Gov,inddas: Will the Honourable Minister of EdllcnJjr)!\ be, 

pleased to state: 
(al wlJ8ther it is a fact that the students selectea ill the he"i!'.n;,,!! of ! ()47 

fol' ,tudies in Chinn have not yet been sent to China; 
(h) whether the students from China hu\'c corne to Tndia 01' not; find 

(c) whetheJ''" Government propose to bl:t' steps to sen(l Inai811 students to 

China as early as possible? 

.0 ,,! ~~  .£; ,;-.wI, J-<'J !...,,1.4 w-<:t,: (2,): ~ i ll ( ~1 U9," J+.1t;i, 

~ e" ~ ..,..t ,s 4~  u;t;: •• ~ 4~ L ~ ~ ~ " t "~ 4 ~ ),+ .. w.> 

~ u ~ ~ C,.b-I Il~ 4--" ~ AS r-<:WW"'>" u - ~ j ~ " t 1 IS 4j 

,. ~ ~" ~ ti~  -J40 '-:1u,;! (Cultural co-operation) ~  JP."\S u"'''' 

e ..,.,.,.. ~I ~  1.. f'"V .u.w.::-J! '0 -» ~ 1.:.-'* ..,.,.,.. :.r"v .u.. .},"'" i t~  

1...2::.. 1.. I - ~~~ l  '! ...", -45 l -~ ,.s L'''''' 1,)""" .r..s:>. 1.. ~1 ~- 4 L ~ ~~  ~  

~  ~~  ..;:-' ""'"' ..J Lt;-'" ..f-' ~ tp " ~ ~  ~ ~ ..... I .!,..,.,.,.. 
. -.! .it" ~ ~  e ...;,.s:.:,.s ~ ~ ~ 

. ~ "~~~c l " .... j d; ~~ - "~ J,!.S r-bW ~l4  4 ~ LJ";) ~ :.,'wr(b) 

VAl> .Ji 0 ..... .#..)4'), .}.J ~ Jb. ,t... -I+i !.as 1. ~  ~"  ~  
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.,s ut6ti,l.!.l, ff"f D :A .... ", ,.S ul,I ~ i ~" ~ IJ ~ 1,-,.,l-.. ~ 

-~ clu l~ 

-IJ,., L)'6+; I~ J't-4,/ (C) 
. ~ 

The Honourable :r.taulana Abu! Kalam. Alad: (a) No, Sir. Eleven student;; , 
were selected ill December 1946 for award Df scholarships::n Ohinese' .UniVer-
sities offered by the Government of India with a view to promoting cultuul 
co-operation between this country and China. Ten of the selected students. 
including one who later opted for Pakistan, were sent to China.:n July 1947.' 
The remaining one student has not yet been able to leave for Chma on account 
of private l ea~l n  

(b) T"n ine~e students came in 1943 under the auspices of the Govern-
ment of Indit, but no other student5 have come recently. It is undN·stood. 
however. that the Chinese Government have been consider:ng the sending of 
some more students to India. 

(c) Does not arise. 

m iit i t~  -<fr.r ~ ~ ~ l ~~ I  it ~ t;p;u ~ ~ 1li 

~~ -it t ~  ti~ ~ it 1: 9 
Seth Govinddaa: Have all the students from China been put in one parti-

cular University, or fire they 10 different Universities? 
-."..-------" 

-J! """'" ..} ...rJ-i .JJ c!-/: o)I;i I~I lill,.. J+.!,Ji 

The HOnourable :Maulana AbU! Kalam .&sad: This requ:res notice. 

~ ~  efto 'fiTiI"1l: ~ i it fffflrtff :it ~ it ~ it ~ ~ 
9 u ~ it ~ ~ l ~ ~ ~i  <t?t ~ ttl ~ i: I 
Shri H. V. Kamath: What is the name of the rniversih-in China ill whiClh 

students from Indin ~ e studying; find what kind of training' they are receiving? 

-.:! ~ ... ..J ~-i ...sf! .JJ ... ,-1 : ~ ii l ( I ~1 i~  - ~  
The Honomable Maulana Abul Kalam Azad: It n~  require;; notice, 

~~~ .r.S ~ d" ~ 1l ~ r*W r.!;, yU=!o (',,=.0 4S: t,y.I,u-!-..s+' l ~ - ~ ~I  

. ..,' . .1>;' ~ .... ,w, ~ ~- ~ j.<J4 (;It..I, ~I t~ "'" .Ii:ol=J J. ...,..Jt::.. ~  ,j 

-~~ ..It.... ,S J""t::.. c;,;J , r,.t.o ~  r,.!JlJI,I.l ,.s ~ 
Dr. B. Pattabhi Sitaramayya: Wia the Honourable ~ ini te  for duc~ti  

le~ t  ~tat" wheher under the present disturbed ('ol1(1ifons in China om 
students are in " ( ~iti n to learn Ilny IlrtS-and craft" in me Universities? 

..:...;,...1 ..! 1S'..!tt "'" ~ i 4Uo £1,.t-~ de-! : ",;f rWI,-!1 \ill,.. J+rA 
• -~ ~ ~ ~ 

The Honourable Maulana tl'Ul Kalam .bad: This el~te  to a period .before 
t ~ students were sent. At present Government is not Rending any. 

SALARIES OF PBDMOTED'STA!'F OF GUN CARRIAGE, FACTORY, JUlI. 

, BULPoRB. • 

SM. ·Set.b. GovinddaS: (a) Will the Honouraltle Minister of Deknce be 
pleasefl to &tate whether it is a fact that, U members of the sta.ff of the Glill 

, ". ..... ~ 
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Carriage Factory, Jubbulpore have been promoted to higher posts since ~ a  

1945 and that they have not been granted the pay and other emolument!; v1 
their respective higher posts tin now? 

(b) Are Government aware that 41 reminders ar;d telegrams have been 
sent to the .Director of Ordnance Factories in this connect' on by t.r:e staff 
association? 

The Honourable Sardar Baldev SiDgh: (a) and (b). The matter is being 
enquired into. I shall inform the House as soon as I get an the inforrriation. 

DISCRIMINATORY ~  OF QUARTERS TO EMPLOYEES OF GUN CARRIAGE FAC • 
TOBY, JUBBUL"ORE. 

525. *Seth Govinddas: (a) Will the Honourable Minister of Defence. be 
pleased to state why all the European, Anglo-Indian and Christian staff of 
the Gun Can'iage Factory, Jubbulpore have been allotted staff quarters irres-
pective of their seniority and length of service and why the majority of Indians, 
who are senior men in service, have not been given this privilege although th" 
seI".ice conditions of both the categories provide for free unfurnished quarters? 

(b) Why have these Indian members not been paid comJX-.... ation in lieu 01 
quarters since 1st April 1945, although it is one of their service conditions. in 
spite of several representations? 

(c) Are Government aWare that Qut of a total of 93 staff quarters, 48 beet 
on' :n the better locality have been reserved for occupation by 52 Europeans, 
irrespective of their status and seniority, while only the remaining 45 quarters, 
including 14 temporary hutted accomlnodation, have been aUotted to the 
Indians, including seniormost staff and Gazetted OfficerR, although the total 
strength of the Indian Staff is 110? 

The Honourable Sardar Baldev Singh: (a), (b) and (c). Particulars have 
been called for and the informat'on required will be laid on the table of the 
House when received. 

Seth Govinddas: Is the HOllouroble ;Uinistel' 3ware of the fact that even 
llO'.\ rHcial discrimination Axists in these factories of Jubbulpol'e? 

The Honourable Sardar Baldev Singh: As I have stated in reply to th·" 
quest'on, the information has been asked for. As soon as it is received I will 
be able to ,give a reply. 

Diwan Ohaman La11: "b.y I f.sk my Honomahle friend whether the princ'ple 
of racial Jiscriminat'on is go'ng to be discarded by the Department? :t 

The Honourable Sardar Baldev Singh: That is qu·te clear. There is no 
racial discriminat'on, But as far as this particular question is concerned it i, 
difficult for me to give any 'nformation unless I get the information from the 
factory. 

RENAMING OF CuRZON ARCHAEOLOGICAL MUSEUM, MUTIIURA AFTER PANDIT RADBA 
KRISHNA. . 

526. ·Shri Jaspat Roy Kapoor: Will the Honourable Minister of Education 
be pleased to state: • 
(a) whether Government are aware that the CurzoD Archa,ological Museum 

at Mat'hura was founded by Bandit Radha Krish!!a; 

(b) whether Government are aware that there is a stJ:ong feeling among the 
people of Mathura that the said museum should be renamed as Radha Krishna 
, Archreologicffl Museum; and 

(c) whether Government propose to rename the said musenm as above ill, 
deferenc' to the w;shes of the people of Matltura? 
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~  J,u... Jt,us ts' I,.x.. ~ ~tt l &:)l,s ! tllli rJtJ1tlllilI,.. J.w,;i 

0'" -A ~ J,,us i. ~  ~ -t1! ~ ~  4.lz -~ ~ ~ t ~ i. 

-V'l,s ,,,a To ,-,*' 8, .dl1 ~ -  Jf"l.fol tf ~  -~ -tI! ~t  ...; ,-,",.. 

The Honourable lIIau!ana Abu! XaIam Azad: (a) to (c). The Curzon 
Al"lhreological Museum at Mathura is under the administrative control of the 
Government of the United Provinces to whom a copy of the question and of the 
answer will be forwarded for such action as they consider necessary. 

*" ~ ~~ ~  cp:rf ~~ i\' ~ l: f.6 em-~ ~~ 
it q<Ii "l~ ~ ( (l~ ~ l: Y 
8hri Jaspat B&i Kapoor: Are Government aware of the fact that Lord Curzoll 

was a very ullpopular Viceroj of India? 

lIIr. Speaker: Order, order. It is a provinc' al subject. 
I 

CoNSTRUCTION OF HOUSES I!iI INDIA ON PATTERN OF U.K. 

527. *lIIr. B. X. Sidhva: (a) Will the Honourable Minister of Health please 
state whether ~ e attention of Government has been drawn to a report from 
London appearing in the Hindu8tan Trmes 6f November 26th, 1947, stating 
that more than 17,000 houses were completed. in Britain during the year 1947 
and that 12,426 permanent houses were built in July 1947? 

(b) Is it also a fact that the number of houses provided in Britain sinGe Lire 
end of war is 2,76,000, 

(e) If this information Is correct, do Government propose to get into com-
unica~i n with the Government of the United Kingdom and enquire as to 
the type of such houses built by them? 

(d) Iu view of the shortage of housesaim08t. in all the cities of Iudia, d:> 
Government propose to consider the advisability of adopting a similar plan for 
constructing houses in India with the object of relieving the congestion in 
housing accommodation? 

The Honourable B.ajkumari Amrit Xaur: (a) and (b). I have seen the 
press' report referred to by the Honourable Member. I am not aware if the 
figures mentioned in the report are correct. 

(e) and (d). I shall arrange to get the information-from the United Kingdom 
and consider whether it will be possible to make use of the plan in India. 

8hri Deshbandhu Gupta: ?day I know if the Honourable :\linister a~ coY!-
siderecl the desirability of makiug it the job of somebody in the Health Min'stry 
to e~  all this information available so that we ma:;-benefit by it? 

The Honourable B.ajkumari Amlit ][aUT: I do not know whethert is ne:eg· 
sal'S to have a spec:al person to attend to it. But any information that we get 
will be kept. . 

)(1'. B. X. Sidhva: Dops the Honoll\'(\ble Minister feel that the information 
Eupplied-that there are 17,()()O houses completed in Britll'n during 1947 awl 
2.7(;,000 houses provided since the end of the war--;is net. authentic. or are the 
figures correct? 

lIIr. Spea,tter: I beEeve the question has been replied to. 

lIIr. R. X. Sidhva: Do Governm0nt have any such in ati n ~ the 
Honourable Minister's Department? 

The Ronoulable Rajkumari Amrit Xaur: No, Sir. 

Diwau. Ohaman LaU.: May I know, Sil', whether Government is. keeping io 
touch with newer and cheaper methods of colliltrpction:' 
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The BonOUrableiajkum&ri n~ Kaur: The question is under cons'dera-
tion. , . 

Shri M. 'Ananthasayanam Ayyangar: }lay I know from the Honoura.ble 
Minister, whether apart from gathering infarmation from the United Kingdom 
and proceeding on their model, any schemes have been undertalwn bv .ha 
Central IUld Prov'ncial Govern.ments for putting up a number of houses'during 
the caurse of the lJext year? 

The Honourable Raikumari Amrit Raur: There are different schemes under 
the Delhi Improvement Trust. 

Diwiln Ohaman La."!.l:h the ~ nauta le Minister aware thnt the Chief 
~ itect to the French Government is in India at the present moment and has 
Goverlllllent trieo ta get into touch with h'm. with a view to exploring the possi-
bilities of constructing cheaper hauses in India? 

The Honourable Ra.jkumari Amrit Raur: I shall consider the desirability of 
doing that. \ 

Mr. R. R. Sidhva: The Honourable .Minister said that' there nre schemes 
under the Delhi Improvement Trust. May I know what type of schemes thee" 
are? -

The Honourable Rajkuma.ri Amrit Raur: I should have n;tice of that ques-
tion. 

Prof. N. G. Ranga: .A:re Government considering any plans for the construc-
tion of houses for citizens as apart from. their officers and employees? 

The Honourable RajkUm&ri Amrit X&V: :Yes. 

Shri •• Anantb&8&yanam Ayyangar: l\:[ay I know from the Honourable 
Minister what in all are the number of houses that are expected to be construc-
ted during the course of the next year in India as a whole? 

The Honourable Rajkum&ri Amrit Kaur: I cannot give the exact number 
off hand. It all depends on the quantity of building material available. 

Shrf •• V. XamaUl: Sir, will Government bear in mind the fact that 
Jndian housewives require different type of houses from that needed by Brit'sh 
housewives? 

Mr. Speaker: Order, order. 

Shrf Deshbandhu Gupta: May I know, Sir, if it is a fact that the house 
building indllstJ·y ill IndiH, and particularly in the centrally administlJred urea 
of Delhi is practically at a standstill and there are no house-building operatiollH 
going on at the present moment? 

Tbe Honourable Rajkuma.ri Amrit Raur: The question of theava'lability of 
building materials is a definite factor in house building operations. 

Shri Deshbandhu GUptll: Are GoverDIDent taking any steps ta get over that 
difficulty? 

The Honourable Rajkuman Amrit Raur: We are trying our best. 
Mr. R. K. Sidhva: \\'hat HI'<, thos," huildillg llIHte.ri,']s, which .He not ava;l· 

able? Are they steel anel cement? 

Mr. Speaker: Let there be no argument. 

Mr. R. K. Sidhva: :\1y ']Uestioll \\'as 'whether GovenulJellt is considering 
tIlt' ]l0"sihility of constructing houses without cement arid steel?· 

The Honourable Rajkumari Amrit Rav: Yes. 

Dr. B. Patt&bhi Sitaramayya: ~ Ia  I know, HiI', whether Government ure 
aware of 111e fact that in Madras a Co-operative Building Society has been orgl.-
nised by Government which is going to put up 344 houses .and-that the.fotillda-
tion-swne 'Of which a~ laid on the 23rd of last month by the Premier? Why 
cannop simi,lar arrangements 'be made in a city like Delhi? 
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The Honourable :Ra.lkumari Amrit Xaur: Some co-operative societies are 
already in existence in Delhi and in reply to a supplementary question the other 
day, I have already stated that Government ill willing to encourage such 
societies. 

X. T. lit. Ahmed lbrahim Sahib. Ba.hadur: The co-operative societies refer-
red to in the sURplemental'Y question put by the Honourahle Member were 
organised by the Government of Madras and the initiative was taken by the 
Provincial Government. Is it possible for the Government of India also to do 
likewise? .. 

The Honourable ~ .Amnt Xaur: That a~  will be eonsidel'ed. 

Spy -ACTIVITIES IN INDIL'II DoMINION. 

528. *Shri Lal Mohan Pati: Will the Honourable Minister of Defence be 
pleased to state: 
(a) whether there is any spy-ring working in the .Indian Dominion with head-

quarters in Delhi; 

(h) whether this spy-ring il!collecting inior;""tion about the Illan of the air-
activity of the Military Department of India: 

(c) whether' Government have taken adequate "measures to round up the 
spies; and 

(d) whether Government have got information that someeitil!leue' of . Lhe 
Indian Dominion are working in India as spies? 

The Honourable Sardar Bald .. Singh: (a) to (d). _, It woet.f'lOt be in the 
public interest to answer this question, but I would asliute ilia Huuse that 
Government are fully alive to their responsibilities in \h:a regard and have tak?D 
and will take all necessary precautions. 

Shri H. V. ltamaUl: Are Government satisfied with the efficiency of their 
Intelligence Department? 

Kr. Speaker: It is a matter of opinion. 
HIGHER SECRETARIAT APPoINTMENTS. 

529. *R. B. La.la R&j X&nwar: Will the Honourable Minister of Horne 
:1ffairs be pleased to state whether Government propose to throw open h'ghe,' 
Secretariat appointments to properly qualified members of services other thulJ 
the I.C.S. '1nd if not, why not? 

The B ~ u a le Sardar V&\labhbhai Patel: Higher Secretariat appointment.; 
are al ea~  open to Services other than the Indiap. Civil Service. 

R. B. t.ala Raj Kanwar: Do Government propose to throw open a percent-
age of these higher appointment!> to officers of the Provincial Civil Servce? 

The HODQurable Sardar va.llabhbhai Patel: It is not reserved for the 
Le.S. as it was some years ago. It has been thrown open to others. 

Shri XhurSihed Lal: Has any non-I.C.S. officer been appointed as Secretary 
to the Government of India now? 

The Honourable Sardar Vallabhbhai Patel: Yes. 

Shri M. Anantkasayanam Ayyangar: h the Honourable l\linister continuing 
the ]>1"lctice "f sending the LC.S. officers to their respeefve provinces after theil' 
tenure of three years is over, or h!l.ve tliey got a lendency of s'tTc'King on he)'!' 
permanently? • 

The Honourable Sardar V&\labhbhai Patel: At present there is a great short· 
age of trained officers both in the ~nt e and in the provinces .. There i~ somu"h 
pressure that we find it difficult to simd back o:ffi,cers who have compIe.ted their 
period of tenure, as the prov'nces are reluctant.to give u ti~ute  in t ~il  
place. 
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• Shri KohiJIi Xumar ChAudhurl: 'Is it a fact Sir, that there is a bar to the 
promotion of the Provincial Civil e i~ men to the post of Secretaries? They 
may be appointed Assistant Secretaries or 1Jeputy Secretaries, but not as 
Secretaries. 

The RoIl,OUrable Sardar VaDabhbhal Patel: There is no bar as liuch. 

Mr. B. Poker Sahib Bahadur: May :r'know, S'r, what is tne/qualification 
prescribed in the rna tter of  selection of men to £in posts at present held bv the 
I.C.S. people? ., 

The HODOurable Sardar VaUabllbhal Patel: Merit. 

PruiPARATIONS FOR NEXT DECENNIAl. CENSUS. 

530. *:2. B. Lala :Raj Xanwar: Will the Honourable Minister of Home 
Affairs be pleased. to state when it is proposed to start the preliminary work in 
connection with the next decennial census? 

The Honourable Sardar Vallabhbhal Patel: Preparations for the next censu, 
hb ve already started. 

Shri T. A. B.&m&lingam Ohettiar: May I ask, Sir, whether in view of the 
tact that adult suffrage is going to be introduced shortly, the preparation of 
the electoral rons and the taking of the census cannot be combined so that' 
economy may be effected? 

The Honourable 8ardar VallaIbhbllai Patel: It is not possible to alter the 
census programme which is fixed for a particular and definite period. Whether 
the preparation of electoral rolls has been undertaken or not I do not know . 

.. -?t 

X. T ... Ahmed Ibrahim Sahib ~ adu  Muy I know, Sir, whether in view 
<>f the widespread complaints about grave omissions during the last census, 
Government will take serious steps to avoid such omissions in the ensuing 
.ce,1lSUS[ 

. The Honourable Sardar Vallabbbhai Patel: Apart from complaints toilere 
have been such vast changes and such vast :tiuctuations of populition that the 
.census operations have to be undertaken very carefully. 

-VACANCIES IN INDIAN ADlIUNISTRATIVE .,:SERVICE. 

531. $:2. B. Lala :Raj Xanwar: Will the Honourable Minister of Hom·, 
Affairso<! pleesed to state how many vacancies there are in the lndia;n Adminis-
trative Service and how and when it is proposed to fill them? 

The Honourable Sardar V&1labhbh&i Patel: 221. Some of t ~ e vacancies 
will be filled as a result of the competitive examination for Indian Administra· 
tive Service and other services held in July, 1947, the results of which are not 
yet available. About the remaining acanci~ a i u  proposals including those 
contained in the report of the l a ~ Comrhittee are nnder consideratioJ;]. 
Attention of the Honourable lHember is inv:ted to my answer given on the 19th 
February 1948 to question No. 348. 

Shri H. V. Xamath: How 1I1any, Sir, will be filled by competitive examina-
tion and how many otherwise? 

The Honourable Sardar VaUabhbhai Patel: That will. depend upon the 
t"t"sults. 

Shri ll. V:Xamath: When Bre the results expected? 

Pmdit Hirda, Bath Xuuru: Why is the result not availahle yet? 

'file BoDoara.bIe Sardar Vallablibhai Patel.: Well, I cannoj; sax. But if; is 
.. ith the Public Service CommisaiOll. 
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Pandit Birday Hath Kunzru: Is the Honourable Minister fI,\\"ure thllt th·. rEl is 
a great deal of discontent because of the delay on the part of the Public bBr-
vice i ~i n in announcing the results? 

The Honourable Samar Vallabhbhai Patel: The numher of candi-iates is so 
large that it has taken some time for the Commission to announce the results. 

Begum .Aisaz Rasul: May I know, Sir. whether the terms of s€rvice a~d 
employment and pay of the lllen of the Indian Administrative Service (\re the 
same as those of the Indian Civil Service? 

The Honourable Sartiar Vallabhbhai Patel: The terms of employment are 
different from those of the I.C.S. 

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister 
whether those posts which are not filled by nominees of the Public Service 
Commission will be made available to those officers who are now working in 
the different Ministries and have put in four or five years' service? 

The Boaourable Sardar Valla.bhbhai Patel: As I hale already said. the rleficit 
has to be filled up from other sources. .  . 

Shri M. Ananthasaya.n&m Ayyangar: Would preference be given to those who 
are already in service, instead of their being asked to sit fol" another 
examination now? 

The Honourable Sardar Va.llabhbhai Patel: One of the sources from whip.h 
people are selected ate persons who are already ill temporary employment. but 
they also are to pass through a certain test. 

RESEARCH IN VEGETARIAN ANIf NON·VEGETARIAN DIETS. 

532. *R. B. Lala Raj Jta,nwar: Will the Honourable Minister of HeaJt.h 
be pleased to state: 

(a) whether any research has been undertaken in the country during recent 
years in order to ascertain whether vegetarian diet is more c nd l~i e to the 
promotion of phrical strength and longevity than meat diet or vice verBa; 

(b) if the reply to part (a) above be in the affirmntive, what was the resnlt 
of such research; 

I.e) whether there is any reliable data in the possession of Governm.ent f() 

show what p1'oportion of the country·$ populat:on prefers vegetarian diet to 
meat diet and IT so, what the compa,rll.ti>re figures of the two categories are; and 

(d) if liO reliable dat-a on the subject is available, whether Government pro· 
pose to consider the feasibility of making enquiries into the matter when the 
nffiCt decennial census is taken? 

The Honourable Rajkumari Amrit Xa.ur: (a) No. 

(b) Does not arise 

(e) )Jo (hit!! 's available. 

(d) The question will be considered. 

Diwa.n Chama.n La.ll: In considering this question, will the Mirusterplellse 
keep in view the ·fact that Vegetarians are generally more u naci~u t l i 
6Ilters?' •  -

Slui H. V. Kamath: Are milk and eggs .both included in vpgetaritlD. I~  '.;' 
are they excluded? 
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CONVICTS OF RI.N. MUTINY, 1946 IN DETENTIOl(. 

j533. ·Prof. Shibb&n La! Saksena: (a) Will the Honourable Minister '()f 
Defence be pleased to state how many Hatings of the RLN. con'Victed in the 
R.I.N. Mutiny of 1946 are still undergoing imprisonment or are under detention'l 

(b) What are the reasons for not relp'lsing th':m after the attainment of 
freedom, and what is the policy of Government in regard to their release? 

. (c) Do Government propose to consider the desIrabIlity of releaSing them and 
reinstatirlg them in their original posts ? 

(d) In which jails are these men imprisoned and what classificat.ion find 
treatment are being given to them? -

The Honourable Sardar Baldev Singh: (a) None. 

(b) and (d). Does not arise in view of the answer to part (a). 

(c) The question of releasil does not now arise. Government do not pro-
pO$e to reinstate persons imprisoned in connection with RI.N,. Mutiny. 

UTILISATION OF ~ D  OF DELHI ASSOCIATION FOR DESTITtrTES. 

534. *Shrimati Dakshayani Ve1ayudhan: (a) Will the Honourable Minister 
of Health be pleased to state whether Government are aware that the Delhi 
Association for the welfare of the destitutes was formed in the veal' 194,) and 
that about Rs. ~  were collected flnd that an annual grant -of Hs. lloCIOO 
wn" ~an~ti ned by Government and the Municipality for the purpose of: 

(i) providing relief to and aintenan~e and rehabilitation of the destitute 
persons in Delhi Province: 

(ii) administering colonies or settlements, for beggars, destitutes, lepeM, 
and blind personR; ana I 

(iii) to provide, endow, furnish. maintain, manage, collect funds and spend 
. them for the above objects? ., 

(b) Are Government aware that. though there is a large number of destitutes 
Rnd heggars present in Delhi as a result of the disturbance in the Punjab, the 
rQSOUfCes of the Association and the Delhi 1)001' House have not been utilized? 

(c) Are Government aware that the buildings and roads in the Poor House 
at King's Way, which were built lit considerable cost from u li~ funds only 
a year and a half ago, are already in a state of decay? 

'!'he Honourable RajkUmarii Amrit Raur: (a) Government agreed to provide, 
a Rum of Rs. 55,000 for running the Poor House in Delhi but no payment haR 
yet been made as the institution has not yet been opened. 

(b) The building is at present used by the Women's Section of the ~1ini t 1 

of Relief and Hehabilitation as a house for refugee women and children anrl 
is therefore not available for use as a Poor House. 

(c) The buildings suffered some damage from the fl?ods last September hut 
necessary repairs are being carried out. 

Shri Khurshed La!: Is it a fact that it was knO\vn before the buildings Wflfe 
constructed that the site was liable to be :flooded? If so, may I know wh¥ 
Decessary precautions were not taken? . 
-'!'he Konourable Rajkumari Amrit ltaur: That was before my time. I can 

make enquiries about it. 

Shri )1[. Ananthas&yanam Ayyangar: How is it that the Poor House has ~ t  

been .. hrflught into existence and what steps are Government taking to brmg 
it into existence as early, as possible? 

t Answer to this question laid on the table, the questioner being absent. 
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The Honourable Ralklqnari Amrit Xaur: I am making enquUles into the 
matter and steps are going to be taken to bring the institution into being. 
Because there was no electricity and no pipes to put in water supply, the Poor 
House could not come into existenc<-earlier. 

• DEFENCE OF JAMMU AND KASHMIR STATE BY INDIAN FORCES 

535. "Giani Gurmukh Singh Kusafar: (a) Will the Honourable Minister of 
Defence. be pleased to state: 

(i) the date' on which the Indian Dominion Forces entered Jammu anu 
K!\shmir State to defend it against raiders; 

(ii) the date on which the Mirpur District fell into the hands of the raiders; 
and 

(iii) whether the Indian Dominion Forces reached Mirpur to defend it? 

(b) What is the estimate of casualties, r.bductions ete., of non-Muslims 
during or after the raid in Mirpur District, !;ll .. l what is the estimate of the total. 
number of non-Muslims, who were living in 11.a district when it was raided? 

The Honourable Sardar Baldev Singh: (a) (i) 27th October 1947. 
(ii) 26th November 1947. 

(iii) No. 

(b) I regret, Sir, that information in the detail required by the Honourable 
Member is not readily available. 

PERSONS PARTICIPATING IN CONGRESS MOVEMENTS DEBARRED,FROM SERVIOE 

j536. "'Giani Gurmukh Singh Kusafar: (n) Will the HonoUl"uhle Minister of 
Rome Affairs be pleased. to refer to the reply given to my starred question No. 
78 asked on 2nd February, 1948, regarding the black lists of persons debarred 
from entering Government service and state whether Government have as-
certained whether action on the instructions issued to them in October. 19411 
has been taken by the Ministries? 

(b) How many persons are debarred from entering Government service, on 
the ground that they took part in the Indian National Congress movements? 

The Ronou.rable Sardar VaIla.bhbhai Patel: (a) and (b). I am satisfied frorn 
information received from the Ministries that action has been taken 011 the 
revised instructions issued by Government. It is unlikely that there is any 
case of a person included in the list during the preceding five years still being 
under a ban on account purely of having. participated in Congress activities. 
Specific information is being collected on this point and will be placed on the' 
table of the House as soon as it is ready. 

PROGRAMME ASSISTANTS AND ARTISTS IN A. 1. R . 

. +537. "Giani Gurmukh Singh Kusafar: Will the Honourable Minister of In-
formation and Broadcasting be pleased to state: 

(a) the total number of Programme Assistants in the various All India 
Radio Stations; 

(b) the number of Programme Assistants who {i) write Scripts, dramas 
and eatu e~  (ii) appear as "voice" in dramas and features; (iii) broadcast 
Indian music; and (iv) broadcast Western Music: 

(6) the grades of pay of the Programme Assistants; 

td) the total number of Artists permanently employed; 

(e) the average salary of the Artists permanently employed: 

t Answe, to this question laid on the table, the <tnestioner being absent. 
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(f) the allowances admissible to Artists; 

(g) whetheT the Art"sts are entitled to residential accommodation; and 

~  in case of the transfer of an Artist from one station to another, whether 

travelling allowance is admissible to him? 

The Honourable Sard&r Vall&bhbhai Patel: (a) 92. 

(b) The information is being collected and ~ b!! Jaia ~ l!bliable 5p. due 
course. 

(c) Us. 250-15-340--20--400. Selection Grade Es. 400-20--500. 

(d) Artists al'tl not employed. on a permanent basis, but on contract for 
specific periods. 

(e) Does not arise. 

(f) Interim relief, Grain compensation allowance, and Conveyance allow-
ance where admissible. 

(g) No. 

(h) Yes. 

EXPUL>lION OF INDIAN STUDENTS FROM INTER NATIONAL LANGUAGE CLUB, 

CRoYDON 

t53B. ·Shri Damoda.r Sw&tup Seth: Will the Honourable Minister of Educa-
t.int\ be pleased to state: 

',a) whether, it is a fact that the International Language Club at Croydon 
bas expelled a number of Indian students on the "round of their havmg taken 
1''': t in communist activities; and 

(b) whether Government have any informatioll that the expulsion was 
based on racial discrimination? 

The lionourable MaUlana Abul Kal&:m And: (a) Government have seen a 
Press rellort to the effect that a certain number of Indian stuaents have been 
expelled from the International Language Club, Croydon, on the ground of "their 
alleged Communist activities. Government, however, have not yet received 
any report regarding this matter from the High Commissioner in London or 
from any other authoritative source, 

(b) From the information which Government possess regarding this Club, 
they have no reason to suppose that the action of the Club authorities in this 
case is due to any racial or colour prejudices. Government, however, propose 
Iio look into the matter. ' 

MODEL CONSTITUTION FOR INDIAN STATES 

639. ·Shri V. O. KeB&va R&D: Will the Honourable Minister of States be 
pleased to state whether there is a proposal to prepare a model constitution 
for the States? 

The lionourable Sardar Vallabhbhai Patel: No, Sir. 

Prof. N. G. Banga: Is anything being done to advise any of these Princes 
to see that they will not tamper with the ordinary well-known fundamental 
democratic principles when they constitute their Constituent Assemblies and 
fix their franchise '1 

"J.'he Ronourable SaMar V&llabhbha1 Patel: It is not necessary to advise the 
Princes .• Once they have established Constituent Assemblies, if advice needs 
to be given, it is ttl be given to the Constituent Assembly concerned. 
Prof. N. G. :RaD.ga: Are the Government aware 'of the fact that even 

when they constitute these Constituent Assemblies, they do not base these 
~e lie  on the adult franchise? 

t Answer t4> this queotion laid on the table, the questioner being absent. 
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The Honourable Sardar Vallabhbhai Patel: No. 'I'here is no such trouble 
anywhere because wherever Constituent Assemblies are formed, they are based 
on our model, that is on adult franchise. 

Seth GovinddaB: Is it not a fact that in different States, different kinds of 
constitution are being introduced, and in these circumstances what is the Gov-
ernment going to do to see that unifonnity is kept throughout the country? 

The Honourable Sardar, VaIl&bhbhai Pate):: Time and circumstances will 
bring about uniformity. 

BRITISH PERSONNEL IN INDIA.l" .ARMy .L"'D CrvrL SERVIOES. 

MO. ·Shri V. C. Kesava Rao: (a) Wiil the Honourable 1Iinister of Defence 
be pleased to state the number of British Officers who have voluntarily agreed 
to serve in the Indian Army and their cla5sifications such as '['echnician9, 
Junior Staff and Administrative Officers? 

(b) Are there any British personnel in the Indian Army who bold perll1l1.-
nent civilian posts in India or have opted for "ivilian posts in Pal,istan:> 

The Honoura.ble Sarclar :B&ldev Sdngh: (a) I lay a statement on ihe table 
of tbe House. 

(b) No, Sir. 

Statement 

Out of about 600 British Officers who volunteered for f:ontinued Afnvice in the Indian Army 
a t ~al a ut 41B have becnaccepted. Ofthe"e, 235havo been accepted fora period of3 month 
from l~t Janua.ry 1948, while the rest have been accepted for period·i ranging from 1 to 3 years 

2. :.\ break·Jown ofthe3e figures by t.chnicaJ, etc. appointments i" gi\'en below ;-

For 3 For I For 2 For 
months year yoars yeal'R 

'rechniciana .  .  .  . 124 85 23 5 
H taft' & Administrative Officers . 111 63 2 

Total 235 148 30 Ii 

SCIENTIFIC RESEAltCH SOCIETIES AND ASSOCIATIONS IN INDIA. 

541. *Shri V. C. Kesava Roo: (a) Will the Honollrahle Minister of Fducation 
be pleased to state the names of Scientific Research Societies and Associatiops 
in India and what is tbe financial assistance, if any, given to them by Govern-
ment? 

(b) Do Government propose to consider the question of advising these 
bodies to amalgamate into a central body in order to eo-ordinate and dire'}t 
ficientific researches in the country? 

\.J"S!.J, I,!!..-J w.eJ ..J U#L..,... ~  ~~ (a) : ~I  r!SIy.1 1.;l1r j+.!,;i 

"~l  l i~ "  ~  I,!!..-J u"" ~ wolJ -~ d~ ..sJ tS) ~ J.+";; i. 
~~  ~ ~ ~ r.!! ~~  , .. ...i u,.t-.\-o ~ ..J ( Research societies ) 

-~ ~ ..) tS) ~  J+:!3 i. \.J"5w..# 
- ~~ &! uL'L..,.. WJ 0} ~ u4ZL..,... ~ rW ;.s ~ Ju... 1.;,," .l:,! (b) 
do} ~ dJJ "J J! J4S) JW ~ subject dJl JlJ ..flL,... - t~"  I ~ 

l.. 4.).i1 wi ...,.-l>'L.. wi .:.>"'; ... ,L..t"f ~ ~ y ~ J+,t;-iT ~ ~ J! 
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A ..jJ d'l:A.t <:It., 'l L,)'!-" ~ ~  1.. ,-",' -~9  u.;. J ~ IJL...ot' 
A 'l object '''' LJ:.!I ~ ,-",' IS 

"to effect co-ordination 
institutions and <,J-overnment 

between different. scientific Jlcademic leti( ~  

scientific departments and Services. " 

,,' A L..So) 4 J ~~~  ~ rS ~~~  ,-",' .ll.!J.;' uj ~  
A l...) ~ t.,.J t ~ ~ co-ordination ~ ~l  ~l  ...s-I-' 

The JI.ODoiuable Jlaulana Abul ~ Alad: (a) A lisi; of Principal, Scienti-
fic Societies is laid on ·the table of the House, and also of Scientific and 
~ ea c  Societies which received grants from the Ministry of Education. 

(b) It is unlikely that the various societies will agree to amalgamate into 
one Society as such societies deal with different subjects, but I would refer the 
Hunourable Member to the constitution of the Nab)nal Institute of Sciences 
of India which clearly lays down that one of the objects of this Institute is 
"to effect co-ordination between different scientific academies, societies, institu-
tions and Government scientific "departments and services." The Government 
has recognised it as the premier institute representing all branches of sciences 
in the country. 

S .i ... lift. 0 rganizations in J tldia 
1. The Anthropological Society of Bombay, Bombay. 
2. Archreological Survey of India, New Delhi. 
3. Banares Mathematical Society, Banares." 
4. The Bombay Nat.ural History Society, Bombay. 
5. Bose Institute, Calcutta. 
6. Botanical Survey of India, Sibapur. 
7. Calcutta Mathematical Society, Calcutta. 
8. Central Research Institute, KasauJi. 
9. 'rhe Committee of PalaeoBotany in India, Lucknow. 
10. Couneil of Scientific and Industrial Research, Delhi. 
11. Drug Research Laboratory, Jammu. 
12. Entomological Society of India, New Delhi. 
13. Fazil·Omar Research Institute. Qadian. 
14. Forost Research Institute, Dehra Dun. 
15. Forest Research Laboratory, Bangalore. 
16. Geological, Mining and Metellurgical Society of lndia, 0alcutta. 
17. Hafikine Institute, Bombay. 
18. Immunity Scientific Association, Calcutta. 
19. Imperial Agricultural -Research Institnte, New Uelhi. 
20. Imperial Dairy Research Institute, Bangalo ... 
21. Imperial Sbrgarcane Breeding Station, Coimbatore. 
22'. Imperial Veterinary Research Institute Mukteshwar. 
23 The Indian Academy of Science, }langalore. 
24 Indian Association for the Cultivation of Science, Calcutta. 
25 The Indian Botanical Society. Lucknow. 
26. The Indian Ceramic Society, Banare •. 
27. Indian Chemical Society, ()alcutta. 
28. Indian Institute of Socience, Bang .. lore. 
29. Indian Lac. Research Institute, Ranchi. 
30. The Indian Mathematical Society. 
31. Indian Research Fund Association, New Delhi. 
32. Indian Science Congreas AsJ!Ociation, Calcutta. 
~  Indian Science News AlIIOciation, Calcutta. 
34. King Edward VII Memorial Pasteur Tnstitute and Medical 'Re!sea.rch IDBtitu.te, 

Shillong. 
~  Malaria I n8titute of India;' Delhi. 

~ Museum Association of India, Bombay. 
'51. The N "tional Academy of Sciences (India). Allahabad. 
31\. National Institute of Flcience of India, iJa1cutte. 
39 Nutrition Research Laboratories, Coonoor. 
40 The. Pasteur Institute of Southern 'India; Coonoor. 
41. The Royal Agricultnral 'tnd Horticultural Society of lndia, Calcutta. 
42. Sodetv of Biologioa! Chemins '(lndia) Bangal01'8. 
E. Zoological Survey of India, Ranarea Cantt. 
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t~tetnent .lwwing th. lOll'" of 1100 S,io",'ijlo Imj Ruta .... h [...totutio,., and tho grants to b. given to 
th.", in 194 -~  by th. Min"try oj EdUCG""n. 

Name of In ~itute 

National In ti~ute of Science of India, Calcutta-
Royal Asiatic Society of Bengal .  .  . 
In lian Statistical Institute Calcutta 
In Ha.n Science Congress ASl!=ociation, Ca.lcutta. .  . 
In liBn As)Ociation for the Cultivation of Soience, Calcutta 
Dharmakosh MandaI· . ... 
Ramakrhhana Mission Inst.itute of Culture, Calcutta 
i e~ ana nd Vedic Research Institute, Simla. 
India·n History CengresR . 
Botanical Societv, CBJcutt,a . 
Bharata Itihasa 'Sanshodhaka MandaI, Poona . 
Numiflmatic Society of lndia 
Indian Institute of Science, Bangalore. . 
Grant to Indian cad~  of Science, Bangalore 
Bhandarkar Oriental ReE (sr('h Institute, Poona 
BOle Research In ;t.itute., Calcutta. .  .  .  .  . 
Grant to Association of Principals of Technical Institutions (India) . 
Building grant to In,titution of Engineers (India) . 

Amount 

1,17,000 
25,000 
2,15,000 
15,000 
4,39,000 
2,000 
10,000 
5,500 
10,000 
1,000 
1,000 
1,000 

63,52,000 
6,000 
10,000 
66,000 
12,000 
10,000 

Mr. B. lIoker Sahib Bahadur: Mav I know whether the Honourable 1,Ii:li,;rer 
himself can be requested to give t ~ answer in English? 

Mr. Speaker: I have restricted that right to myself. The Secretary will 
lcad the translation. 

Shri M. Ananthasayanam Ayyartgar: May I kno;v if at present there is any 
report on the administration of these various societ.ies for which grants are 
being given and whether their work is being reviewed from time to time? 

L0.4·:L.., ~ "I u-:lA' u~  ~ ~ ~  <Yo : ~I i ~ ltll L:', .. ~t i 

- ~ I  d.,5 (Co-ordination) ~  .:"L:71 ~ e ~ i 1 ~ .sx-;/ 

The Honourable Maulana Abul Kalam Azad: These societies number eleven 
in all. We co-ordinate with them through the N.atiol1al Scientific Institute. 

Shri K. Santhanam: Will the Honourable Minister issue a brochure giving 
ddails of the work of these societies in a compendious form so that people may 
know about them? 

- ~~ ~  0.5'<-/ ~ ~ : ~ i r-W,I/ ~  i~ i 

The Honourable MaulM1a Abu! Kalamhad: Government will tJ-y to do so. 

Shrl M, Ananthasayanam Ayyangar: Will Government also consider if it is 
udvisa.ble to include in that pamphlet the researches, if any, made by these 
societies which have been of any practical importance to the country" 

-~~ 4$", ( t~ 1>-1 : ~I i l1 d ~I ~  .. j+.!;..:f 

The Honourahle )[aulana Abul Kalam Azad: That Will also be kept in 
view. 

:Mr. B_ Poker Sahib Bahadur: May I know what is the amount of the-total 
grant given to all these institutes? 

-~ I ~ ~  J.. U"I : cl/ji ~ tll UJI,. J!-,!,.:f 
The Bonoura.ble MauIana AbIIl Kalam Azad: it requires notice. 
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TREATMENT OF INDIANS IN HOSPITALS FOR..EUROPEANs 

542. *Shri V. C. Xesava Rao: (a) Will the Honourable Minister of Health 
be pleased to state whether there are any hospitals in India for treatment of 
Europeans only? 

(b) 1)0 OOV(:l'lllrll'nt i'5l'ol'ose to admit Ind;an pat'ents also in s}leh hospita's 
and if not, why not? 

(e) What is the annual expenditure incurred by the Ranehi European 
.Mental Hospital and what is the ratio of eA'1'enditure incurred per patient in 
this hospital to the expenditure incurre(1. per patient in the other mental hospital;; 
intended for treatment of Indi[llls? 

The Honourable Rajkumari Amrit Kaur: (aJ and (b). As far as Government 
are aware, there is no hospital in India reserved excluHively for the treatment 
of Europeans. 
(c) The average annual expenditure for the four years ending 1946·47 on 

the European Mental Hospital, Hanchi, which name has already been prol'osed 
to be changed to Inter-Provincial .Hospital, Ranchi, was }ls. 6,88,315. The 
daily per capita expenditure in this hospital was Us. 5-14 while in the other 
mental hospitals it varied from Rs. 1-1 to Re. 1-13-6. 

Mr. R. K. Sidhva: May T know whether in this Hanchi Ho;;pital the spe· 
cial wing for Europeans which previously existed has now been ·amalgamated 
with the main building or whether the European wing still remains? 

The Honourable Ra.jkumari Amrit Kaur: The hospital is opell to Indians an.d 
Europeans alike. There is no difference now. 

Mr. R. K. Sidhva: My' question was whether the two \"iugs for Europt'i1l:" 
which existed before have now been closed down or amalgamated with the other 
wing, or whether preference for Europeans still exists? 

The Honourable Rajkumari Amrit Kaur:There is no preference given to 
Europeans. 

Shri H. V. Kamath:· JIow many European lunatics are t -da~  accommo-
dated in Indian mental ~l  

The Honourable Rajkumari Amrit Kaur: I shall require notice of that 
question. 

Shri M. Ananthasayanam Ayyangar: May T ask the Honourable Mi"j,·ter 
whether there are no wards in various hospitals still reserved for Europeans as 
in the Lady Hardillge Hospital? 
The Honourable Raprumari Amrtt Kaur: There are no wards in the Lady 

Hardinge Hospital reserved exclusively for Europeans. 
Shri M. Ananthasayanam Ayyangar: Is the Honourable ini~te  in a p-si 

tion to say that there are no such reservations in any hospitals, for Europeans 
or for any particular community? • 
The Honourable Rajkumari Amrit Kaur: As I have already said, as far as 

Government are aware there are no sueh reservations for an';'bod". 
Shri Deshbandhu Gupta.: Is it not a fact, Sir. that in' tn~ Willingdon 

Nursing Home in New Delhi preference is given to European patients even 
todav? 
The Honourable Rajkumari Amrit Kaur: I nm not aware of that. 
Shri Deshbandhu Gupta: W'll the Honourable l\finister make enquiries? 
The Honoura.ble Rajkumari Amrit Raur: Yes, Sir. 
Shri M, Ananthasayanam Ayyangar: Will the Honournhle Minister make 

enquiries immediately and remove all those differentiations or preferences or 
reservations which exist anvwhere in India? 
Mr. Speaker: This ue~ti n has been answered so many times. 

Shri H. V. Xa.n1ath: Will Government consider the desirability of endiu~ 
all EuropMn funatics out of India? . 
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Mr. Speaker: Order, order. 
Mr. B. Poker Sahib Bahadur: Is it not a fact, Sir, that in the wards reserved 

fol' Europeans in certain hospitals special rights are given to them and on that 
account certain Indians prefer to go to those wards rather thim to Indians' 
wards? ' 
The Honourable Rajkuma.r1 Amrit Xaur: The question bas slready been 

answered. ' 

ASSESSMENT OF ASSETS OJ" PERSONS I ~  

+543. *Dr. P. S. Deshmukh: Will the Honourable M:nister of Finance L" 
pleasod 10 state whether Government propose to: 
(a), allow a set off of all losses in Pai<Jstan without asking for strict proof in 

assessment in India for the year 1948-49, pwyidcd the assessees agree to be 
assessed as and when they are able ·to realise any part of these assets hereafter 
in the vear of realisat:on; 
(b) allow as a revenue expense all expenses incurred in transporting all 

assets of whatever descl'iptionfrom Pakistan areas into India; and 
(c) grant relief from douhle taxation on income asscssed in Pakistan and 

again in India even though according to the interpretation by Indian authorities, 
tbe assessment by Pakistan of any part thereof is illegal and wrong? -

The Honourable Shri R. K. Shanmukham Oihetty: (a) Such losses as are 
admissible under the Income-tax Act will be allowed without asking for strict 
proof but on production of reasonable evidence. 
(b) uc ~t an tati n expenses as are not of the nature of capital expen-

diture or personal expenses of the assessee, and .haye been laid out wholly 
and exclusively for the purpoSes of business profession or vocation. will be 
allowed. 
(c) Under the agreement made between India and Pakistan for the avoid-

ance of double taxation, the question of granting relief from t,he tax wrongly 
charged in either Dominion does not arise. Where an illegal assessment is 
made by any Domil}ion it is for the assessee to pursue the remedies open to 
him under the laws of that DOminion. Each Dominion determines for itself 
the total world income of the assessee under its own laws. 

INCOME-TAX FROM DOLLAR AND STERLING CoMPANIES IN INDIA. 

~4  *Shri B. P. Jhunjhunwala: (a) Will the Honourable Minister of 
Finance be e~ ed to refer to the answer to the short notice qnestion, asked b\' 
Rhri l\fohan Lal Saksena on the 11th April, 1947, regarding the realisation of 
income-tax -from Dollar and  Sterling Compan'es which have been carrying on 
business in India and state what further steps have since been taken by Gov-
ernment in the matter? 
(b) Have all the companies fikd their returns? If not, what steps have 

been takeil against such companies as have not done so? 
(~  What' is the amount of income-tax so realised and what is the amount 

of arrears remaining to be realised? 
(d) HM any arrear of such income-tax been harred hy limitation? If so, 

how much and why could not timely steps be taken? 
The Honourable Shri R. K. Shanmukham Ohetty: (a) and (b). The Dollar and 

Sterling companies referred to are already being assessed to income-tax. Pre-
sumably th", Honourable Member is referring to the returns under section 19A 
of the Income-tax Act. Only a few companies have submitted these returns, 
No penal action has been taken against those companies who have not sent 
the returns 'as none is legally possible. In this connection, I refer the Honour-
able Member to para. 45 of my !Budget Speech for 1948·49. 
(c) and (d). The amount of income-tax realised during 1946-4'1 is not 

readily available. In the n.bsence of any information as to the number of sImre-
holders and the extent of their income, it is not possible to estimate the total 

t Answer to this question laid on the table, the questioner being ,abse'bt. 
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Illnount of tax payable by them, the arrears left to be realised or the aruou,"t 
barred by limitatiell. 
Shri B. P. oUlunjhunwala: Can the Honourable Minister give an idea as t:>. 

when-the informa'tion will be available? 

The Houourable Shrl Bo. X. Shanmukb.am. Chetty.: Sir, as I explained in 
my Budget Speech, this provision in our Income-Tax Act, of asking for the 
list of shareholders from foreign companies operating in India has proved to 
be absolutely ineffective. It is wah a view to protect our revenue that 1 have 
now proposed that such companies will have to pay an extra one anna Corpora-
tion tax. .. 

Shrl B. P. J'hunjhunwala: In the last Budget Session, the Hon'ourable 
Minister has given an assurance that the· law w:JI be so amended that there 
will be no difficulty in getting those returns and if they are delayed, they will 
bl' penalised. 

The llonourabl.e 8hrl Bo. X. 8hamnukham Ohetty: In the light of the new 
procedure that I alII adopting, I propose to move an amendment to delete the 
old provisions relating to the calling of those returns. 

8hrl •. An&nthasayanam Ayyangar: Does the Honourable M'nister frel th"t 
this will ~ "It ~u icient deterrent or inducement for t l ~e people to diseios6 
their shareholders and whether it will not be helpful if there is an option given 
to them that in case they disclose the information t e~  will he entitled to :1 
c1E'cr.ease of OJJC IInila? 

The Honoura.ble 8hri B.. X. 8hamnukham Chetty: I am unable to accept thl1t 
u e~ti n for thi. reRson: evpo if a foreign comf'Rny gives a comp:ete list nf 
the shareholder8. the e( e~  of super·t::tll; from those shareholders, who may 
be living in the l1nited KIngdom or the United States, is an impossibil'ty. 
Shri M. An&nthasa.yan,am ,Ayyangar: What does the Honourable Minister 

exp."ct to result fmm this increase of one anna? 

Thtl Honourable 8hrl R. X. Shanmukb.&m. Chetty: I have e~ti ated ibe 
aolditionn.l reV('l1nf, at n~  2 c e~  

INDIA'S STERLING BALANCES WITH BRTT:SH GOVERNMENT. 

545. *Shr1 B. P. J'hunjhunwala: (a) Will the Honourable Minister of 
Finance be pleased to state the total amf)lmt of Sterling Ba1RtlCeS receiverlfr')ln 
thr, Brit:sh Government, during the financial years 1945-46 and 1946·47 and 
during the periocls 1st April, 1947 to 14th August, 1947, aud from 15th Augmt, 
1947 tJJ lOt,h Fehruary. 1948? 
. (b) How much of it ,was. received in the form of Sterling Currency and how 

mU':lh in the form of Dollars? 
(e) How were these Sterling and DolJltr currencies utilised? If they wer'l 

used for purchase of goods, how much was u~ed for pnrchase of capital goods 
and how much for consumer goods? _ 
(d) How much of the Sterling Balance is still due from the British Govern-

ment ani! how have Government decidei! to realise it? 
The Honourable 8hri B.. X. 8hanmukham Ohetty: (a) On the ~ l n ti n 

that the Honourable 'Member wishes to know the net transactions relating to the 
~te lin  Balances. the information is as follows: 

£ million 

111411-.0 + 27l 
19"8-(7 -91'/1 

fst April 1947 to 14t!l August 19 \,7 -M'6' 

1 11th August 19'" to Oth February 1948 -4'70 

T.otal + lIO'U 
orRs. 140'88 o .. oreo 
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(b) If the Honourable Member wishes to know by this question India's 
_lance of payments with the U.S.A., the an ~  is that in 1946 India had 
.. sutplus of Rs. 36'6 crores while between AprIl, 1946 and November, 1.947 
Iwhich is the last date for which figures are available) India had a defic't 
amountilg to Ils. 65 crOI'eS. The remaining increases or decreaseB III t ~ 

.cerling balances are due to India's balance of payments wIth ster.mg and :101l-
&terlillg conntrifls other than the U.S.A. 

(c) :Fol' th,> purchase of goods and services. For netails I)f j)urchllSt;s of 
goods I would refer the Honourable Member to the c~ unt  relating to the 
Seaborne Trade and Navigation of India. As the Honourable Member is 
perhaps aware, the Traue Account is-not maintained according to 'consumer' 
aoo 'capital' goods. 

(d) Th.· sterling IISsets of the Heserve :attnk stood at. £1,134'1\4 million 
(Rs. 1,512'45 crores) on the 13th February, 1948. As the Honourable Meruber 
is aware. two agreements re:ating to the utilisation of India's sterling b.alance 
have 1Ilready Leen concluded and it is proposed to conduct further negotlDtIt'IlS 
in d ,Ie course 

Seth Govinddas: Will the Government make '\ further list of :'conRUluer" 
~  which are imported into this country, and stop them so that our sterliug 
~alance  ma:; not be further dwindled? 

The Honourable Shri R. K. Shanmukham Chetty: Aln I to understand that 
th" Honourable Member suggests a further restricf(JU lof the imports? 

Seth GOvlnddas: Yes, Sir. 

The ROno.urable Shri R. K. Shanmukham Chetty: That po:nt is const,1J)tiy 
kept in mind; we are allowing what is a utel~  essential. 

Prof. N. G. Ranga-: \x,,'hat st,eps, i-f any, have Government taken to Bee that 
"capital" goods are imported in a greater extent and in preference t.o tbe 
""ollFlJlIler" gnods and other goods? 

The Honourable Shri R. K. Shanmukh!lIIl Chetty: As a matter of fact, we 
.. re giviulj fre.e liceuces for the impart of "capital" goods; it is purely a question 
of availability in forc'gn countries. 

Prof. N. G. Ranga: Will Government take an carly opportunit:v of bringing 
"efore this Hous .. their recent agreement which they have concluded with the 
rT.K. Govel'lUlIcllt, and give the House an opportunity of discussing it? 

The Hono.urable Shri R. K. Sh.&nmukham -Chetty: I propose to lay on the 
table tornol'l'ow. copies of the letters_ that were exchanged. 

Diwan Chaman Lall: May I know, Sir, when Government intends to ICnter 
into a 11101'" permanent arrangement with the Un:t<;d Kingdom regarding th(. 
sterling bn lanees? 

The Honourable Shri R. X. Sha.nmukham Chetty: As I said in my Bu(iget 
Speech 1 have already sent to the . Chancellor I)f the Exchequer a megS"ge 
through the LeMder of the British Delegation that I am anxious that at leRst 
<loltle tilne in Ma:v they must be ready to have negotiations with us for a more 
Dermllnont',ettlement of the st.er:ing balanceR. 

Prof. N. 0:. Ran.ga: The other part of my supplementary quest'on was not 
answered. ~lll the 1;Ionourable Minister seek an opportunity of gettmg these 
agreements dIscussed III this House? 

. The HQIlo1ll'abie. Shri R. K. Shanmu:mam e~t  Tomorrow I will l.o IJac-
mg on the table copIes of the letters relatmg to the extens;on of the ftgreement lip 
till the 30th June, 1948. I suggest to the HonotIrabJe Member that the General 
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Discussion 011 the Budget which is fixed for the 3rd and 4th wou:d serve as lin 
op[,ortunit.:, for having a discussion on th;s ~int  and if in addition to that the 
Honourable Member wants a day for j;hat, that is a matter for the Leader. of 
the House to consider. 

ShriK. Santhana.m: May I know, Sir, if there is any difficulty \n managing 
all the sterling balances and dollar balances accruing to India directly by the 
Itesm've Bank of India instead of through the Bank Clf England? 

The Honourable Shri R. X. Shanmukham Ohetty: We are directly operating 
these throuj!h our Reserve Bank. but the Reserve Bank has got the ageney 
of th..! Bank of England for that purpose in London. 

TRANSFEHRl:;;D STARRED QUESTIONS AND ANS\VEHS+ 

DEVELOPMENT OF PORT KUNDLA IN CUTeR STATE 

501. *:Mr. R. X. Sidhva: (ar Will the Honourable Minister of Transport 
lie pleased to state whether Govemment propose to develop the Port of Kundla 
Cutch State? . 

(b) What is the estimated expenditure for developing this port and what 
portion of it will be contributed by the Gutch State? 

(c) Is any share of the revenue derived from this port proposed to be given 
to the. Gutch State? 

ThB Honourable Dr. John Jlatthai: (a) Attent'on is invited to the Govern-
ment of India Resolution No. 19-P(53)f47, published in the tGasette of India, 
Eretraordinary on the \7th February 1948, a copy of which is laid on the table. 
(b) lIncl (e). Do not arise at present. 

DECONTROL OF PETROL 

50:2. *JIr. R. It. Sidhva: (a) Will the Honourahle ~ li te  of Transport b.! 
pleabed to state whether Government have reconsidered the question 'Jf 
·lecontrol of petrol? 

(b) If not, what are the reasons? 

The Honourable Dr. John Jlatt.ha1: (a) and (b). The question of the decontrol 
~  petro: a~ redewed recently. It is not possible at present to abolish petrol 
rationing in y'ew of the produet supply pos'tion, dollar-scarcity, inland trans-
portnticm capacity and, in the event of emergencies" the need for contron:ng 
<Jistribution to desired ends. The position is constantly under review with 1\ 
\'lew to lifting the control as 890n as cond't:oris permit· .. 

POSITION re MOVEMENT OF WAGONS 

50S. "JIr. R. X. Sidhva: (a) Will the Honourable Minister of Railways be 
pleased to state the latest position of bhe movement of wagons from file place 
to another? 

(b) Is there any response to the request of the Government of India to 
'onsignees, from time to time, to unload goods promptly so as to release the 
wagons for quick movement? 

The Hononrable Dr. John Katthai: (a) The question is not quite clear. U 
the HOlH'lirabh Member will let me know in greater detail the information he 
e ui ~ 1 shall see that it is made available. 
(b) There a~ been some response to -the request of the Govtlmment of 

India to eonsignees to load and -unload wagons promptly,. but as this is not 

tThe meeting of .the Assembly fixed for 27th February, 1948, a~n~ been ""nc.ned. t.lte 
answers to Starred Questions for th .. t day were, in pUl'llaanee of convention, \aid on the taNe 
of the House today.-Ed. "I D. 

~  ot nrinted in these Debatt'.s.· A copy has been placed in the Lib1'lll'Y of the House.-
.l1d. 01 D. 



TMNSFERRED STARRED QUESTIONS AND ANSWERS 1379 

considered adequate, the free t'me of 9 hours previously allowed for these 
operatio',E has been reduced to 6 hours with effect from 20th January, 1948. 

SUl'PLY OF CASH TO HUNTEBGANJ, JORI AND DANTOR BRANCH POST OFFICES 

504. "Sbrl Ramna.rayan Singh: Wi:I the Honourable Minister of Communi-
cations be pleased to state w\lether IJovernll1ent are aware that the Hunterganj, 
the J ori, the Dantor and other 'Branch Post Offices do not get regular Bu!;'!,ly 
of cash from their Sub-Post Office at Chatra along with the llloney orders sent 
to them for payment and that payments of these money orders to the payees 
are made very late, and if BO, what ste!,s have been taken by the Government 
to set mattElrB .right? " 

The Honourable Kr. RaJI Ahmed ltidwa1: No such comp:aint's were received 
in regard to payments from the Branch Post Offices named. Government is, 
hqwever, thankful to the Honourable Member for draw:ng attention to this 
complaint and an enquiry will now be made. Two complaints were received 
in ~t e  1947, concerning ~  other Branch .Post Offices in account with 
Chatra Sub-Post Office. Effective steps were taken by the Divisional Super-
intendent to regulate the supply of funds to the Branch Offices for prompt 
payment of money orders and notice was taken of the Sub-Postmaster's 
failure in this respect in the instances mentioned. Suitable action will be 
taken against those responsible in regard to the complaints referred to. by the 
Honourable Member if enquiry reveals that these complaints relate to recent 
dates. 

NEW VILLAGE POST OFFICES IN BIHA:\! 

505. *Shri Ramnarayan Singh: Will the Henourable Minister of Cemmuni-
~ati n  be pleased to state the number of new village Pest Offices opened in 
tI,e year 1947-48 in the Province of Bihar, district-wise? 

The Honourable Kr. RaJI Ahmed Xidwai: A statement showing distr"ct-wise 
the number of lIew village 'post offices epened in the province of Biltar up to the 
15th e uD "~  1948, during the year 1947-48 is placed an the table of t ~ 

Hous". 

t ~e n~nt tD~n l" di8trictwt8e, the nu:mber oj village post offices opened in the province oj Bihar 
up to the 16th February 1948, durinfJ the yea, 1947-48 

Di<;tricts 

Bhaga]p'tr . 
Cham'Jsran. 
narbhang ... 
Gaya . 
g1l.zaribagh . 
M,mbhum . 
Monghyr 
Muzaffarpur 
Palam9.u 
Patna 
Pumea 
Ranchi . 
Santha! Pargan&s 
Sare-n 
Shahabnd 
Singhhhum. 

Total 

Number of 
village post 
offices opened 

11 
13 
8 
13 
3 
2 
6 
1(1 

1 
13 
6 
"2 
I 
25 
15 
3 

132 
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QUICK DELIVElIY OF 'EXPRESS DELIVERY' LETTERS 

506. ·Shri Jaspat Roy Kapoor: Will the Honourable Minister of Communi-
cations be pleased to state: 

(a) whether Government are aware that letters marked 'Express Delivery' are 
at the place of destination first sent by the Post Office to the 'Telegraph Ofiiee 
. and thenee they are sent to the addressee through the Telegraph-peon with 
the result that such letters take longer time to reach the addressees than the 
ordinary letters; and 

(b) if the answer to part (a) above be in the affirmative, whether Govern-
ment propose to discontinue this ~ te  and devise some other arrangeme.," 
so that lctte ~ marked . Express Delivery' may be delivered Illore quickly thall 
the ordinary lctt'(!fij? 

The Honourable Mr. RaJl Ahmed Kidwai: (a) It is trm of offices which 
do not deliver telegrams. Combined Posts and Telegral'h officeR IT<l11Sfer 
Expre8s Delivery l->ettc1'8 to the Telegraph Branch which is situated in the same 
building. In the larger offices, a special staff for delivery of Expres8 Delivery 
Letters is entertained. 

(b) The question of speeding up of delivery of Expre88 Delit,ery Letter8 is 
under ~ n ide ati n  

TELEPHONE ADVISORY COMMITTEES IN D.P. 
507. *Shri J'aspat Roy Kapoor: Will the HC'lourable Minister of Communica· 

tions be pleased to state: 

(a) in which towns in the United Provinoflb. Telephone Advisory Committees 
have been formed; 

(b) what is the constitution of such committees; 

(c) what are the functions of such committees; . . 
(d) whether the decisions of such committees with regard to priority in the 

matter of installation of telephones aro implemented by the Telephone 
Department; , 

(e) whether any principles or rules have been laid down for the guidance of 
these cOl;nmittees in the matter of sanctioning installations, and if 80, what 
they are; and 

(f) whetlu·r Government propose to form such committees at an early date 
in such towns where th-ey have not yet been formed? 

The Honourable Mr. RaJl.Ahmed Kidwai: (a) Lucknow and Cawnpore. 
(b) Each Committee consists. of: 
(1) Chainnan-An official of P. & T. Department. 
(2) Secretary-An official of P. & T. Department. 
(3) Three members: 
(i) A nominee of the Provincial Government. 
(ii) A nominee of the Chambers of Commerce if they locally e i~t or a 

representative of other commercial or industrial associations. ' 
(iii) A member of the Constituent Assembly to be nominated by the 

Central Government. 

(c) (i) bringing the public abd the P. & T. Department into better relation-
ship. 'over the work of the telephone service. 

(ii) giving. the public confidence that their grievances were being properly 
represented and attended to, . 

(iii) gh,ing more publicity to the action being taken by ~ e departm.:nt to 
improve the telephone seMric'<l, 
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(iv) ad vis:ng this Department in opening llew connections on a fair and 
equitable basis by assessing merits and claims of individual applicallts and 
the comparative nature of importance of their activities. 

(v) adv\sing on the betterment of the local exchange and trunk service, 

(vi) assisting this Department to tide over the present situat:on by mVQking 
o<J.o-operation and patience from the public. 

(d) Yes; as far as practicable. 

(e) Yes; the Heads of the various P. & T. i c~e~ and Di t i l~  were-duly 
instructed to bring to the notice of members of the Advisory Committees the 
various .orders of priority issued from time to time by the P. & T. Depul"rnent 
on the subject of allotment of new telephone connections. As regards the 
-details of these orders, the Honourable Member is referred to the reply given 
by me to part (d) of the Starred Question No. 1.36 on the 6th February 1948. 

(f) Yes; the matter ;s under consideration. 

AERODROME IN PURNEA DISTRICT, BIHAR AND AIR SERVICE FOR, ASSAM 

508. *Mr. Mohd. Tahir: (u) \Yill the Honourable Minister of Communications 
be pleased to state whether there is any aerodrome in the district of PurneR 
{BiharF 

(b) Is ttere allY air service from Delhi to Assam direct through the teni-
torie5 of th, Government of India? 

The Hono1U'&ble Mr. Raft Ahmed Xidwai: (a) and' (b). No, Sir. 

IMPOltTED SPINDLES AND TEXTILES LOOMs FOR PROVINCES DURING 1947-19 

509. *S1n V. C. Xesava Rao: (a) Will the Honourable Minister of Industry 
and Supply be pleased to state the number of spindles and textile looms 
imported fer allocation to the various provinces during the years 1946-47 and 
1947-48 ~ . 

(u) Hav" the Provincial Govel'llments any power to reject or reduce quotus 
allotted t.o them? 

(c) Is it a fact that re-conditioned textile plants are available in the Sterling 
area for immediate shipment and that Goyernment have not been favouring the 
purchase of these plants? 

The Hono1U'&b19 Dr. Syama Prl>o8ad ][ookerjee: (a) There were no imports 
of spinning machinery in 1946. A statement is tabled Rhowing imports 0f 
spindles during 1947 and their distribution. It is expected that about :J50,OOO 
spindles will be imported in 1948. Figures of imports of looms ar.: not 
available. 

. (bl Provincial Governments would have to approach the Government of 
India. who ure the authority issuing import licences, for such rejections Dr 
reductions. 

(c) It is not correct that Government have not been favouring the.pt:rchase 
of such plants. On the c nt a ~  Government's policy is to permit the hnport 
of reconditioned machinery provided it is capable of economic prodllction. 
Import licences for reconditioned machinery covering 100,028 spindles Invc 
already been issued for import from ~ e U. K.. and covering 4'7.000 illdle~ 

for import from the U. S. A. 
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STATEMENT 

Madras Province 

M,'.ore State 

Pudukkott&h State 

Travancore 

Delhi Province . 

Mayurbhanj State 

Bombay Province 

Bhavnagar ,j'Ij;ate 

Wo.t Beng;,a., 

PST MAR. 1948 

49,456 spindles 

5,000 

14,0'00 

.. 5,000 

25,000 

10,212 

5,000 

3,500 

2,132 

In addition, 48,016 spindles were imported into aress which now form part or 

Pakistan 

POSITION T8. AMERICAN ~i  AND MILITARY SUPPLY DEPOTS IN INDL4-

510. ·Seth Govinddas: (a) Will the Honourable Minister of Industry and 
I:>upply be pleased to state whether Government are aware that the Americans 
had built camps and military supply depots in various parts of this country 
during the war? 

(b) If so, do Government propose to state the location and the quality and 
quantity of the stores held in such camps and depots and the steps Govern-
ment propose to ,take to obtain possession of these depots for the use of the 
Defence Services? . 

The Honourable Dr. Syttna Prasad Kookerjee: (a) Yes, Sir. 

(b) A statement showing the names and location of American swres del:'ots 
at which surplus materials are still lying awaiting disposal is laid on t.he table. 
The statement gives a broad description of unsold stores lying at each Depot. 
The quality of the stores ranges from good to poor. The total quantitf of 
stores awaiting disposal on 31st December 1947 was about 170,000 tons. 'The 
total value of surplus American stores is about Rs. 69'29 crores. 

Under an agreement between the Government of India and thl! Govel'n-
ment of the U. S. A.., all stores depots left by the Americans were taken 0ver 
by the Government of India. The Ministry of Defence can take o'/or /:ny 
surplus stores or depots they want. 
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DISPOSAL OF AMERICAN ARMY STORES IN BHOPAL STATE 

511. *Seth Govinddas: (a) Will the Honourable Minister of Industry ant! 
Supply be pleaset! to state whether it. is a fact that the. American forces built 
a depot for. war materials somewhere in the Bhopal State? 

(b) If SO, do Government propose to make enquiries from the American 
Government regarding the disposal of the stores in the said depot? 

(c) \Vhu.t steps do Government propose to take to secure it for the USB of 
the Government of India? 

The. Honourable Dr. Syama Prasad Mookerjee: (a) My Ministry has no 
knowledge of American forces having builj; a depot in Bhopal State. 

(b) and (c). Do not arise. 

CHARTERED PLANES FLYING BETWEEN DELHI, KARACHI AND 

. LAHORE IN JANUARY, 1948 

512. *Haji Abdus Sattar Haji Ishaq S8th: (a) Will the Honourable Minister 
of Commuuications be le~ ed to Rtate how many chartered planes flew hetween 
Delhi·Lahm·ennd Delhi-Karnchi and vice neTS(/. in the month of J anuar,v 1948? 

(b) What is the difference between, t·h.· fare for ordinary service on these 
lines and that collected from each passenger"traveJling on these chartered planes? 

(c) Is there any proposal to have duplicate services on these. two lines, in 
view of the many chartered services that were found nece ~  

-The Honourable Mr. Raft Ahmed ltidwai: (a) 12 charter flights took l>lnce 
between Delhi and Lahore and 3 between Delhi and Karachi during J all ~-

1948. 

(b) The scheduled single fare between Delhi und Lahore is Rs. G6 and be-
tween Delhi >1n(1 Karachi Rs. 165. Charter flights are generally paid for at a 
rate for the whole aircraft for both the outward and the return journeys, ItS .the 
aircraft is chartered hy one party. In cases where an aircraft is chartered J)y 
a number of passenger,. the total amount payable for the aircraft is distrihuted 
equally amongst the a~ en e  

(0) The operating company concerned is eXllmining the possibilitiea of run· 
ning duplicate services on these two routes. 

'WORKING OF GOVERNMENT DAlRY FARMS DURING 1946-47 

513. "Shri Ramnarayan Singh': Will the Honourable Minister of Agricul-
tt l l~ be pleased t.o tate~ 

(n) the income from and expenditure on each of the Government Dairy 
Farms during the year 1946-47; 

(b) the number of bulls, bullocks and other animals sold by each of the 
Government Dairy Farms to the public; 

(c) whether the Government Dairy Farms do any propaganda work or hold 
exhibitions for the, benefit of the agriculturist and if so, what; and 

(d) whether it is the policy of Government to encourage private dairy 
farms and if so, in what manner? 

. The Honourable Shri Jairamdaa Doulat.ra.m: (a) and (b). A statement 
giving the infonnation so far available is placed outhe table of the R01.1se. 
Further information is being collected and wiII be supplied to the HOUbE. 
(c) Th.e Governtnentdairy farmsserv'e as..demOl1strative unite ill respect of 

feeding, breeding'and management of dairy cattle, production of fodder crops 
and silage and clean production and handling of milk. The dairy iarms do not 
hold cattle exhibitions but' participate in exhibitions like the All-India Cattle 
<;how. Govel'nment intend to consider the proposal ro utilise the dairy iarma 
for pl'<\Puanna work and holdiug &hibitions if the necessary ftIl.allC6li &Ie 

nailable. 
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(d) The (Jovernment of India are in favour of encouraging the establishment 
of private dairy farms. Technical advice and assistance in the procurement 'If 
cattle feed alid equipment is being given to private dairy-'farms.· The .llovern-
ment of India have also advised the Provincial Governments to encoura!(<! the 
establishntent of dairy farms, and have e~-ed to give financial assistauce to 
approved schemes (including dpvelopment 01 dairy iarms) .designed to bring 
about increased production .:>£ milk. But e:.great deal more remains t-o be done. 

STATEMENT 

Sorial 
No. 

1. BomblJy-

Nam, of Dairy Farm 

l. Government Cattle Breeding Farm, 
Bankipur (District Dharwar). 

2. G >Vdrnm.nt Cattle Broeding b'arm Tegur 
(Diltrict Dharwar). 

2. O. P. and Bera_ 
1. rrelenkherm Farm Nagpur 

3. Ooorg-
1. e ~ nt Dairy Farm 

4.0ris_ 
1. Civil Dairy Farm • 
2. Military Dairy Farm • 

Income 
daring 
1946-4i 

4,103 

2,747 

44,60J 

3,97:l 

14,425. 
90,612 

Expen.ditnre Numl>er pi Bull-
during ocke&otherAni-
1946-47 mal. sold to tho· 

Public 

26,069 Bulls. 6. 
Cows. 7 
Heifers 7 
Bullocks . Nil 

18,100 Bulls . 8 
Cow. 6 
~i e d . Nil 
Bullock. . Nit 

61,000 Bulls .  4 

14,626 Bull/calve •• 2 

70,099 Nil. 
94,753 Nit. 

BRIDGE OVEB RIVEB CluMBAL ON BOMBAy-DELHI TRUNK ROAD 

614. *Dr, B. V. Xesk&r: (a) Will the H1)nourable Minister of Transport. be 
pleased to state whether Government are aware that there is no bridge on the 
river Chaillbal between Gwalior and Dhulpur on the Bombay-Delhi Trunk ;Uoad 
and, that therefore, traffic on this important link is practically at a standstill 
during the monsoon? 
(b) Are Govel;'nIDent aware that the )'ailway bridge at Dholpur was converted 

during the war for use as a road·bridge and that this bridge was used by the 
military authorities or by those who got a permit from them? 

(c) Are Government aware thatllven now, when the pontoon bridge is 
broken up during the monsoon, a permit is necessary from the military autho-
rities to use the railway bridge? 

(d) Do Government propose to have this railway bridge open<;ld at least 
during the monsoon for civilian traffic? 

(e) Do Government propoSe toO construct a permanent road bridge over the 
Chambal and remove this lacuna on the Bombay-Delhi trunk road Rud. if so, 
when? 
'J."h&·lIQaourable Dr; John Jla.tthai:. (a) Yes. Ordinary civil traffic (l ln ~ 

cross the river in periods of high flood during the monsoons. 
(b) and .(c). Yes. 

(d) No .. Free use Of t.he bridge by civil traffic would, owing to yailway 
signalling difficulties which cannot be overcome, involve the risk of-serious 
intemlption· to the G. I. P. main line traffic and of accidents to human life 
and property. 
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(e) A road bridge over the Chambal Et this point is high in the priorit.v list 
of development works but, even in the most favourable circumstances, it is 
not likely that this very big bridge project will be completed before 1950. 

BOILERS Il\lPORTED INTO INDIA DURING 1947 

515. ·Shri V. O. Xesava B.ao: (a) Will the Honourable Minister of Industry 
and Supply be pleased to state the number of boilers imported inte India in 
the year 1947? 

(b) Is there any plan to manufacture boilers in India in the immediate 
futme? 

The B:onourable Dr. Syama Prasad 1III00kerjee: (a) The information is being 
collected and will be placed on the table of the House in due course. 

, (b) 1:1essrs. Tata Locomotive and ;Engineering Co. Lt{l., Tatanagar, are 
already manufacturing boilers for locomotives. At a later stage they ~n 

manufacture boilers for road rollers also. 

Messrs. Textile  Machinery Corporation Ltd., Calcu1ita are setting up a 
factory for the manufacture of industrial boilers. 

ELECTION TO STANDING COMMITTEE FOR 
MINISTRY OF EDUCATION 

u~ L;,s ~ ~ ~ ~ ! ~ : .)I;i rW""I li',... ~ i . 
li~ i }'I .... Wo!1 L,)':!.) I~ ~ Jw,.;i 4S ~ ~ Li.!,Jo> ,-",1"';"-'1 ~ 

~t l wi u~ 4S I4 I~ ~ ~ u- u-.' ,........ ~ ,,s ,4,l:i..1 I ~  

...s":' 4S ~ ,,s ~ ~ ~i i.""",, -"" l~ ~ ~ WJ,l.U.. ..f 
- ~ .}t,;. <:4 ..f ~ ..... Wo!, ~ ~ Jsux-i r,s t.,.)I, &J"'=!' 

..s":' -~ ~ u1~ j ~ ~I i ~ ..... '4,.$ JjJ.,U;.. ~ ,....,; 

I.e-Q ~ "I..! ~  ,j) ~I yl J. uw-if 4J ,...... Wo!Ii ,-",I ..sf'! ~  t.,.)', &J"'=!' 

WJ.w;.. ..:.J, ~ 4S V"... ~ ~ 4  ~ ~  engagements JOf 4S ..! 
,,' ..! ~ ~ lt  <:4 Wo!I J.t..1 ~ ,03 t ~~  ~~ ll.!j) L,)'II'" ..sf+.S 

~~ d)+l ~ 4  ~  

The Honourable 1IIIaulalla Abu! Xalam Azad (M'inister for Education): Bir, 
I move: 
"That this Assembly do proceed to elect, in such manner as the Honourable the Speaker 

may direct, one member to serve on the Standing Committee to advise on Bubjoots dealt with 
in the Ministry of Education, until the end of the financial year 1948-49, ..nce Shri 
:>. Radhakrisbnan resigned." 

The Standing Committee of the Ministry of Education was eletced in 
November last. Shri S. Radhakrishnan was also one of its members. He 
has now f.endered his resignation; saying that his engagements are such that 
it would not be possible for him to devote sufficient time te the Standing 
Committee. A. vacancy has therefore occurred and it should be filled Up_ 

1IIIr. Speaker: Motion moved: . 

"That this Assembly do proceed to elect, in such manner as the Honourable the Speaker 
may direct, one member to serve on the Standing Committee to advise on subjects dealt with 
in the Ministry of Education, until the end of the financial year 1948-49, vice Shri 
S. Radh"kri.hnan resigned." 

Shri 1111. Apanthasayana:m Ayyangar (;\fadras: General;: M;ay I requa;;t the 
Hf)llourable Minis-tar to inform 1.\.S if there have been any meetings of the San.]-
ing CommiUee for Educat-ion till now? 
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<t!! ~ .JJ i. L.JMI 1.5;,.., ~ UJ ..sill ~ : o)/ji rWl",/ UJ,.. ~ i 

,=..i i. e't.,. ~ L.JM!"I ,.., u+" e't.,. Q U;t.t ,Iii .JJ.,..si'l! .».t i. .;..,s ~ 

-uS,.., u+" 
'!'he Honourable Kau1a.na A.bu!. .Kalam ADd: No, not yet. After consulia-

tion with the members it was decided to hold the meeting in March. and ~  it 
will be held at the end of Mareh. 

Shri. K. AnanthallayaD&m AyJaDtar: In view of the fact that Prof. ad ~ 

Krishnan continues to be a member of this Constituent Assembly and he is' 
one of the eminent scholars, cannot the Honourable ;Minister persuade him VI 
be n member of thiA Committee, especially in view of the f1lct tll8t a nu ~  
of meetings of this Committee have not been· held till now, ~  that he can 
attend one or two of its meetings? 

~ LJ")u,}I ~ ..J,i,.. X J.I, ..; "~ LJ"I &,! yl : o)I,i rWltt' U,,.. J.w, i 
-~ " ~ ~  resignation ~  ( ll~ ~ ~ ~  ~ ~a-  ~ a .,..1, 
The Honourable Kaulana Abu!. ][alam Azad: It depends upon the Ophlioo 

of the House. If the House desires, I will again write to him, though h" hIlS 
submitted his resignation. 

Mr. Speaker: The question is: 
"That this Assembly do proceed to elect, in such maDner as the Honourable the Speaker 

may dh..,ct, one member to serve on the Standing Committee to advise on subjects de~lt it~ 
ill the Ministry of Edum.tion, until the end of the Snanei .. l year 1948·49, mco Shn 
S. Hadhakrishnan resigned." 

The motion waR adopted. 

Mr. Spee.ker: I have to inform Honourable ~ e  that for the purpose 
of eleetion, by means 0' the single transferable vote, of a member to the 
Standing Committee for the )\finistry of Educntion the progrnmme of d'lteS 
will be as follows: " 

Nomination to be filled in the Notiee Oft1"e upto 12 noon on Wedn.;r,dny, 
the 3rd March. 

Election, if necessarv, will be held on Fridav. the 5th March, in tile 
Assistant Secretary's ~~ (No.2l) in the Council" House hetween the homs 
of l "~  A.M. and 1 P.M. 

ELECTJON TO STANDING COMMITTEE FOR MINISTRY OF' 
TRANSPORT 

Mr. Speaker: I have also to infonn the Assembly that upto 12 1l00ll on 
Friday the 27th Fehruary. the time fixed for receiving nominations br the 
lll ~e of election of a member to ser.-e on the Standing Committee for ·thc 
Ministry of Transport (Otbel' than Ronds). in place of Shri ~und  Behary 
Mallick, resigned, only one nomination a~ received. As there is only nile 
eandidate for the vacancy, I Jeclare Shri Mohan I .. al Saksena to he duly elected 
to the Committee. 

DELHI AND AJMER-MERW ARA LAND DEVELOPMENT BILL 

(EXTENSION OF TIME Fon PRESE.1ITTATJON OF REPORT OF SEIJ!CT COMMITTEE). 

The Honourable Mr. O. H. Bhabha (Minister for Commerce): Sir, I beg to 
move: " 
"That. the time appoiuted for the p"esenlation of the Report of the Select Committee Oft 

the Bill to pro,-id. [01" the prepaTation. and execution of land development schemes, the 
reclamatioD of waste-laud and the control of private foreste at.d grass-land, in the Provin_ 
of Dp!hi aDd Ajmer-Merwara be extended np to Monday. the 15th ~a c  194B.'· 
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Mr. ea e ~ .The question is: 
"That the ti~~ appointed for the presentation Of the R"port of the Select Committee on 

the BII1~ to provIde for the preparation and execution of land development c ~ e  the 
ecla atl ~ of w3ste·land and the control of private forests and grass·land in the Provinces 
of Delhi and' Ajmer·Merwara be extended up to Monday, the" 15th March, in48." 
The motion was adopted. 

INDIAN l'OWlm ALCOHOL BlLL 

The,Honourable Mr. C. H.Bhabha (Minister for Commerce): Sir, 1 btg to' 
move for leave to introduce a Bill to provide for the development of the power 
alcohol industry. 

Mr. Speaker: 'fhe question is: 
"That leave be gl'anted to intl'od\1ee a Bill to provide for the development of the power 

alcohol industry." .. " .. 

The motion was adopted. 

The Bonourabie Mr: C. H. Bhabha: Sir, I iutroduce the Bill. 

TAXATION ON INCOME (INVESTIGATION COMMISSION) 
(AMENDMENT) BILL. . 

The Honourable Shri R. 'K. Shanmukham Chetty (Minister fol' Finanee): 
Sir, I move: 
"That lhe Bill to amend Ute Taxation on Income (Investigation Commissivn) Act, 1947, 

be referred to a Select Committee consisting of Diwan Chaman LaIl, Shri Mohan Lal Saksena. 
Prof. N. U. Ranga, Shri M. Anantbasayanam Ayyangar,-.or. Bakshi Tek Chand. Shd 
K. Santhanam, .Shri Arun Chandra. Guha, and the Mover, .with instrucetions to report on 01..' 
befol'e the 8th MaTch. 1948, and that. the number of memhers whose presence shall be necP8sary 
to rA>nstitute a meehng of the Committee shall be jjye." 
Sir, Honourable Members are aware of the genesis of the Income·Taxl 

Investigation Commission. ~t formed pflrt of the Budget proposals fnT the 
last year's Budget. 'Vhen the then Finance Member gnnouneed his intention 
to appoint such an Investigation CommissinIl, he followed up hi. annOlllleement 
by introducing in this House the necessary legislative measure to set up .\ Corn-
miss;oll and to enable t.he Cnrnmissic!" to work. Unfortunately, mainly due 
to the cOlltext in which this propnsal was 'made, the  measure introduced then 
underwent very considerable changes in the Select Com.ittee and as it finally 
emerged from the Legislature, it was fonnd that the provisions or the Act 
were not considered to be sufficient 10 make the work of the InveHtigntk'n 

i~ i n effective. Soon otfter this measure waR passed, on -tCcoulltof 
the polit;cal changes that came over the country, the Government· it~n 

decided to postpone the consideratiou ,)f the question as to when this !nye"ti-
gation Commip.sion should be appointed. Soon after I asslImed office, I t( ~  up 
the question of the setting up of this Investigation Oommission an ,1 the 
Govel'l1ment deci,led that we must go ahead. When, however, I eXDwined 
the i~i n  of the Act under which this Commission was to work. r foulld 
that the Act did i10t give sufficient powers to the Comm;Asion to ellable ib' 
either to work ;ffectively or to produce an.v effective results as a reHult, of i he 
investigation. Before making up my mind about the amendments thut were 
considered neeesRary to rectify this defect, I thought it would be worth wiJile 
to ask tIl(> "dvice of the Commissioners themselves on this subject. T thdef0YG 
asked the Commission as soon ots it was appointed to examine ~ e Act and to 
advise me whethel' the i 1l~ of 'the Aet were sufficient for the ]Jliipose 
that .. was intended Rnd what amendments they would.suggest if such amendm<\nts 
are found necessary. After" very careful examination of the whole Act" the 
Commission came to the unanimolls conclusion that the provisions of the A::t 
were really not sufficient to enahle the Commission to function effeetivcly and 
they sent It report to the Government, suggesting what they considereu to be 
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the absolutely minimum powers that were necessary if the work of that Corn· 
mission was to be effective at all. .  , 

I may inform the House that the amending Bill that iR now before tb,] 
House was drafted in the light of the recommendations made by tha Com· 
missioners themserves. It is mv intention, Sir,. to place before the membe".,; 
of the Select Committee a complete copy of the report of the i~ i( ll ,m 
this matter, and I have no .doubt that when the members of the e ~llt Com-
mittee -exarnil1e this report, they would be convinced that the amendt;nents 
that 1 am now seeking to move in this Bill are absolutely necessary. 
In cOI;l.Sidering these amendments, I would invite the Honourable Members 

to bear in mind one very fundamental fact, and it is t,his: The 1 ~i i ll  

that we have set up is only [In investigating body. It is not, in any ~a e 

intended to play the role of an adjud:cator in a dispute between the Gowrn-
ment an(l t,he aRsessees. 'Vhat the Government intends to do is to pine,· 
before the Commission certain papers relating to certain assessees, who, in 
the opinion of the Income-tax authorities, have not paid to the State ~ll t ~ 

taxes due by them. Once these papers are placed before the Commission. it 
will he entirely open to the Commission to conduct the investigation ill an:i 
manner that it. m"y "hoose and "end a report to (Tovernrnent in the light of 
the investigat;ons that-they. may couduct. In cOllsidering these amendment, 
which at first sight might appear to be drastic, I would invite the HOIl,', to 
another consideration also, I would ask them to take into acconnt the pprsol1-
!leI of-this Commission. It consists of three members: The Chairman is II 
very eminent ex-judge of the Federal .Court. Another Member;s a vpr,v 
distinguished Judge of the Bombay High Court, and the third Member IULK (. 

Member of the Income-tax Appellate Tribunal. I would suggest to the 
Honourable Members, Sir, that in eons'dering these 'lmendments, they should 
be rest assured that a Commission of this kind can certailllv be trnBy,d if) 
eXHcise these powers in a judicious and' equitable manner. "After an, when 
YOH are considering the scope of powers which might be abused, YOl! IflUst 
taI,e into account what the bod)'is that will exercise these powers. As 1 said, 
if YOH take into account the composition of the personnel of this Commissiol', 
the House must be satisfied that It bodv of t ~  killd can be trusted to "xt'l'cise 
these powers judiciously, without cau;ing harassment to an~  one. One of 

12 NOON 
the amNldments that we have put down in the Bill Rims at gwir.g 
power to the Commission to call upon any person or indiyidual 

to produce any information which the CommissioJ)rnay consider to be relevf·'Ct 
for its purpose. 1'hore is no doubt, that nnder this amendn.lent anyone wl,oBc 
ca>;(] is not before the Investigation Commission might be called upon to pro-
due,· certain documents 'or to furnish certain evidence. At first sight, this mif1l1, 
"ppenr to be rather wide, B1It on a moment's reflection, it will be fOU11l1 that 
without such a power the Commission cannot really function effecti\·el,v. Tn 
investigating the case of an assessee, cases might occur, and in fact -~  

will occur, in which the assessee, has hidden a part of i~ income by a i u~ 

devices in collusion with other parties. So unless the Commission i~ in " 
position to call upon such parties to produce their account books. the Com-
mission will not have a f.ull picture of the assessee '8 case before it. Or, take 
even a simpler cttse. Assessees would carrv on their t an~a( ti n  -to banks, 
and if the Commission is not in a position to call upon the banks to pi'Qliu"" 
the acc<1Unts relating to these assessees, the Commission cannot reRliy bave 
a full disclosure of t,he state of affair;; of the assessee. I consider. thNeTore, 
that this power is very essential if, the Commission is to  work e ~ct el  

The second amendment is intended to deal .with the obHtructive tacti,:s of 
the !,sReI!Sees When a case .is before the Commission for investigatioll, it is 
pOSSIble that an as,sesSee mIght resort to obstnlCtive tactios and tberelo v 
nullify the work of the Comm,ission. Under: such circumstan,jes, . the Com-
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[Shri 1L K. ShVtmukham ChettyJ 
mission is empowered to proceed with the investigation notwithstanding these 
obstructive tactics and to send its report to .the Government on t4e faets 
available to the Commission. 

Another amendment seems to authorise the Commission to appoint any 
person to go and inspect .the accounts of any assessee. This is only an eXIJrcisp. 
of agency powers. When the Commission has to deal with a number ot 
oases, 'you cannot expect that the members of the Commission will personally 
look into the account books and other documents of everv one of the assessees. 
Naturally they will have to delegate the powers to s'omeone else-to some 
specified official or person-and the amendment is intended to enable the Com-
mission to specify certain officers or other individuals to ~  and examine the 
accounts books of asseSRees, if necessar'y. A Commission of this kind eaLl 

certainly be entrusted to choose with care the persons to whom it will delegate 
Sllch agency functions. 

The most important amendment, Sir, is that .the illdin ~ of the COlTlllJis-
sion on question of fact should be fina.l and not be open t{) any further a.ppeal in 
any court. This r cons'der to be the most vital amendment that 1 a.m pro-
posing, and 1 must say that without this amendment you may us well not have 
the Commission. After appointing such a high-powered Commission, if you 
cannot a.ccept their findings on facts a.s final, then ihere will be no end to th·" 
re·opening of these cases. 1, therefore. QOllsider th:s, Sir. as probably the 
most fundamental of the amendments that I am proposing. 

These are the main features of the Bill now before the House, and 1 feel 
confident tha.t when the Select Committee and later on the House ex:uniTJe.>' 
these provisions in detail, they will be convinced that->-if it is really the intention 
of this House that these fax-dodgers must be iJoc.ked and a really effective 
method is to be adopted for recovering taxe' dUf, to the State,-these minimum 
powers are necessary for the Commission to work Sir, I move. 
Kr. Spe&ker: Motion moved: 
"That the Bill to amend the Taxation on Income (Investigation Commission) Act, 1947, 

be referred to a Select Committee consisting of Diwan Chaman l~all  Shri Mohan Lal Saksena, 
Prof. N. G. Rang.a. Shri M. Ananthasayanam Ayyangar, Dr. Bakahi Tek Chand, Shri 
K. Santhanam, Shrl Arun Chandra Guha, and the Mo,'er. with instructions to report on or 
b"fore the 8th a c~  1948, and that the number of membeTO whose presence shall be necessary 
to c-onsbtute a eet ~ of the Committee shall he five" 

~ ~ ,  . 
.  t Thakur D&I Bhargava (Ea9t Punjab: General): Sir ft Jih' B'l 

was mtroduced and referred .to Select Committee and after 'th' ~ ~  IS .  1 I 
~~ 4e~ el tec~ i~tee for .being considered by this House e1 ~ ~t~d ~  
- - , ce ·am 0 JeetlOns to!t 1 am ulad· tl t t f th '. 

been met' th t  . "Ja wo a  ' ose objectIOns have 
of ' oYr e ~ en n.leasure. The first related to the question of sanction 
menlrose;u .JOn y thlH Commission or by the Central Govern-

., am glad that the anomally' of the' It"evious Bill 
has. been remoyed. and now the Commission itself will be a:med with the 
pow.er of, sanctlOnmg ~c~ti n  Secondly, 1 submitt,ed then tha,t the 
powers ~en to the. CommIssion to fi.nd out from the flRsessee his sources of 
revenue "e ~ not I~e enough, and m practice the proposed mea.sure would 
not succeed In th.e object. I find from the present proposed amendments that 
that rema.rk of mille a~ also proved to be true. 1 do not know and we-did not 
kno.w then ~ a t matenals were ,then in the possession of Ooyernment on the 
a 1~ of whICh they wanted these wide powers. Even now the Finance 
~ ll~l te  a~ not heen pleased to 'place before the House the materia.ls ·on the 
baSIS of whICh he .wants these WIde pml'ers; nor do we know whether within 
the. last :-'ear ~n t lD  h.aR been done in th's e~ ect  The first part, of the Bill 
as It then e l ~d ~ lded that the Commission should go into the question 
as t{) how tax e ~l n could be tackled; t<) thltt aspect of the case now also 
we have got no ohJection. And I submit that if any report has been ma.de by 
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any CommissiDn or suggestions have been made that ought to have been 
placed bef,:"' the HDuse for i.ts. cDnsideratiDn. As regards the other portion 
-the appomtment of a CDmDJlSSIOn fDr ~e purpose Df catching tax-evaders-
we do not ~ll  how faJ.' GDvernmenn ha.ve succeeded, whether they ha.ve 
taken any steps and how far any attempts taat they made have met with 
succes.s .. The e en ~ Bill i~ .in my view a great imprDvement on the previ-
ous Bill III so far a.s Its prDvIslOns are calculated to go. a ain~t the tax-evaders. 
~ut at the same time thDugh they possess this merit that there is no lacuna 
III them ~ flU:' as D e ~ are cD~ce~led  I am afraid the powers now grll!llted 
are .too Wide and may II~ practICe III somt·. cases mean great ha.rdship and 
harassment to those a ~ ~t whDm they w.1I be exel·cised. Kow, Sir, ij' a 
person eva:des a law he IS hable to be dealt with harshly as well as leniently. 
A law which allows the authorities to. have II free hand in all matters con. 
nected with delinquents will not be a good lu.w. A law which at the same 
ti~e is nDt calculated ~  succeed in its Dbject, that is, catching tax-evaders, 
wllI also be equally bad. 'We have to a.dDpt a course which may be called 
a via media.. We must nDt arm those who are in charge Df the administra. 
tion of the law with .too wide pDwers. What this Bill proposes to do is to 
give a carte bl.a.ncite to the income-tax authorities ana invest them with such 
large pDwers that .they will have the assessees in the hDllDW of their hands; 
and if there is a corrupt official or Dne who. wants to harass thDse suspected of 
evasion of tax or to extort money even from innocent persons can do what· 
ever he likes. 
Now, Sir, as I submitted Dn the last occasion-and with your permission 

1 will repeat it-in my humble Dp;nion the present pov"ers of the Income-tax 
Officers are fairly wide and they have not been properly used in the past. 
Tax evasions take place not because the powers are not there but because the 
pDwers are not exercised well and with discrimination. Aft€r all the present 
procedure of the Lncome-.tax Act and the Excess Profits Act ana similar other 
Acts makes it quite clear t.hat every assessee ha" to submit a return. If he 
fails to do so. the pDwers under section 23(4) are there and they can be used 
against him. If an imprDper return is made then also the powers are there. 
Even the provisions Df Sec. 177 T.P.C. can he nsea Ilgainst him. I wiII 
therefore request the HonDurable the Finance Minister to. let the House know 
in hDW many cases they have taken actiDn under SectiDn 177 I.P.C. Unner 
Section 511 and other Sections of the IncDme-tax Act a person CRn be proceeded 
against if he files a wrong return. If these provis;ons were fully utilised I have 
n;; doubt that there would have been no reason to enact a law of this kind. 
Barring that there are alSo. other prDvisions in the Indian Penal Code which 
can be utilized against the  tax dodgers. H  a person is asked to submit a 
correct return or to make certain disclosures, and if he does not perform his 
part of the duty he can be criminally proceeaed against. Similarly the 
powers of the civil court tha.t are possessed by the Income-tax Officers are 
sufficient to coerce the assessees to file the right returns and to ta;x tlbem 
rightly. I, understand tbat unless the public cODperate.s with the income-tax 
authorities it is very difficult for them t{) proceed a.gamst the assessees and 
recover inCDme-ta.x dues. 

~  supposing the present Bill is enforced, what wDuld happen. In the 
first instance the Finance Minister has been pleased to say tha.t bere is a 
CDmmission in which there is a High Court Judge. Now SectiDn 4 Df the 
:!.947 Act provides that the CommissiDn shall consist of a Chairman who. is or 
has been a Judge of a High Court and two. other CommissiDners. The J]owers 
best{)wed on .the CommissiDn nDW have practically been widened to a very 
great extent,. but still a person may not take serious objectiDn to this widening 
of powers. fBut these powel'S have been made usable by InCDme-tax Officers 
also.. In the proposed amendment of Section 6(3) it is provided • that any 
inCDme-tax authority Dr "authorised Dfficial" may' be authorised hy the CDm-
mission ro examine accounts and document,s and make hlYestigatioils ana then 
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~ c  ,,0 .the CUlllIllission, 1'hell Section 6(6) gives powers to the Commis-
sIOn 'Und any "authorised official" to make inquiries ana. obtain statenwnts of 
pe.l'S<?lls, etc., ~d gives such official all the powers conferred on. the Com-
mlSSIOIJ by sub-Sections (1),  (2), (3) and (4) of Section 6. 

My humblto submission is that these powers are extremely wide. This 
Commission has all the pOWtors of the Civil Court and much more, '1'he 
powers of the police are there: the powers of the Civ] Court are there: the 
Commission can report to the Government to havto a reference to itself. 
Under 8ection 3(3) it says: 

......... the Commission :has reason to believe-
(a) that some person other than the person whose ca ~ is being investiga.ted has evaded 

payment of taxation on income, or" 
It muy muke u report and the Central Govemment may refer the case 

for interpretation to the Commission, So this Commission can make a report. 
Then the Govenlment can refer back certain points on the case of the person 
aglc\inst whom ;t repons. The Commission is the report-msking .authority: 
then the Commission is the authority which csnta.ke ex-paTte evidence-caIl 
an,Y person, examine him and gee his books, even at ,the· back of the persoll 
against whom the case is reported: tlWll it can <Jall and ask that man t{) make 
statements and to present evaluations of his wealth and no lawyer shall be 
allowed on those occasions. 

Further on. where the question of procedure comes in, Seetion 5(3) says: 

"Any person whose (,8se is being investigated by the Commission may be e e~ent( (l by • 
pleader duly authorised to act. on his behalf, provided that no person shall be eutiUed to be 
present or to be represented in the course of an enquiry under sub-sections (3) and (6) of 
section 6 or a proceeding un-der sub-section (8) Ot section 6." 

!Besides that mun muy either be a real cnlprit or may be ,ahsolutely 
innocent. Whtlt would happen? You will see his entire accounts: you will 
proceed against him as a police officer, as a Civil Judge, as a "Mentor, as an 
accuser and everything else and then it ma.v be "found that as III mu·tter of 
fl;\ct t.he Commiss'oll has mnde a mistake. If· the Commission is not there, 
that authorized official shAll exercise aU the powers. under Sections 1. 2, 3 & 
4. Then why say that a High Court J'udge shall do it when any officer of the 
Income-tax Department can ha.ye all these powers. 
My submission is that too great powers have. been vested in the officia.l 

who shall be a ba.rdened income-tax official-representative of a dep!,rtment 
intel'l'sted in getting more and more money from the assessees-alld as such 
hardly the proper persOll to proceed aga;nst aBse,sees in this manner,because 
it is the Iineom!3-tax officers whose report gives occasion for the appointment 
of "Commission, and those very officials are being granted these powers, 
which smack of the S.tar Chamber method of inquisition. An enquiry accord-
ing to Sedion 6(6) can be made in any manner and 'in.such 1:(1anner' and 'sueh 
enquiries' as he ple.ases and from any person on earth. I have never seen 
such wide powers being given. It is a police officer and Court combined and 
perhaps much more. 

What are the ri"hts of the assessee? It is said in Section 5 .that when 
the e\'ldenee has -he;n collected then all the evidence shall be flung in his face 
and he will be given opportunities to rebut that evidence. At the same time 
in Clause 7 of Section 4 the. words are: 
"A.ll material. ga.Ulered by the Commission or the authorised official and material. 

accompanying the referonce under sub· section (1) of spction 5 may be hrought on record at 
such stage as thE': Commission may t~ln  fit." 

There again, the Commission can keep back all the informa.tion from him. 
examine him, not give him an ttllli~ even n8 an accused .tp explain: he 
may not even be asked a question. It is at the discretion of the Commi!sion 



TAXATlOX ON INCOME (INVESTIGATION COMMISSION) (AMENDMENT) BILL 1395 

to put this evidence at any stage it pleases. 

Therefore my submission is that in regard to these matters such powers 
have Leen given us can be ubused. I am not in favour of tax-evaders. I 
wish all poss;ble steps can be taken against them IIlld in all reasonable ways 
he may be coerced to make a statement. This wa·s my eomplaint when ilhe 
last Bill was brought up that the Commission, or whoever he may be, may 
not be able to extort all the information he. requires from .the assessee and 
whereas I complained then that the powers were not adequate enough, I have 
llOW to complain that the powers are ext,reme.!y wide and so \\:ide that [Pl 
innocent man, once enmeshed, cannot get out of the difficulty. When the 
powers for which 'the Honourable the Finance Minister has claimed the effec.t 
of 11 panacea are fully realized in their import, I think one should, shudder 
before he gives !lssen t to this Bill. 'l'hen again the findings of this authorised 
official of the Income-tax Department will· praetically be "final. 'The words of 
See(;'on 6(4) read: 
"In al1 assessment or l'easseSSlnent pl'oeeedings ta.ken in pUl'suan"ce of a di,.tion under 

sub·section (2), the findings recorded by the Commission on the case or on tbe pamts referred. 
[{) it shall, subject to tbe provisions of sub-sections (5) and (6), be final: .  . .. " 

The Honourable Shri R. K.Shanmukham Chetty: That is lIot the l1ndillg 
of an Illcome-tax Officer: it is the finding of the Commission. 

Pandit ThaJrur Das Bhargava: J know that. The authorised official has 
been given aB full powers as the Commission in Sect.ion 6 sub-clause (6) and 
then the report is to he mad" by the Comm;ssioll. In effect, ill many cases 
the report of the Commission will virtuull.y be the report of the authorised 
official. And what is the effect of the report? That is final. EYen the 
!'eopening authority, the Central Government. or allY persoll on eart"n, ca·n-
not touch those findings. If the authnrised official takes it into his head that 
he haB to ru;n an assessee. the assessee who has in some manner prejudiced 
him 01' taken an independent attitude, he can proceed under provisions of 
Section 6 clause (5) and close the proceedings and then l'ecord a finding thRt 
beeomes practically final. It is not subject to appeal. It cannot be com-
. plained against in Court of Law or before any officer or authority. Previously, 
if there was a refusal on the part of an assessee to submit h's accounts, to 
present himself or behave in a part,icnla)' way, the provisions of Section 23 
Clause 4 came into operation aud he could be assessed according to the dis-
cretion of the Income-tax officer. Now. the assessee does not go before the 
assessing authority under Section 6 of this Bill. But under Hection 4 if he 
behaves in any manner which is not liked by the authorised officia.l. he clln 
close the enquiry and for all. times that person is doomed. What is the point 
on which he can take this acti n~ The words are: 
"If he refuses 01' fails to .. ttend in person in compliance with the notice on this bebalf 

and to give _evidence or to answer questions or to produce documents or to prepare and furnish-
statements. 11 Q 

Suppose a person has replied to 20 questions but he is reticent in respect 
of one matter which he does not wish to disclose. Out of ten items tberemay 
be one which he chooses not to answer and the Ilmount involved may be' 
small: yet thaiT authorised· official· has the right to close the investiga.tion of 
the case and proceed to draw up the report. 
An Honourable Kember: High Court Judges. are not fools. 
Pandit 'l"hakur -Bas Bhargava: I do cot. think that High Qourt Judg.,s ,m: 

fools. At the same time I do think tbat they are human' beings and as such· 
can behave in a particular manner. Why do you provide in law that a~it a  
powel'S shaJl not: be given to Oourls or officers? The presiding officers. are n~t 
fools but at the same time such arbitrary powers should not ht\ put mto· iJie 
hands. of a.. person howsOever big ~ i  he might be,. a.s t ~ l e  ~  
liable to be abused. I do want that ~  necessary a COmmlSSlon' may be appoint.. 
ed but at the same time I do not want the Commission or at least the 
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[Pandit Thakur Das Bhargava] 
authorised official should be given such powers that ultimately we may have 
to rue the 'day on which these powers were given. 

In the previous act the provisions were that the Commission, should dele-
gat.e eertain authorities in certain contingencies. Here no such safeguard 
hWi beell provided. On the other hund the powers are too wide. The words 
used then in 6(2) were: 
,. I f in the course of any investigation it appears to the Commission to be necessary to 

examine any accounts 01' documents ,,,hich it l~ann t itself con\-"ienientlv examine the Com-
mission ma.y authorise .  .  .  .  . ., ., 

Now all the powers can be given to an authorised person, who shall be 
none other than an officer of the lucome-tlll Department. That man will be 
armed w:th all the powers of the Commission and he will make a report to 
the Commission. Supposing un Income-tax official makes out a report and 
submits it to the Commission, after examining the accounts or documents 
interrogating the persoll or obtaining his statements, etc." The assessee will 
not be there to say. a word before the Comm'ssion. The assessee may have 
been e ~ ed agllinst and he will have absolutely no other remedy. The 
report is TInal and even the income-tax officials of the Central Government 
have no power. The assessee may be ruined but the report is treated as 
TInal, though it in effect be the report of an official appointed by the Com· 
mission. My submission is thut the Bill should be so amended that whereas 
the Comm'ssion it.self may huve wide powers to enmesh all the income-tax 
evaders, the powers of the authorised official should not be so large as to coin-
cide with the powers of the Commission in mgard to all thiugs e (~ lt making 
the report. 

t<econdly, I do not like the wording in this Bill 'n so far as the principles 
governing investigation are concerued. The words in 7(2) are "in accordance 
with the incil le~ of natural justice". I do not understand what is natural 
justice. Under Roman Imperialism ,!,weI'Y was considel'ed to be llutumi 

justice. 
This is an investigation pure and simple. This Commission is appointed. 

to invesfgate and not to decide matters, as my Honourable friend has said. 
Why should all the principles of the IndIan Evidence Act be made applicable 
to investigation by the Commiss'on. Like the police the Commission may 
investigate at the back of the assessee. \Ve are not concerned with the 
principles of the Indian Evidence Act so far as investigation is concerned. 
When the Commission has to make its report it shall nave to and can only rely 
upon .the materials placed regularly before itself and make use only of such 
evidence as has been tested according to the prineiples of the Ind'an Evidence 
Act. For all other matters during investigation stage the Indian Evidence. 
Act should not be there. Hearsay milS be admissible and I do not agree that 
in so far as investigat'on is concerned the principles of the Indian Evidence 
Aet have got anything .to do with them. In all matters in which investiga-
tio118 are done we should have recourse to all those methods to arriVH at a 
• particular result. I quite realise tha.t the. ~ i n ~  not a coury of l~  
It is like II court of law, as well as IIlvestlgatlllg authOrity and also IIlvestlga-
tion commission. Therefore we should not de.tract from the ~ e  of the 
Comm'ssion for purposes of investigation. For investigation it should be 
armed with more powers than we give to the courts. The courts are bound 
bv the principles of the Evidence Act. In so ~a  as these powers are con-
cerne&. I submit· that after ten long years it would be very difficult to proceed 
against the tax-evaders. I do not ~  the kind of evasion that hao: taken 
plseE'. 1 do not know about the tactICS of those who have hee!1 e ad~n  the 
law. All that I can vi;;ualise is that after these ten years dunng whIch the 
Government has been neglectful, supine and indifferent, many. ~ n  ~  
had ~ad l their fortunes in 1~ or even 1942 may have I.st every thlllg by thIS 
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~i e  After these t.en years to rescusitate all these investigations, to restart ~ e  and reopen closed questions ~  to my mind not fair. 'l'hlil WII,r was over a few YE/ars ago aud I do not know whllt the Uoverllment hils been doing ~ce  They have not taken any steps so far. The Government is to blame for t1tis. H the qovernmeut did ilot behave properly they should not take these wide powers and adopt these stllr chamber methods to go into uffairs of 1939 and lOOt. The principle of Hection 34 and other principles of law require ~1ia t after a certtl:n time all ads which lI!'e not in the na.ture of crimes are condoned tlnd t~e e is t! limitation plllced on executive powers. If yo.u have certain ~lI~ atl n  a a~n t a man, and aU the evidence has been lost by lapse of time ;t 18 beyond hiS powers .to meet your allegations. After teu years if you rake uP, all the . past th'ngs in respect of which all e.viaence has been destroyed which was In favour of the assessee, you place him in such a position in which he cannot meet you. 

Therefore in my humble opinion tliere is no elise for II (Bill like this. I do "ot know 'f .tax evasion is so very lurge. If a Bill like this is  necessa.ry the provisions of it should be such thllt"whereas the law mtty be sblll to reach the tax-evader. it will not be able to do harm to the innocent ptmion. I submit that the points I have made may be considered by the Select Committee. 
. Shri B. Daa: (Orissa: General): Sir, I support the Bill. The Bill l.lag been postpone3 a long time. It shoufd-ha.ve come last November, when th" Honourable the Finance Minister took charge of his Department, 'He should have then taken stock of the situation and brought u. Bill like this or even a stronger measure. The Bill is R misnomer. It ought to be called "The tax-dodgers catching Bill". 

My Honoura.ble friend Mr. Bhargava discussed t·he legal a e~t of tlw (Bill. One of the sad things which the British Government has left behind in this country is the large number of lawyers and their aptitude to inter-. miLJable arguments in every field of life by the process of law. (Interruptioll.) I do not wish to stir s net ~ nest by talking about the lawyer's profession. I have my friendship with them. In the free India of today we want to have speedy justice and not interm!nable legal arguments. We have seen that the tlLX-dodger has evaded C1'ores and crores of rupees. He made money through the help and wi.th the connivance of the Supply Department and the Defence Department. Those Departments did not ask the Income-tax Department to collect the necessary dues to the Govenlment of Ind:a.. Why did the Supply Department and the Defence Department payoff the last Bills and why did they not keep a percentage for the legitimate taxes of the Gov-ernment? That has not been done. The Honourable the Finance Minister is working 011 the old tradition and so he wants a Commission to assess eVRsion of taxes. In regard to the Commission I am not very much enamoured of High Court Judges or the legal profession. What:ve want is an e~e~enced Commission, a pl'actical Commission that will dIspose of cases expedl-tiouslv. . On the 7th February 1948 the Government passed an Ordinance (No. III ';f 1948). It-is just to help .the Tncom!!-tax De lI t e~t  Whll£ did it legislate? . That in case of transfer of property no regIstratIon of documents wm be reeoanized until an ASSIstant Commissioner of Income-tax had oerti-n!!d that no" tax is due from that man. I ha.ve tried to read that Ordinance and I do not know whether it comes into operation from 7th 'February onl:v -or wheUlI;r it can have action for the past, or rather whether any .transaction that took placp from 15th  Augnst 1947-wiJl also come nnd~  it~ ( e t~n  M.any people have left this country and· a ~ gone to "!'a.klstan Domm·on. They bne transferred their property to the nationals .of this country .. If the! have not paid income-tax, not orily on that transactlO11 ~t ·on certarn preV!-OUI transactioIlS as. well-most of them were Army COIltractcws l>l" Supply ~"  partm(lnt eontraetor87'-if t"bey lia~ 'evaded $ltXation, then t ~ property whioh: 
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~ been .transferred from 15th August to any Illd'an national is lia
ble t{) the 

OOX . that 18 due from. those peopie who 1a ve left this country
 and gone .to 

l'akistan wIthout paYlllg taxes. I do not thu,k even my 
HonouraOle friend 

l'andlt Thakur Das Bhargava will advise that we will ask 
the l'akistan Gov-

ernment to collect our-taxes from these tax-dodgers now l
iving in Pak;stan. 

He has not ~dd ed that. Therefore ally property that belongs to these gentle
-

n~en and whlel. has been purchased by Indian nationals, is 
liable ipso_ facto to 

pay all the taxes that IS due to the Government. It is e
ommon talk that, 

many buildings have been p_l,lrchased in Delhi for a song. W
hether it is a ~t 

that they haye been purchased for a son€" or at high pri
ces, that property 

~ uld pay a.ll the taxes that are due to Go,-enllllent from the 
previous owner 

oith" property. If the Government wlluts a Validating Act, this House 

wO\;ld, 1 think, certainly pass such UTI Act and empower t
he Honourable the 

Finance Minister to collect 8uch taxes from sLlch sourc
es. I think the 

Ordinance of 7th ]<'ebruary 1948 does not, give much power,
 or rather it will 

not gi\'e much money to tbe .Govcnuuent of India from th
ose tax-dodgers. 

J would Ilave lked to know from the Honourable the :F
inance Mini,ter 

\\'hether the Act of last year (Act XXX of 194:7) did bring
 son1e tlmOl1l1t of 

llloney to the Goverument. Of comse the Government was preoccupied '\\ith 

various other difilculties. But the Ad was so framed tha
t it left so mClllV 

loopholes und-so much lacunae that Im,'yers niust have 
argued before t ~ 

CommissiOH and fnlf;trated the objeet.ive of the Act, and t
he Government of 

India did not cleri\'e much benefit. Hence they have brou
ght, 1 think, t:<he 

llres811t B'll-the Tax-dodgers Catching Bill as I have Hfim
ed it. Wha.t will 

be the fate of this Commission ( Similar arguments like
 those which my 

Honourable friend Pandit 'fhakur Das Bhargava ad"6cated h
ere will be brought 

interminably before the Commission. 1 think the Bill should b
e so amended 

-and 1 hope the Select Committt,e will see-that no la
wyer is allowed to 

appear before this IU(:OIne-tax Commission. Tax-payillg is one's obligator:v 

dut~  to .the State. Anybody who is a dodger and does not p
ay taxes is ", 

traitor. \Ve know the tradition under the British Govern
ment and how j.t 

worked in the time of War. Everybody became !1 tra;t.or and dodged tuxes. 

The  bluck-marketeers -and the profiteers corrupted the whol
e Government of 

India in the Defence Department find in the Supply Dep
artment Ulld they 

evaded legitimate taXe6. l ~ income. tax hounds of the Finance Minister 

tried their ut.most. Unfortunately the process of subm
itting income-tax 

a88essment by the assessees one year or two years after did not h
elp. the Income-

tax Comm'ssioner or the income-tax officers to eollect the
 real dues. M08t 

of liS have heard of how firms begun to ch-ange their n
ames every thre .. 

months _ and how partners of firms went underground as soon as certaill 

amOunt of profit was made. 1 ,think even God Almighty will not be able to 

catch those tax-dodgers-what to _ say of the poor incom
e-tax officer who is 

the most dreaded creature on earth who ,tries t.o mulct the 
tax-payer. and the 

incOiue-tnx payee? I will go so far liS to say that the Finance Minis
ter should 

take more drastic powers and should see that with respect .to 
those tax-

(lodgers who have left this country, the purchasers of the
ir property in this 

eountry pay the tax ~ at is due 1p them for, I think, nearly t·hree or f?ur yea!"s 

in mllJlv cases, The income-tax law should also be made 
more stn,ngent so 

that ta~e  that are to be paid due to war or war conditions are exec,uted 
ana 

colleeted within' a year or so. Ot.herwise the . arguments of my
 Ifol'ourable 

friend Pandit 'l'hakur Das Bhargava will prevent such e e~uti n-na el  that 

there is no property, that there is no man nenee no collect
ion. It is no us .. 

:fl.p$Jointing Ii 0 c tl i i ~i n lind a ~  them. high salaries. It. is .our 

,mii!fortrine that( every Comlliltii6e, CommlsSlOll IX'. Board go
es on elllRrglllg the 

Departments. I Would like tile Honourable the Finance Minister to say wIly the 
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Income-iax Department-the Central Board of Itevenue-did not introduce 8. 
method by whicn tax-dodgers could have been made to pay at least the mini-
mum taxes that will fall due during the year. Although there is a process ··of 
advance p,ayments in practice, my view is they did not 'pay; most of them 
evaded taxes on their black-market profit. The Government did not devise 
any method by which black-marketeers could pay their due quota to the 
State. If that had ha.ppened there would have been no enhancement of 
exc'se duties on tea and coffee and other primary commodities on which a 
poor man like me lives. I would like my colleagues in the Select Committee 
to see the justice of this Bill and not t·o fall int.o the trap of the lawyer 
colleagues of theirs, but to so legislate that Goyernment could have a mllahi-
nery by which they can quickly recover .the dues from the tax-doogers of the 
past seven years. For the future the question will not ar·se. There is no 
huge profit to be left to the black marketeer or profiteer unless Goyernment 
'reintroduces control and allow these people to profiteer' again. 

With these few observations I wholeheartedly wpport the Bill, and I would 
ugain ask the members of the Select Committee to rename the Bill • Tax 
Dodgers Cat.ching Bill'. 

Mr. Naziruddin Ahmad (Wegt Beng.:ti: ::\luslim): Sir, I shall be very br.ef 
ill my remarks. I congratulate the Honourable Minister in his attempt to 
tighten the process of the law against tax-dodgers. -'I'he problem is really to 
get at the root of the problem. It is notorious that the war . .brought in a large 
. number of new problems. People made enormous profits by black-marketing 
and profiteering, and as Mr. Das has po'nted' out, as soon as the men began to 
muke good profits, they a.ll went ullderground and the problem of realising taxeil 
from them is extremely baffling. Pundit Bhargaya has spoken against tlJe IBill. 
He is a great lawyer, especially appearing in criminal cases, and his sympathies 
lJlUst naturallv be "'ith the fonnalities of the law. But I think he has canipd 
his sympathies for the utin~ principles of law in this case a bit too far. Here 
we are dealil!g with a class of people who carefully disguise their transactions. 
]n fact they prepare false and faked up accounts. They prepare false docu-
ments carefully designed to deceive the tax-gatherers. There are Intermedi-
aries, often several in number, and some are often imaginary persons. It is 
well known that accounts are kept in bogus names and these names are often 
ohanged. In order to meet the difficult and baffling problem sffeotively, the 
Commission should be armed "ith drastic powers. The problem is urgent and 
the Commiss'on should be fully armed. I am almost tempted to give them 
the power to shoot at sight, but I belieye that the powers should be rat,her 
liberally given than withheld. Pandit Bh:u'gava has said that there is section 
177 of the Indian Penal Code which according to him is enough to .deal will! 
persons who give wrong returns. But here the quest'on is not the ordinary 
('rime of giving wrong returns. The question is really of a very complicated 
lJatUl'e n.nd I believe thll.t in a problem of this sort, if it is l\.ttempted to be dealt 
with under Section 177 of the Indian Penal Code, many of the real tax-dodgers 
will escape. So the new ba.ffl'ng problem should require a law which will really 
baffle the tax-dodgers. The law should overtake criminals. Here they are 
overtaking the law. The la.w should be advanced to overtake them. The power 
sought for, if it errs, errs on the side of mederat,ion. 

Mv HOJfbnrable friend Mr. B. Das has referred to the Ord'nance. He thinks 
tnfit t.he Ordinance should really cover the point. In fact the Ordinance is to 
the effect that when a man goes to sell property, the registration officer w'n 
refuse registration unless the transfer produces a certificate that he has paid 
his taxes. This is a wholesome provision in view of the fact that large taxes 
are often due 'from persons who transfer properties in order to tleprive the 
.uthorit'es of the tal'ell due from them. So when large taxes are due, they' 
eften escape through this dodge and it is Ii necessary power that has been giveu 
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lMr. Ka,zilUdd'n Ahmed] 

to the registering officer to refuse registration. My Honourable friend has refer-
red to .some ca~e~ where people have sold their properties here a~d gone over 
to PakIstan. 1lus law does not pretend t,o touch them but really it is a pre-
ventIve law. ~ 1  Honourable friend has again expressed a desire that the 
Paklst,U1 authorItIes should be asked to collect our taxes. I think that some 
kind of reciprocal arrangement might be arrived at between the two govern-
mellts for the benefit of both. It may be that many tux-dod"ers have left 
Pakistan after selling their properties and wany tax-dodgers in India have also 
left India for Pakistan after selJ"ng their properties. It would be to the mutual 
advantage of both Governments if they find out a common means of helping 
each other and if the process is sufficiently tightened and if it is worked with 
vigour lLnd with force, much of our financia.J difficult"es will be solved. 
bir, I wholeheartedly support the principles of the Bill, ,lIld again repeat 

my view that if it errs, it errs on the side of moderation. 
Mr. R. X. Sidhva: (C. P. aud Berai': General): Sir, I rise to suppOrt -this 

Bill who!elwartedly, Hnd I expect thnt almost all the ~le e  of thi" House 
will welcome thi" Bill. It WHS cert,ainly considerably overdue, and I am sorry, 
Sir. that though this Bill waH p"5sed into law !>lst April, no machinery was 
set up to bring the Act into operatiOJ:. The part tiou came on the 15th of 
August, but the same gO\'efllment which brought this Bill existetl to fUllction 
up to tile 15th of August,.' and they took no steps to bring the ~t into opera-
tiOl:. In faet, as the Honourab'e the .'\Lover of the Bill has stated, tn spite 'of 
the defects ill some of' the provisions of the Act, they wanted to postpone its 
op<>ration. This leads me to believe thut some tax-dodgers were probably ~

ponsible in approach'ug the departmeut to see that the Act does not cowe into 
operation. That is the reason why my Honourable friend 1\11". Bhargava has 
criticized this Bill. I do not want to argue this from the legal point of view. We 
ha\'e only t() conRider what is the objed of this Bill and whether 't is good or 
bad. No ,me can SHY, Sir, that the object of this Bill is in any wa·y bad. On the 
contrary the objec:t of the Bill is very good. And the object of the !Bill being 
very good, we must give whole-hearted support to th's GO\'ernment and tell 
them not only to see but to act swiftly so that the money that is due, 
which it has all alollg been deprived of in .the past, is not lost again. This 
,Bill, Sir, is not for persons who pn.y their legitimate tax. This B:ll is merely 
meant for those persons who. made huge profits during the war. Th-olY piled 
up money through black-murekt, through bud methods, through Illean llet!.IOll..;, 
they benefited themselves. They taxtd the poor consumers, they brought nb"ut 
this kind of hardship ill the ('ountry, they In'ought about the high eost r,f Ii vi'lg, 
t.hey were responsible for the many strikes in the country; they were al~  "l"' 

ponsible for the Government to appoint a pay cOlllmissioll to sl:'e that the'e 
pOOl' fellows werE' Hot hard hit OIL account of this high CaRt of livlIlg, and they 
were responsible for this additional exp<ense or crores of rupee' to the l ~t  

Well, Sir, t e~e are the people who on top of it wnnt to e\'ade payment to the 
tat~  These l\re the people whom the Government WHllts to cateh hold 0.', :1pel 
w.- ~ uld  be lacking in our duty, I should F;i1y so in the mildest term if we 
come in the wav of the Govt. in the least Illanner or tell them that such 
and snch a provision is re"lly going to affect the poor people, 01' ~uc  ~n(l <Heh 
people, or that there arE' many loopholes and therefore the Bill r,;,qui. e~ :lmenu-
went. 
Npthing of that kind. I al{ree with some of the remarks of Pandit Bhargavl1 

that 'f nnder the ~i i n  of the Act the Income-tilx authorities wanted to 
recover f"ll tax they eouid have done it-there is no question about that. I 
fullv realise how the tax has been evaded, and it hRS been eVf!.ded und not paid 
at the CCmniVR!1Ce of the Income-tax authoritis. But there also the influence 
of the big people prevails b, loosening the st.rings of the bng of the money that 
they have in .their possession. In the past many efforls were made to see that 
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the tax :s fully paid to the Government; Government enacted a number of 
Ordinances and measures  l'ke the Excess Profits Tax and. Super-tax; Govern-
ment even went to .the length, in the past, of allowing these profiteers to have 
only 7 or 9 per eent.-I do not exactly remember-and the rest of the profits 
were to go to the State. EVE\l1 there they dodged; eyen there they did not pay 
tile full 93 per cent. which they were supposed to pay to the State. I ami 
speaking from some experience, Sir, and I ea.!.l tell you that the persons whom 
I have met, have openly stated, "Government will certainly not get the ta.x 
which is due to them. We are competent to see how we evade the tax". With 
such effrontery those people have made th's Ac.t inoperative and unsuccessful. 
Sir, I was going through the Debates and I found that in this very House, 

when this Bill was brought forward last .time, one Member actually quoted an 
instance; the Honourable Minister wanted the people to co-operate with him 
and one member co-operated and brought-the matter to the notice of the 
Author:ties. The result was that that gentleman who went to the 
member to make a complaint, settles with the Authorities; he comes 
and tells him, "I am not worried now, I have paid Rs. 5,000 
and I have managed". Sir, this is a part of the Proceedings in this 
House-that has not happened outside. And .that Member quotes another 
instance where by th" payment of Rs. 20,000 the matter was settled. Kow, 
this is not something secret. This is known to everynody, bow· the ord;nary 
income-tax is paid by the persons who should legitimately pay it to the State. 
r (;!\!l tell you that eveu if the present income-tax law operated well, we could 
bring in 50 per cenf. more 1"e,·enu,,; there is no question that 50 per cent. of our 
tax's being dodged by those people; and for t,ha,t, mostly our Department is 
responsible. But if the Department is responsible .................• 
Mr. Speaker: The Honourable :\fember may reS\ill1e his speeyh Rfter Lunch. 
The ~ e1n l  then adjourned for Lunch ti!! Half-PMt Two of the Clocl;. 
The Assembly re-assembled after Lunch -at Ha,lf-Past Two of the Clocl" 

,I,h. Speaker (The Honourable M1·. G. V. Mavalankar) in the Chair. 

:Mr. R. X. Sidhva: Sir,. I waH speaking about the filct the British Adminis· 
tration had enacted certain provisions of the Act in such a manner that it was 
not possible to briug to book those who were really offenders. I will give you 
an illustratioh of certain tn1:mnals appointed for the purpose of detecting corrupt 
practiees by the last Government. They did not take this step until there was 
a hue and cry from the public; even then, they appointed their tribunals in a 
half-hearted manner, with the object of expediting the proceedings of the cases, 
which if gone into in the ordinary' way, would take a long time. Actually, our 
Hperience has shown that those very tribunals, the object of which was to 
expecrte cases, took much more time than what the ordinary court took, 
although they were special tribunals. I wanted to convey, Sir, thereby that 
the very object of the Act was frust,rated_ \Vhile the Government brought 
forward some measures, their intentions were not sincere and those who were 
interested took the fullest advantage of the situation and frustrated the very 
object of the Act. 

Therefore Sir, while in .this Act latitude and extra power has been given to 
the Department, I do feel that there may be some innocent cases which may 
pt"Obably be unnecessarily harassed. I have no doubt about that. I know that 
n ~  instanoos have occurred. And in spite of that, while knowing that syste-
matically and· intentionally, by all methods. the taxes have been evaded by 
certain people, we press for stringent measures. It is only the Government 
that shonld see that the innocent are not harassed. They will be ham%ed, 
I know; the machinery is such. The· old machinery ;8 continuing to function 
and all the precautions wItichthe Honourable Minister or the Government may 
take would not be of any a.vail. The innocent people will suffer. With all that, 
"Sir we have to look for the greater good of the greater number of people a.nd 
e ~t e greater number of pe,?ple in the sense that the State is concerned as 
far as its legitimate dues are mvolved. 



140.2 COllSTlTUENT ASSBJlBLY OF IlIDlA (LIIGISLATIVE) [1ST MAa.!948 

[Mr. Jt K.Sidhva] 
Here, Ule Honourable Minister has stated .that he has appointed a Tribunal 

of High Court Judges. I am glad that he mentioned that, because I did notl 
know what will be the personnel of :the Tribunal. I am very .glad that they 
are High Court Judges. Personally, Sir, I feel tha\ High Court Judges will 
not stoop .to any such thing as we expect from ordinary officials. I have very 
high respect for them but even if the High Court ;fudges stoop to such things, 
then, I say "Woe unto ourselves and our character". I do not believe; Sir, 
for a· moment that our High Court J:Udges will.in any way be influenced or in 
any way be bribed, whoaoever may be the people interested in this matter. I 
am sure,. Sir, that they will act justly, impartially and rightly, particularly when 
we are free and are having a people's Government. If even now, they did, 
then I do not know, Sir, whel'e we shall be. After all you cannot expect any 
more honourable and honest persons than the High Court Judges and parti-
cularly, as the Honourable M'nister said, the Chairman is an ex-Federal Court 
Judge. So I have every hope. I have every confidence. Although I do not 
know who the exact personnel are .  .  .  . 
The Honourable Shri R. X. Shanmukham Chetty: Justice ::;rinivas:l. 

Varadachariar, Justice Rujadyuksha and Mr. Muzumdar . 

. ~  R. X •. i~ ~  it~ this u t e~  information Sir, I get greaikr satis-
factIon. I hope It wJll gIve Immense sat sfaction to the Honourable Members. 
If we c~nn t trust these ~at men, men of integrity and honesty, I do not 
know, SIr, fr?m where we wJll find honest people in th's country. While there 
are a lot of dIshonest people in this country-every where it is so-we afe Foud 
thnt we have a number of honest persons who can discharge .this function. 

Up to 1943 only big people were involved in this lac -~a etin  and evasion 
of taxes. They stooped so l ~ that I am ashamed to say that that tendency 
spread to the smaller people alSO. It spread to the small shop-keeper and the 
IImaU trader. They ;ndulged in it because not only it was a pleasure f01" them 
to do so, but because the machinery was such. The Government themselves 
ufter enacting mallY Acts, gave indirect and direct ways and means to black: 
market for everyone and then the small man said, "The big man is black-
marketing. He is making money. Nobody is there to detect i ~" Let me 
tell you, Sir, nobody actually detected him. Although the officials knew what 
they were doing, they were conn:ving, because the Government officials were 
involved in it. The very fact of the casE'S, of the Tribunals, I mentioned to 
you, Sir. The Government officials were involved there also, in that half-
hearle·d measure. 
The original Bill said that cases will be investigated up. to ~ t Decembel' 

1947. Now the present B'll says up to 31st March of this ye1J;r. I am very 
glad that the time is extended. I do not know what are the cases that Govern-
ment ha.ve in their poasession which will be sent to this Tribunal for.investiga-
t,ion. It may be anybody. I am also prepared to accept my friend pandi. 
BhRrgavs's statement that really in one year we have lost very much. These 
tax-dodgers are so clever t-ha.t I am sure, that if they knew tha:t this Act was 
"am'ng, by the time it comes into operation, they may destroy aU the books. 
Tten there would be no dispute at all. They not only evade payment, but 
they are also capable of evading their books and evapora.te them somewhere, 
which wouldbave made iii. very difficult to find them out. I am sure, Sir; that 
this Tribunal will call upon the third parties also and also see the aceount books 
of .banks. I would go further and tell the 'Select Committee Members thlit not 
only they must call upon the baMs to produce ihe books, but they must cal1 
upon t ~  to produce the accounts of their relatives and their friends also. I 
know some of the accounts have been transferred in the name of the families 
just as· the officials have been doing and therefore the Select Committee must 
go a step forward.. I reaUy do not want any kind of lenieJlCY to be shown in 
a measure like this. 1 therefore tmmk. Sir, much more power than provided 
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in this Bill should be given for the purpose of getting more money, noil for the 
purpose of hanning or harass ng innocent people and if .this is ~e in . mind 
by the members of the Select Committee, they will have done a distinct duty 
to the Dunt~  I ,therefore feel, t:>ir, that the Select Committee Members 
should find out other ways and mellns and they must keep uppermost in their 
minds one factor that the material that would have come forth last year may 
not be possibe now and, therefore, if the present Bill does not give that power, 
it should be given. 

In the B]l, it is. stated: "?,he ent~al Government may at any time .... 
refer. to th.e GomrrusslOn for IUvestlgatlOll ~lld report any case or points in a 
ease l!l whICh the Central Government has prima facie reason for believill" etc'. " 
Now, the word pl-ima ~cie  as .you know, Sir, is a loose word. Accordng to 
one man, It may be prima faCie and according to another it may not be. I 
would like to a,mend the bill and give these tribunals full power t"O investigate 
wherever the Government have a doubt that these people have  defrauded the 
State, and no matter even if there is a !'ttle douht. I do not .av that they must 
send all the cases where there is no justification. I think prima facie' cases 
means you have to prove 50 per cent. of doubt. If that is the standard of 
prima facie, then I do not think it "'ill be possible for anv Government to detect 
those people who have really defrauded the Governme;;t. !l'herefore wherever 
they have a bona fide doubt, let the 'l'ribunal be given the fullest power to 
im'estigate it and even if the State does not get the money, we will have done 
Ii good moral duty. After all this will be n good check. Unfortunately the 
standard of some of the. people who were black·marketing has gone down; it 
has been so throughout the world; I do not say it came into India, but it should 
have been the last thing in I:ndia, because morally our standard was very high 
compared with any people in the worid. But this wretched administrat'on of 
the tBritish had brought down tIllS kind of immoral thing into our everyday life 
that. it has to a great extent spoiled our name. I therefore desire, Sir, tha.t 
we must g:ve our fullest support to the Government to check such kinds of 
malpractices which have been continuously and systematically perpetrated by 
a few e ~e which h[u1 had very bad repercussions on others. The standard 
of our morale had to au extent come down and if this Government were able 
to restore the morale which we had before the war, they will have done a 
distinct semce. Therefore, with all the emphasis at my command, I support 
this measure whole-heartedly. I do not think Pand't Bhargava was opposed 
. to the provisions of the Bill and I also do feel that some innocent persons will 
come into the clutches of this measure. but I am afraid, I cannot help that. 

I also suggest that Government should give strict instructions to those con· 
. cerlled that they must see that each case entrusted to them is not only tried 
by them but the invest'gation in the matter of details should be conducted by 
them. In the matter of investigatiDn, the Income-tax offiC'ers usually band 
over the aCCO\lnt books to their subordinate staff with the result that harassmeut 
continues; some tips are made and right entries are also defaced. I therefore 
request that the Honourable Minister will see that no power is entrusted to 
the small people for .this kind of check'ng even. When we have appointed 
such a tribunal of the highest character .  .  . 

Mr. Speaker: I have been noticing sonJe IOlld laughter on some benches. J 
think the Honourable :Member should be allowed to proceed \v!ili. his speech. To· 
ridicule a Member who is speaking is not very conducive to the dignity of the 
House. I have noticed the Honourable Members going on doing that &nd 1 
must express my disapproval of that kind of thing. We al'e here for serious 
business and not .for ridiculing one another. 

lIr.lt. K. Sidhva:. I am thankful to you, Sir. I was really speaklking with 
all seriousness and I did not know that the Houss was pooh-poohing, but one 
member Ilhould not .  .  .  . 
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JIr. Speaker: Not the House, I can assure the Houourable Member 
. lIlr. :a .. X. Sidhva: When such a tribunal of a high credit and ~e t  is 

~ n  apPQmted, I request the Honourable Minister will kindly issue instruc-
tions that when cases are sent to them, they must devote their attention ,to 
,the c n~uc t of the cases and not entrust them to the other ordinary people. 
1.n case 1t 1S found absolutely necessary to g:ve it to them, they must see that 
they are really honest men to whom ,this work can be entrusted. 
1 again congratulate the Government and I do feel that when this Bill is 

pasHed 'into law, he will not feel discouraged that the evidence may have been 
destroyed by those people, but without losing one moment, the Tribunal will 
go into the details of .the matter. 1. am sure, as I said, if some little -changes 
fire made here that not only the pass books but the reports and accounts of 
the relatives and friends are produced from all sources there will be' a great deal 
of exposure, Government will be justified in bringing this measure at the right' 
time und in the interest of the country to catch the  tax dodgers who lluve 
evaded the pa.yment of the tax for a long time. I hope the Honourable Minister 
will take ,the matter quickly and swiftly and as delay is dangerous, there should 
be no kind of excuses for dela.ying it and the sooner it becomes a law, the 
better it will be for the country. 
Shri BisW&D.ath Das (Orissa: General): Sir, I whole-heartedly support the 

Bill. Th;s Bill proposes to institute inquiries into the evasion of taxes. These 
taxes arose out of the immense j1rofits made by businessmen during war. Sir, 
the war began in 19.39. and went on i'lltensely from 1943. Profits 'have been 
ma.de during these periods. I think a Commission such as this should have 
been appointed long ago but t.hat wa5 Dot done because Brit,ish commercial 
interests were involved in the business. and they were t.he people who were 
making the best of the bargain. A Government sllbordinnte to the British 
interests could not have done it; necessarily therefore the nntiona.1 Government 
has .to take it up. Sir, when the previous Bill was on the anvil everyone 
.applauded :\lr. Lillquat, Ali Kha.n, the then Finance :Minister. The Govern-
ment which came after the 15th August 1947 could not carlJ' on the invest.iga-
tio)) that was devised, owing to the special conditions. The critics of the 
Congress then took up cudgels against tbe Ministry. Government were then 
busy w:th reconstruction and re·fugee rehnbilitation other immense problems 
that came upon them soon after the partition; but these un ~ at etie critics 
began to damn the Congress and the Congress Goyernment dubbing them as 
shielrl-beal'ers of capitalism. J congl'8tulate the Honourable the Finance) .. :t:inister 
on having clearly and lucidly explained the reasons for the delay. It appears 
that the Min;stry was not wanting in any desire or determination to go on· 
nursuing the tax-dodg«ll's but that it wanted more powel'; it found that the 
:"ct devised by the then Ministry was ineffective Rnd flS sllch insufficient. 
That in a word explains why the Act was not put into operation and why tbe , 
tax-dodgers were not pursued. Let me hope that the crit:cisms levelled against 
the Ministry and the party will now stop; at any ra.te there will hereafter be 
no justification for them. .. 
Severe comments have been made by some of OUl' fnends ngamst some pro-

visions of the Bill; I have no reason to believe ,that their 'criticisms a~e not 
sincere. It is time for us to realise that we cannot t{)lerate any evaSiOn of 
taxation. As has been said by several HonoUl'ahle Members, there was a 
time in this countrv 'when no one spoke a lie and it was a heinous crime to tell 
a'lif'. Similar is the case jn regard t.o evasion of taxation. Bpt times have 
changed and there is always a feeling that tl1:xation is being e ad~d  Having 
aceepted tha.t position it is necessarv and. ?eslrable that the machmery of I.uw 
should be widened to enable the authOl'ltles to uursue the evader. Havmg 
stated that there is evasirJn or at least suspicion of evasion, it becomes neces-
snrv t{) 'come before the House to antrust the executivA with. n;ore. powers to 

i~  the .tax-dodgers t{) book. There are t,herefore two conlhetmg Issues; the 
firstis the charge ot evasion. al~d the second is the cry of harassment. I have 
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no hesitation in believing that the Selecting Committee will examine the Bill 
thol"?ughly from this point .of view. 'Ye do not want that there should be auy 
evasIOn and at the. a~e .ttme we are eq ually anxious that, there sl;wuld ~ Ilo 
harassment of any IIldlv.dual, however suspicious his movements or his accounts 
rmght be. ~i  in this connection I would like to refer to an illustrious example 
from the 8reemat BJ.agabat,-the chapter on the loss of the Simantak Mani 
wherein the. Lord Sree Krishna did his very best to realise it. He took all possi: 
ble precautIons .and all the i ~  of il:vcstigating anel bringing to book not only 
the person who was III possessIOn of It but also others connected in this, ull of 
whch were realised and restored. That should be the attitude and that I 
t.ake it. is to be the attitude of the House today. From that point of ie ~ I 
feel that the House is agreeable to giye the Honourable Finance Ministel' the. 
fullest powers to pursue the delinquent as Lord Sree Krishna elid. I would 
even go further. I think the Select Committee should examine \vhether the 
POWPI'S given ;n the Bill are enough for the purpose of examining the accounts 
of these tax-dodgers or whether there should be power to go into their bank 
aoeoulltB 1I0t only in India hut also in the India)] States. Today the Indian 
States Hnd the ballks that are operating there have eertain priyileges and 
ad rantagt's. I do 110t know how far the operation of India)] law is effective in 
these Indun States. I appeal to the HOllouTRble Minister to see that this 
ilf, ped of t he question is ,\Iso considered and necessary provisions are made in 
the Bill when the Relect Committee goes into it. I would also appeal to the 
members of the Select Committee and (ioven1ment to see whether thev can 
l~ ti"te with the Pakistan Government fm evolving. a COlllmon nl1l~la in 
this regard so that t·ax evas'ons t,here and here art' pursued by the Govprument 
machinery ill hoth States, and ,dlile ju!ftice is being dOlle all posRible inquiries 
are made without let or hindrance. That goes to explain the anxiety of the 
House ill regard to the evasion of taxes. 
Hav· ng sHid thus far with regard to .tax evasion and the power that we are 

all i l~ to give to the executive to carryon this inwstiga,t;oll, I would utter 
a word of (',mtion to the Honourable JHinister ,md the officiRls eOlll1ected with 
this businesR. -'Iuch \nlter has 110Wll down the river during the last four or 
five months. Not only has India heen d ·vided hut serious troubles have been 
brougbt on persons al~d firms. There are firms which hav" been ruined and 
there are individUAl businessmen who have been also ruined. I have no hesita-
tion in believing that the Committee presided over by ~  eminent _ a persoll as 
Sir b. Vamdachal'·ar, \\·ho ·is a glory of any country, will do their work in the 
propel' spirit. 1 congratulute the Honourable the Finance .\Iinister ori hav:ng 
seoured the services of snch an eminent Ulun and jurist fl'Om whom olle can 
expect nothing but fnirness, justiee and independent think-ing. In these cir-
C"llmstanC'es I have nothing to object to. 
A point has been raised by my Honourable friend, Pundit ThakurdaR 

f3h"r"av3. :From what he said I was feeling that. he was under the apprehen-
'slon that tax eyaders may be put into incollvenience without the help of vakils. 
If I remember aright the Honourable, the ~Iini t  for .Finanee declared in 

this House that the number of tax-e\'Hders IS over RO. I do LIcl_ know 
f. Y.M. if he has added to the number. If it is the prev:ous 80 or a few 

III ore , they must be men with very high incomes. Therefore there 
cmlllot. be any diffie;llty on that score of legal aid. 

Having "'stntec1 so mnch about this, I will only bring to the not.ice of Honour-
able friends. one fact. In such enquiries there should be a finahty. You can-
not allow rich men and influential men to take the novernment from l~ t to 
Court. That, will mean extra expense and time which will not be to t~e mter-
est of the Stat-e or to the indiv'elual finn concerned. He;'e ;'ou bave .a COID-
mit-tee of experts-at least one or two of them. of e ta ~ ed reputatIOn not 
onlY in this eountry bnt of internat.ionalreputaholl. ?ecIslOn of sueh a cO.m-
mittee ought to be final. I think t,hat it is fa'r and deRlrnble that t1;le ExecutIve. 
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Uovemment,of the day should not interfere in the decision of the tribunal set 
up ,by themselves, ~ec~ u e iI~ the fir?t place it is a tribunal of experts of 
e ~ence  secondly It IS a tr ~u~al dd'ferent from the executive 0'£ the day 
~ hlCh ,may be a?cused of partIalIty, In the ~a e of such .llnquiries,· it is only 
the tnbunals winch have a final say, Even III the case of election tribunals 
though the Governor in name is the final authority, in fact, these tribunals a ~ 
the final authorities, In such circumstances I do not see any reason why the 
House should object to t,he Committee's recommendations being final. Under 
these CIrcumstances I thmk that this aspect of the question also is bound to 
be free from objection, 

In income-tax assessment, it has been the vie\\' of <'-ourts that once an 
assessment :5 made, if any item or account is left out of assessment it becomes 
d.ifficult, if not impossible for the income-tax department to catch hold of ,those 
e ~  items and bring them under assessment, I think it should be the duty 
of thp Government to refer such cases for the advice of this tribunal, whieh is 
not ouly a special tr'bunal but one consisting of eminent jurists, 

With these words, I wholeheartedly support tne motion, -

Shri Rob.ini Kumar Ohaudhuri (Assam: General): I a~" perhaps confess 
before this House that I am a lawyer hut J consider thflt it will be saf" to add 
thut I have practically yery little to do with income or incoUle-tax either per-
n ll~  or professionally, "'ith this pl'Oviso, I think]" may rather take a dis-
passiollate view so far us la ~"e  are concerned i'l regard to thiR legisldtion, 

It. reminds me of the ola da,ys-the ,lays of the British regime, Dming 
those dftys an L C. S, officer, partieularly an I, C, S. officer of Enropeiln 
origin, had the right to be consulted before his transfer as to the place where 
he would like to go, The bulk of the replies from stich officers was that thpy 
would like to go to a place where there is no mosquito, lind ,,·lwre there is no 
lawyer, becallse both the lawyer and the mosquito give them a lot of incon-
venience. 

My Honourable friend, !VIr. B, Das, as far as I could see, is dead against th" 
L C, S, offieer, But he has gladly adopted somE vf the habits of T, C. S, offi-
eel'S, and one is that he does not like the lawyers, I do not knml" , Sir, why he 
has corne to that frame of mind, Either he ~  been wronged to a great extent 
by his adversary plE'Dder or be has been wronged by his own pleaae\', \Ve have 
helud a lot of the  tax dodger, and my friend, Mr, Da~  will be interested to 
know that we in om pl'ofessiollRI world, know perSOI1S and clients who dodge 
the lawyers' fees also, Tlierefore, Sir, it is not unnatural to suppose that due 
to the hitter experienee of my friend }Ir, DRS, and some other people of his 
'wn,' of thinking that there is so much objection to the help of ln ~-el  in in-
come-tax proceedings, 

It is silid that the Commission will be presided OWl' b,\' e n~ having the 
status of a High Court Judge or one who has been a High Conrt Judge him-
self: so that it can be snppos;;d that he will be able to denl with these things 
without any assistance of n hwver, But, rna, I re,.mind the HOIlse that. no 
proceeding 'befol't, a High Court' is ever conch;ctE'd without the assi,tance of it 
Iuwy'er, and this dangerons habit, habit of belittling the assist:uwe of a la ~ e  

b,v any Court or Tr.ibllnal, should be discouraged. 

I have heard it said that this law has become necessary because its pre-
de( e~ l  j1ad failed to bring the desired effect, The desired effect is this, Some 
---of the persons of whom WE' have heard a good lot: some of the businessmen of 
whom we have heard that the" made enormous fortunes during the war:-
OUl' position with regard to them i" that since they have made enonnous 
fortunes, they should gi't'e a· substantial portion of their wealth to enable the 
Go'\'ernment to carryon their nation-building activities, Now instead of going 



TAXATION ON INCOIIIE (INVESTIGATION COMMISSION) (AMENDMENT) BILL 1407 

in this roundabout way, instead of having this legislation, and an amending 
legislation la~  on, 'why not say:' Look here, you have earned enough by foul 
or fair means. Well, although an hOllest man would not participate in the 
,gains obtaiIVld by foul means, the Government can do it. We are quite pre-
pared to participate in these gains got by foul or fair means. Give us so uc~  

The income-tax may disappear as a soume of income soon after the nationali-
zation policy has been adopted by the provinces. It is better to get as much 
.as we can n ~and the best course would be to get those people. Let us_ have 
,an investigation of their bank balances. Some of these businessmen who had 
made fortunes during the war now find that t e~  are unable to pay ally'. in-
come-tax, because they had spent their fortunes. I would advise the Govern-
merit to take this course. Have some clever detectives to inquire into the big 
balances of those men who bave becOli1e smldenly rich. Then draw up " per-
cE-ntage of 'tIieir 'bank balances and ask them to pay. Ten them "We want so, 
much money in order to carry' on our nation-building artivities under the new 
free Go"emment of the country. Give us this money." That would he better 
than having so many le i lati ~l  There was a piece of legislation before this' 
House but. it could not bring as much ineome as they expected. So it is now 
desired to remove some of the impediments in the way. One great impedi-
ment seems to be our lawyers friends. The previouR Bill said that the lawyer 
would be present at any time during the course of the investigation. Now you 
are going to add a clause t{) stop the lawyers from getting a certain percentage 
'of the proceeds. Is it your experience that the lawyer stands in the way of 
your  getting the money that. you want? Did he stand in your a~  illegiti-
mately? .......... . 
Shl'i B. Das: He gets 50 per cent. of the rpmission. 
Shri ll.ohiDi KlllD.ar Chaudhuri: So it is a matter of jealousy because the 

lawyer is earning through his client more than what the Government is getting. 
But there is the other method. The lawyer will be subject to income-tax. The 
only person in aU this who will not be subject to income-tax on his earnings 
during the investigation would be the income-tax official. The income-tax 
offirilll will be the only person whose addit,ional income during the period of 
the investigation wiII not be subject to income-tax ....... , ........... . 

Shri 'B. Das: I ~  tell my Honourable friend that the income-tax official 
does not get-a chance to as"ess income-tax on the sh,ue that the lawyer gets 
out of the remission secured to his client. 

Shri Rohini KlllD.&1" Chaudhuri: I have no e e~entati e author:ty so fai' 
as lawyers are concerned. If the inl'om,'-iax official would agree to share his 
additional income with the lawyer I do not think the latter would have any 
objection from the financial point of view. The first impediment which my 
Honourable friend the Finance :Minister wants to get' rid of is the lawyers' 
iuterference during the time of the enquiry. I do not know et e~ the 
HonoUl:ahleFinance Minister has anything' to do with the profession of law. 
Shri J[. Ananthasayanam Ayyangar (:\fudrus: Genera!): He a~ himg",1f a 

lawyer. 

Sllr! KoiliDi Kumar Chaudhuri: Some people kick off the ladder ~  which 
they clImb. to the top. I have found that some lawyers who have given up 
the profeSSIOn. of law are very' hard on us. There are, two classes or people 
who. do so. Those who were disgruntled and find their way into government 
servIce and the other are those who han made enouah out of the profhsion 
that they can afford to dispise \1S. ", 
I do not find any other provision of law in this Bill which, except in a 

merely fonnal wa,.V, helps the gathering of a larger income than before. Even 
under this legislation there is amplesc.ope for tax;dodgers. There is ample 
scope all a matter of fact for the la~" e  to help the ta -d~ e  There is some-
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thing like chamber practice and when a lawyer acts behind the scene he can 
be more effeotive than when he appears before the court. The mere fact that 
he is not allowed to take part in the enquiry will not enable the Government 
to earn more. 

My Honourable friend Mr. Biswanath Das objected to the. provision of 
interference by way of revision. There is a provision for revIsIon. When 
there is any breach of law, an application 'before the high court would lie. 

Shfi Biswanath Das: There is a provision always with regard to questiolls 
of Imy but with regard to question of facts, so far as the special tribunal is con-
ccmed my Honourable ir:end will agree with me that there is no proyision. 
The provision here is that there shall be no appeal with regard to questions of 
,facts. With regard to questions of \'aw revision is always there. 
Shrl Rohlni Kumar Ohaudhuri: It is a mercy that there is some proyision 

for revision of illegal orders. What I would say is that this provision of law, 
clause H, giyes all the powers to the officer holding the enquiry which are given 
under Cr. P. C. Sec. 164 for recording confession. \Vhen the enquiry is held 
the person who is suspeded to have dodged the tax would be summoned ,lIld 
he will make his confession. Lest he may he cautioned before hand by [\ 
lawyel', the lawyer is put out of the way wJlen you reeord a confession. On the 
statement of Ii persoll who makes a statement, against himself you will have 
to take certain precRutions. EYen ill an ordinary criminal elise the m,'gis-
trate who is bound to record a statement in a plescribed manner has to give 
slIffieient warning. There is no pl'ovision for an~  such warning. Your official 
eanrecord flny statement find that would be binding. Tbat is milch too 
dangerous. Every thing ought to be done f,lir]y. If you want to ask him any 
questions he must be given sufficient time to give his anSWt'rs. Instead of a 
lawyer you have put in-an auditor. YOII mllst have recourse to the auditor in 
every case you make a statement. The lawyel' is dispensed with but the 
auditor has to come in at eyery step. The Commission may require that the 
statement will be accompanied by a ("ertineate from the auditor. The state-
ment which an assessee giVES before the Oommissioll will baTe to be certified 
by the auditor. 
That means instead of giving some professionaJ eaming to the la ~ e  you 

are giving it to the audit{)r. I suppose it shall not l1Iake much difference. 
Those who haye anything to do with conducting a company know very well 
how Hll auditor can be made to give opinion in a way the company 'would like. 
While the House is committed to the principle of getting as much as possibJe 
from those persons whom "'e suspect, this is only one of the indirect means of 
achieving that aim. The other method we CHn very easily follow now that we 
have attained independence and now that everyone is prepared to shoulder the 
burden of carrying on the administration and government of this country. If 
you say .. Our necessity is so mnch; unless I gt't this money I cannot protect 
or defend this country cr carr;y on the administration-of this country; I want 
this money" nobody can stand in the way of your getting that money. It is 
unnecessary to resort· to this ltind of camQuflage at this time of t.he hour. It 
wos all right for the British Government to do it. because we suspected eyery-
thing they did and thought they were draining the country. We can have no 
more suspicion of a Govel11ll1ent of which Pandit ,Tawaharlal Nehru is the 
leader. This country will be quit,e prepared to give flny money which is de-
manded for a better administration or better government of this country. 
Therefore we should proceed rnt.her on t,hat line, take the entire people of 
Tllflia into confidence and t,,\J them "This i~ the rnone:v we require for a better 
rrovernment of t,h'is countrv" and I can sav with confidence that no Indian will 
foil behind in the matter ~  giving the ~~e  which is necessar:;-for a hetter 
Hdministrat,jon of this countIf. 
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Slui Lal Kohan Pati (Mayurbhanj State): Sir, I congratulate the HOIlGur-
able Minister for having brought this Birr for the purpose of amending the 11;1-
come-tax Act so that the Government may not lose the tax which'is justly due 
to them. That is all very good. What I beg to observe is that the. verJ' In-
corne:tax faw is at the outset an arhitrary measure. But though it is arbi-
trary, this arbitrary law is not only enforced in India but there is not a country 
now in the world where this sort of arbitrary legislation is not on the statute 
book for the purpose of realising what is otherwise said to be the just dues of 
the Government out of the income which an individual or a group of indivi-
duals may earn by their sweat, by their diligence and hy their intelligence. 
When it is admitted that every government, nay Oul' government, should 
realise all that little money which justly belongs to the government out of the 
income of indivicluals or corporations or companies or firms-whatever it may 
be-the only thing is whether any person is there who has evaded or is trying 
to evade t,he payment of that much money which ·justly he longs to the govern-
ment. The Income-tax law is there, as there are other laws. But everybody 
knows that however strict the law may be thel'e are llUndred [>nd one ways of 
evading the law. So far as the matter of income-tax is concerned the majority 
of the income earners probably belong to that class of people who try to evade 
-and many of them successfully evade-the payment of the just dues of the 
government, out of their income. In that matter the government have to 
devise ways and means as to ·how uece~ ull  or at least to a very great ex-
tent, to check that sort of nefarious attempt on the part of the income earner. 
It is for this purpose t.hat the Commission is proposed to be set lip with 
powel's to detect those CAses. But my submission is whether this Commis-
sion, even if set up, would be quite a sufficiently powerful body to check all 
those attempts on the pari of persons to avoid or evade the payment of in-
come-tax. It has been observed of course by the previous speakers on this 
subjec.t that this Commission may be given very wide powel's. I agree with 
them in that respect. Unless very wide and sufficient  powers are given to 
this Commission no useful purpose is likely to be served. Rut it has also boon 
observed that either the Commission or the parties before the Commission may 
not be given the help of lawyers in the investigation of the matter. This rather 
appears to me to be something like pleading against law and pleading for t,he 
establishment of lawlessness of law. If an enquiry is to be made, let. me 
assume, by very eminent pergons they are rather wpposed to hold their 
enquiry in the strictest possible legal way. In order that they may proceed in 
a legal wa.y and in order that the parties before them could have just and suffi-
cient legal advice as to how he or they 8hould proceed be10re the Commission, 
the lawyer's help becomes necessary. It has been observed that there is a 
distinction between enquiry into the question of fact Rnd enquiry about the 
point of law applicable in a particular matter. That may be so. Rut in order 
to get at the fact it is IHlcessary to adopt a certain procedure, and in order to 
see that the procedure adopted is followed-which is legal procedure-the beljf 
of the lawyer becomes necessary. The Commission itf;elf ,,,ould require the 
assistance of a lawyer. If we put a ban on the lawyer in an enquiry like this 
I suhmit the House would be legislat,ing with the express declaration that 
lawyers are a class who would not be believed or who are likelv to le"d or mis-
leaci a t~e  and Ihe Bench in a wrong way. In this 'View of t'he matter I am 
not prepared or cannot persuade myself to accept the suggestions that h3"e 
been made on the floor of this House by my Honourable . friends who have 
spoken before me on the question of the assistance of lawyers ill the matter of 
an enquiry like this before the Commission. 

- Another submission I intend to put before the House is this. This Com-
missioh should of course be given very wide powers. T agree ,,",th RlJ my 
friends who have spoken in this respect. But ,the question is whether t,his 
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Coinmission would be given the powers so that their decision would be a final 
4ecision in the matter. If that be so, if you are taking away the restrictions 
as provided 'for in the income-tax law, the whole fabric of the iucomi'-tax law 
has to be revised from the start to the finish. What I would respectfully sub-
mit is everybody knows that there are very many persons, very many firms 
-and even some companies too, who adopt all sorts of means for the purpose, if 
possible, of avoiding and evading the income-tax assessment to its fullest 
extent. 

Now when that is S0 they are 'Very often cither helped or encouraged by 
Government officials t.hemsefves; or at least they connive at it. So some ways 
-and means have to be devised as to how hi'st. this can he prevented, if not 
altogether, at least to a very great extent. In order to do that I would rather 
take this opportunity of suggesting to the Honourable the nan~e Minister 
that when some amendment is going to be made in the law relating to the 
in rome-tax it would be better if we go a step further. We may insist by 
fegislation that whenever any person or any groups of persons by whatever 
name they may be called, start a business, they must give intimation to the 
Income-tax Department that he or they are doing this or £hat business at this 
or that place with branches here and there or no branches anvwhere. They 
.. hould at the same time also apply for supply of certain account ~ by th'e 
Ineonw-tax Department. Those books would at least be a ledger book and a 
cash book wit,h a number of pages and with the seal of the Iric,ome-tax -De-
partment. The businessman or firm would be required to write their acc llnt~ 

in those books only and thev would be reqnired also to submit their periodical 
returns to the Income-tax Department regularly. Further more, the officers of 
the Income-tax Department should pay surprise visits to the business places 
of those individuals or firms or companies Rnd if they are not able to scrutinise 
the (lecounts, the:v shoulO. at least initial the pages of the account books. 

Again, ever,V individual, businessman or groups of businessmen or com-
I)unies, whoever they may be, must be directed that just within one month 
from the final date of the closing of their accounts, they must submit their 
income returns and on no plea should they be given any further adjournment; 
unless aud until very sufficient and exceptional circumstances ure made out. 
'They should be given no extension of time. I know of very many cases where 
returns are not submitted f9r months together even after the service of notice. 
'They ask for extensions after ext.ension8 and these are very readily given, with 
the result that the· parties prepare absoilltel:v new sets of account books. In 
order to prevent this practice, I submit that it will be better if' the Ineome-
tax Department insist upon the submission of the income et~ n within. say, 
one month from the close of the financial vear. In case of failure to do so, 
the Income-tax Department should take this as an opportunity to assess the 
defaulter arbitrarily and in case of auy complaint against this arbitrary or 
summary assessment, the assessee should ati ~  the Income-tax Department 
within soy not more than one month. from the date of the assessment. By 
these means the Income-tax Department may succeed in checking this neEm·i-
OllS practice on the part of tax evaders to a very great extent. 'What I, mean 
to suggest here is that "'hen an attempt is being maue to amend the existing 
law for setting up a ·Commission, it would be better if auvantage is taken of 
that opporlunity to tighten the law in such a way as to prevent, as far as pos-
sible avoidance and eY8sion of ·the income-tax. I also feel that the Commis-
sion should be given wider powers than appear to have been given by this 
amending Bill~ so that where any grave evasion is suspected without waiting 
f6r n pret.t.y long time they may, at once sei7.e whatever property the asse?see 
<>1' assessees has or ha\'e got at any place, subject to the disposal of the seIzed 
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property after the £nal decision of the matter under enquiry. ·With these 
wvrds, Sir, I support the Bill. 
Tae Honourable Shri. R. E. Sbanmukbam Ohetty: Sir, I am very much 

gratified.to note that this measure has received almost unanimous· approval of 
the House so far. Even my friend Mr. Thakur Das Bhargava onl.y sounded a 
note of warning from the point of view of a cautious lawyer. I may assure t·he 
House, Sir, that no honest man need have any  apprehensions when this Act i5 
applied by the investigating Commission. We had to invest the Commis-
sion with the power of asking anyone to produce his books or to supply infonnu-
tion, because as I said in my opening remarks the actual dealings of a, parti-
cular man who has evaded a tax can in some cases be fully appreciated only 
when certain other accounts are examined. When third parties_ are asked t.o 
produce their documents, I think it is their duty to the State to help the 
Government in booking the  tax evaders. I do not think, Sir, that it is a duty 
which any honest citizen or. any institution in the State should shirk. 

}Iy friend Mr. Thakur Das Bhargava in referring to some of the wide 
powers given to officers to go and examine individual's accounts has based his 
criticism on the assumption that these wide powers wiIl. be exercised by offi-
cers of the Income-tax Department. I tried to make it clear in my opening 
remarks that it is the Commission that "'ill nominate. and officer of the In-
come-tax Department to go and act as the agent of the Commission in this 
matter. The officers so deputed must work under the instructions of the Com-
mission and therefore there is not the slightest cause for apprehension that any 
harassment would be caused by these officers. We had to specify that the 
Commission should appoint only some officer of t.he Income-tRX Department-
for this purpose, because otherwise the accounts of a person are likely to be 
seen bv outsiders and the secrets of his business would be known to outsiders 
lI'hich 'is very undesirable. 

Under .he Income-tax Law, t,he Income-tax officers are not entitled to dis-
close any information that they get in t,he course of an assessment· to anybody 
else. It is with a "iew to preserve that secrecy that we thought it necessAr:-to 
provide that the officers selected by the Commission should be from amongst 
the officers of the Income-tax Department, and I may assure the House that 
if t.he Commission seeks the advice of the Central Board of Revenue, in seleet-
ing these officers I shall give f\ positive direction to the Central Board to re-
commend only such officers of the Income-tax Department who are above Any 
suspicion :1lld who can be trus.ted. We have taken care to provide all possible 
. measures of safety to prevent any unnecessary assessment.. 'Ve haye, for 
example, provided than the Commission might even make ex parte enquiries, 
but we have provided a ver.v u!ieful safeguard. If the Commission is to act. 
upon the evidence collected "in that ex parte enquiry, then t-he party concerned 
.hould be given an opportunity of rebutting all the fnets collected. Like this 
we have provided a great many safeguards, and I have no doubt in my own 
mind that there is no room for any honest person t-o feel apprehensions ahout 
the provisions of this Act and I feel equally certain that wit,hout these powers' 
the Commission cannot really function effectively. I hope to be able to con-
vinee the Select CtJmmrttee that every one of the amendments to the Act, that 
J have put forward is II reasonable amendment and i6 nccessitated in the inter-
ests of s"feguarding the interests of the State. Sir, I move. 

Kr. Bpeakv: The question is: 
"That the Bill to amend the Taxation on Income (Investigation Commi.sioh) Act, 1947,. 

he referred to a Select Committee consisting of Diwan Chaman Lall, Shri Mohan Lal Sak •• no, 
Prof. N. G. Ranga, Shri M. AII&Iltha.ayanam Ayyallgar, Dr. Bakshi Tek Chand. Shri 
K. Santhanam, Shri Arun Chandra Guha, and the Mover, with instructions to report on or-
hdore the 8th March, 1948, and that the number of memhen whose preoenM shall h ... eceS.STY 
tu constitute a meeting of the Committee shall be &ye." . • 
The mot;on was adopiied. 



REHABILITATION .FINANCE ADMINISTRATION BILL 

'l'Ile aOnonrable Shri B.. It. Sbanmukham Ohetty (Minister for Finance): 
Sir, I move: 

"That the Bill to establish the Rehabilitation Finance Administration, a. repo.rte<i by t ~ 

Select Committee, be taken into consideration." 

Honourable Members will realise that the Select Committee has made only 
a very few changes P'ld these changes have improved the Bill very consider-
ably. The defiuition .A the expression "displaced person" has beeu modified 
to some extent. We have widened the SCOpe of the definition so us to include 
persons hadng business in India but wbo migbt have lost their assets outside 
India as a result of these cOlllmunal disturbances. No,,' such persons also 
would be considered as displaced persons for the purpose of this measure. By 
another amenrlment the obligation has been placed upon members of the 
administration and also of the Advisory Board, to disclose their personal in-
terests in any concern to which the administration lllUY grant loans. In the 
CaSe of the members of the administration, it bas been provided that in  case 
they have an interest in these matters, they must either sever their conneetion 
with the business or-resign from the administration. In the cHs-e of the 
membet·s of the Advisory Board, the provision has not been made so Rtringent. 
In their case it has been provided tl1"at where a member of the Addsor, Board 
has got nn interest, he srtOuld disclose the nature of the interest and' should 
not participate in the discussions relating to that particular business. _-'I sec-. 
tion has also been added. Sir, to enable the placing of periodical reports of thi8 
admit;listration on the table of the legislature. A que8tion was asked in the 
Select Committee whether members of the legislature ,,-ill be debarred fron] 
gettillg places as members of the Ad"isory Board. I made the position plain 
to the Select Committee and I might repeat it here that it is not the intention 
of the Government to impose :my slwh di uali i~ati n on the members of the 
legislature. In fact when the time comes to constitute the Adyisory Board I 
am hoping to include in that Board some of the Honourable Members of t i~ 

House who with their knowledge. and experience of refugee problems would no 
doubt be in a position to render valuable guidance and assistance to the 
administration. There are certain matters for which proyisioll has not' been 
made in the Bill but about which I indicated I would give directions to the 
adminiRtration in virtue of the power entrusted to the Government of giv!',g 
directions on questions of policy. For instance a direction will be given that 
these loans should be given only to Indian nationals. A direction will also be 
given that If a concern is started even by persons who are not-themselves dis-
placed persons but which nevertheless will contain a. substantial number' of 
displaced persons, then such a concern also c~n benefit h:v the operations of 
this Act. I ha.VI> also a~eed to give a direction that in the grflnt of loans to 
individuals the limit will be Rs. 50,000, and to ioint st.ock companies, the 
limit will be rupees one lakh. These are some of the main changes made ~ 

the Select Committee and these are some of the R"surances which I said would. 
be given to the administration in the form of directions. Sir, with these 
words I move that the Bill be tllken into consideration. 

Mr. Speaker: Motion moved: 

"Th lot the Bill to e -tn ~  t ~ ~  ... ilit~ti l Fine.ice a1 int t atl n~ as reported by the 

Select Committee, be t8ken into conj:;lderation." 

ltazi ';;yedKarimuddin (C. P. and Berar: Muslim): Mr. Speaker, Sir, from 
the preamble, it is clear that this Rehabilitation Finance Administra.tion Bill 
is meant for those who have been displaced in life as the result of the civil di ~ 
turbance, following upon the partition of the countrv, thflt is nfter the 15th 
August. Ths definition of "displaced person", according to the provisions of 
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this-Bjil., is "a person who is displaced from any area outside Indi/!, or a per-
SOIl ill India who. haying hud his business, industry or property, wholly' or 
partially outside India, has lost wholly 01' partially, sllch 'business, industry or 
property" .• That is the definition given here. It mealls that under this 
category of "displaced person", only those persons will be covered who eorne 
from Pakistan, and nl~ those refugees will be helped financially who co1l1e 

from outside India or those who have had their business outside India and who 
are liying in India. Sir, I have absolutely no objection to the assistnnce thnt 
is being offered to those who have been displaced in life for no fAult of theirs, 
They had to leave their home, they had to leave their property, not beoau"e 
they committed any sin but beCAuse they belonged to a partiCUlar community. 
It is up tD us to see that they ure settled in life and they ure rehabilitnted, .mel 
m'e given an honourable place and self-respect, and something to full back 
upon, But that does not mean that sons of the soil should be deprived of the 
assistance that is to be given. Before the partition, there wel'e thousands of 
Hindus in the East Punjab who were displaced because of the civil disturb· 
ances. I know of m:my people from Karachi-Hindus-who were living in the 
East Punjab and carrying on trade and business. They left because there 
Vlere disturbances in the East Punjab lIud according to the proyisions of this 
Bill thev will not be entitled to financial assistance. Then, take the case of 
the 1u~li -t e who ha\'e been displaced from East Punjab, those who 
have been displaced from Alwar, PlltialH and Bharatpllr, and those who h:\Ye 
been displaced from Delhi and Aimer, These Muslims will not be entitled to 
any financial nssistance according to the provisions of the Bill. It will melln 
that the provisions of this B:ll will be applicable only to Hindus who come 
from Pakistnu and in effect to nobody else. 'l'ake another case: if Hindus 
from Hyderabad State come into t ~ Union according to the provisions of the 
Bill thev will not be entitled to anv financial assistance,-in the definition of 
India th'e States are also ineluded. . Therefore I have gh'en notice of tin anwllrl-
rnent that words "in or" should be added in part (d) (i) of clause 2. T really 
do not u'nderstand whv a distinction is made in the case of those who pon"" 
from outside and those who haw suffered and been. displaced in Jndin an,] ill 
States. In ~  opinion, they are also sons of the soil. This is a secular State 
and wh:v should the;> he deprived of the assistance? There are hundreds of 
thousands of instances where people h ave left Delhi and Ajmer: t hey r:m for 
protection to either Bhopal, Hyderabad or Pakistan; as soon as peace is restor-
ed they will return. e~  are also displaced persons.Wh:v financial assist-
ance should not be given to thoBe sons of the soil who have heen displace(] as 
a result of civil disturban('es. I I'eal\,. fail to underst!lnd? Therefor" I s\lbmit 
that the amendment which I haye given notice of "'il! he Acceptable to the 
Honourable the Finance Minister. 

The second thing which I submit is that the provisions of this Bill are not 
applicable to those agriculturists who come from outside Indi,t but who are 
Also displaced persons. The urban people who have come here have, I SUIl' 
pose, something to fall back upon; but those agriculturists who h:we come 
from Western Pakistan and from the villages, left their propert.v: the,. left 
everything there and have nothing to fall back upon. Their needs >Ire m1Jch 
greater than the needs of those persons who have eome from tbe urban parts. 
This Bill rrrovides that those who "'ant to engage t el l el e~ in ll~ine  <inti 
industry will he financed. The concern of this Gnvernment. and the c n~e l 
of this House is not that people should become rich; the concern is f,hnt t.hf>v 
should be rehabilitated and settled in life. Instead of onlY financinl< those who 
Wtlllt to engage in trade !lnd commerce. those agriculturists who have heen 
displaced shotild also have been given financial assistance. In Vl.v opinion, 
this was the best time that the waste lands sholuld have been hrought under' 
cultivation, Government farms should have been created Rnd lakhs of those 
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people whO' will not be entit1ed to loans under the provisions of this Bill settled 
down, people for whom at present there is absolutely no provision to get them 
settled down. , 

Sir, the Honourable the Finance Minister has said that in the case of in-· 
dividuals the extent of the -loan will be Rs. 50,000. in my opinion, benefit to-
the maximum numbers should be the consideration; by starting this Rehabili-
tation Finance Administration, we do not want to see people worth iakhs and 
C)'ores; by establishing this Administration we want to see thai those who 
eome from the urban area-the maximum number of them-should be settled 
in trade and industry. Advancement of loans to the extent of Rs. 50,000 is a 
very excessive amount that is to be adva.nced to an individual. In my opinion 
Rs. 25,000 should be the highest extent to which this Rehabilitation Finance 
Administrat,ion should go. 

With these few remarks, I welcome the provisions of this Bill; 
duty of this country to settle and rehabilitate tho.se who have been 
in life. 

it is the 
displaced 

Shri Xhurshed Lal (U. P.: General): Mr. Speaker, Sir. I welcome this 
Bill as a concrete step towards the rehabilitation of our bl'6thren who have. been 
diaplaced and who have had to come here on a{lcount of eivil and COI11I11 Ul\ ,t1 
disturbances. The Bill, to my mind, is good as far as it goes but there are 
many things which have to be taken into consideration if this Bill is really to 
serve its object. 

The question is: is this Administration goiug to afford its help to ~  and 
every person \vho chooses to ask for it, without any plan and without any pre· 
conceived scheme. My submission is that this Administration will not be able 
to sen'e its object unless and until there is alongside it a comprehensive plan 
for the settlement of the refugees. That plan can only be within the framc-' 
work of an All-India Plan, in order to have a complete planning of our 
economy. Our economy todll;v, as is well-known. is lopsided; there are many 
things which we bave to 'develop, and I submit that this is the time to do it-
when we have these refugees here who belong to a virile race, who have ex-
perience of business, who have experience of ind~l t -and this is the time 
wben we should utilise them not by giving them haphazard loans, not by allow-
ing them t.o set up any business here or there which they in their present 
anxiety mav want to do. but I submit that it should be the tflsk of this 
d i~i t ti n to prep aTe an economic plan. Within the framework . of that 
economic plan industries shonld be started-and concerns started and help 
afforded to these people. If that is done, if we have planning on that basis. 
and if the refugee problem is made a part of the Economic Plan for the coun-
try, then I submit that we can turn this misfortune of these brethren of oms 
inl.o something good, and we can utilise them for the progress of the country. 
Instead of being a liability to us, they can become a fRctor of social strength. 

I would therefore suggest that along with this Administration there should 
be a Board for planning the set up of indust,ries and forgoing int.() the entire 
quest,ion of what is to be our economic set up of the future. and the Rehahili-
tation Administration should give help to those who fit in with xhat Plan. ' 

. As, I have sa.id. Sir, in the Minute of Dissent which I have appendt'd t.() 'the 
Report of the Select Committee, I feel that the confining of the aid to tl10se 
only who have come from outside, who have been displaced from 0utside 
1 ndia and not giving any aid t() those who have been displaced in this countrv 
and who have chosen to cl"emain in this country and not go outside it. 8ir, to 
my mind is wrong. After aB, we claim to be building up a. secular St.ate and 
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whiie 1 am prepared to go as far as possible to help our brethreli who have 
come from Western Punjab and other portions of Pakistan, I submit, Sir, thai! 
there is 1I very strong caSe for helping those of our brethren who live . in thia 
country, Who were and are. entitled to our protection and wbo have been up-

rooted just as these people from Pakistan have been uprooted, for no 
4 P.lI. fault of theirs, but because there were these communal distw:bances 

in the country, and have lost their all, even these people deserve our 
consideration and syrupa.thy. 

[At thi8 8tage, M1'. SpeakeT vacated the OhaiT, whioh was then occupied 
by ShJri K. Santhanam (one of the Panel of Chairmen.)] 

Let us remember, Sir, that those who have been uprooted and have 100t 
their all, many among those, are people, not necessarily, who had had any-
thing to do with the partition of the country. They are not necessarily thOle 
who were spreading the communal poison in the country. So far as I know, 
those who were pntting all this poison into the country, those who were sowing 
the seeds of hatred, they were the first to leave the country .for Pakistan. They 
have lost nothing. Actually, innocent people who were the40.dupes, they have 
suffered, and I submit, Sir, it iR our duty because we were unable to protec. 
them to rehabilitate them also. It ma.y be, Sir, that Government have some 
other plans. It may be,Sir, that (1ovemment are restricting the relief to be 
afforded by this Administration to people coming from. ou'tside India beca.use 
they have an idea of affording relief to Qur nationals who have not gone out of 
this country and who have been looted and who have lost their all. If that is 
so, I will be very glad to hear it. Otherwise, Sir, I submit that it will be prO-
per if t.he definition of "displaced person" is amended and those who have losi 
on account. of communal strife and who want to start business in India and who 
are in India, even they may be made eligible for help. If that is done, Sir, it 
will be not only a great gesture but it will also go a long way towaro. eatabli.k-
ing communal harmony in this country. . 

shii O. Subr&maniam (Madras: General): Mr. Chairman, I would like to 
point out certain· difficulties which I feel in the application of this Act, especial-
\'Y with regard to the class of persons to whom this Administration wiII . grllDt; 
loans. For that purpose, I draw the attention of the House to the definition 
of the word "loan" given in Clause 2(8). "Loan" means a sum of money 
advanced by the Administration to a displaced person. ,8·0 the first essential 
for getting a loan is that he should be a displaced person. Then "displaced 
person" is defined in Clause 2(d). "Displaced person" means (i) a person who 
is displaced from any area outside India. I will confine myself to (d)(I) for the 
purpose of explaining my difficulty. For the purpose of coming under the de-
finition of a displaced person, that person should have first existed in fl. place 
outside India. Then only if that person is displaced he becomes a displaced 
person under the provisions of the Act. And "pel'BOn" is defined under Qse 
General Clauses Act, as  including a· Company, individual, or Corporation, in-
corporated or not. So even a Company will become a displaced person if only 
it had existed outside India. My Honourable friend the Finance Minister said 
t.hat it is the intention of the Government to issue directions to give loans to 
conee:ns which might be started here even though. they ma.y not all be pefugees 
but only a substantial portion of them refugees. If that is the intention of the 
Government. then, I submit that that Company or concern will not beo a "dis-
placed person". Under the Act t,he Company 'has got a sepllrilte  legal entity 
apart from the shareholders, and the company comes into existenee in India 
and ~nce it would not be "a displaced person". So under this Act it will not 
h.e ~ntltledt  get a loan. A Company which is incorporated now :ift India con-• 
slstmg of refugees, consisting of persons who may came under the detention 
of "displllCed persons", that Company would not certainly be a "displaced 
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person" and would not be entitled to get a loan. So if you want to help a 
Company which is incorporated now, if .you want to help these ref,ugeeli con-
cerns, then the definition of "displaced person" as it now stands will stan4 in 
the way. . That is the difficulty that 1 want to point out to the Honourable 
Minister. And again, if you will kindly see the definition of "borrower", it 
means an individual, Company, Association, or body of individuals whether 
incorporated or not, to whom a loan has been advanced under this Act. As 
.that definition stsnds, the only  persons who will be entitled to aid, is an in-
dividual, company or association which had been carrying on business outBid. 
India and which gets displaced for any of the reasons mentioned in the Ac& or 
a body of individuals; whether incorporated or not, who have been operating 
outside India and get displaced. 

JIr. Ohairman: But, there is another clause also which the Honourable 
Member must take. !Both of them should be considered together. 

Shri O. SubramaDiam: Which Clause,l::!ir, do you mean? 
Mr. Ol.&trmu.': In the same Clause, "displaced person" is defined in an-

other place. 

Shli C. Subr&m&lliam: rhow what you mean, I:iir. You are refelTillg to 
.he definition, "a person in India having had his business, industry or pro-
. perty, whony or partillUy outside India, has, lost, wholly or partially etc. etc." 
That person should have already existed in India and should have held property 
outside India and it should have been l<lSt. So even this would not apply to a 
Company which has come into existence later on at a future date. So the 
difficult,v remains. Whether that legal entity of a Company existed in India 
or outside, that should have existed and should have carried on businelill 
either outside India. or should have resided outside India. That is the diffi-
culty, Therefore, (d)(ii) also does not solve it. If it is t,he intention of the 
Honourable the Finance 'Minister to grant loans to Companies which i ~ be 
incorporated later on for· the purpose of .helping refugees, that would not be 
possible under the provisions of this Act:, Certainly, the rule-making powers 
cannot be used for going against the provisions of the Act when it has limited 
that loans could be granted only to displaced persons and when displaced per-
Bon has been specifically defined. The Government cannot go beyond the 
scope of the Act and say.we would include other persons also. That is thl' 
difficulty which I hope the Honourable Minister will explain and if there is any 
real difficulty, I hope he will make suitable amendments. 

Another thing also I wish to point out. You will be pleased to see that in 
constituting the Advisory Boards, the intention is that the Advisory Board 
should advise the Administration on matters of policy only. 130 individual 
cases would not certainly come \,Ip before them. Only matters of policy would 
·cOme up before them. If that be so, what is the use of saying in sub-clause 
. (2) of Clause 7 that the Advisers who have got an;v interest in any concern to 
whicn a loan might be granted shall immediately disclose it to the Administra-
tion and shall not participate in the proceedings of the Advisory Board relating 
to such assistance. Now, ~ e atin  to such assistance" could only mean the 
matter relating t{) the individual concern. Only matters of polic;V ;will come up 
before the Advisory Board and no individual cases, So this prohibition is 
absolutoly innocuous. After all Advisory Board members stand in an advanta-
geous position in that they are· likely to come to know of certain things 
which other people would not be able to know. Under those . circumstances, 
they should not take advantage of their position and acquire certain interests 
in certain \lroperties. That should be prohibited, and that should be the 
object of the prohibition clause. I can point out a case where in spite of them-
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~  lIhey might come to acquire property. Suppose some dilltant ela~ ~ 
dies, the member happens to be the next legal heir, he might . get 
the property by way of succession. In that case, we need· not object. 
But the voluntary acquiring either by a membel' of the Administration or ~ 
1\ Member ~  the Advisory Board subsequent to his being appointed should b61 
d~ initel  barred. Therefore the provision relating to the Members of the 
Advisory Board not participating in the proceedings of the Advisory Hoard 
really does not go to the full extent necessary. 

1 feel another difficulty in clause ~l  ~ - i uidati n of the ·Administra-
tion. It. says: ''In the event of the Administration being placed in liquida-
tion, the undistributed assets, after meetin.g the liabilities, if any, shall, vest 
in the Central Government." Why undistributed assets alone" 8uppose you 
have lent the Administration ten crores and five crore8 alone have been distri-
buted to the refugees. .. Undistributed assets" might mean the assets which 
have not heen dist>ributed to the displaced ~ n  'rhat is the only meaning 
that could he given under the context. Certainly the Central Government 
should ste)J into the shoes of the Administration aud all the rights and assets 
should vest ill them. Therefore it is not onlv the undistributed assets, bUb 
all the assets of the Administration which ~uld vest in the Central Govem-
ment. 1 further feel there must be another clause for clothing the Central 
GOVel'lll1lent with all the powers of the "dministration in collecting the loans 
whic-h l'elllain ullpaid. From the clause as it stands we find that on liquida-
tion only the undistributed assets vest with the Central Government. There is 
absolutely no provision as to what ha.ppens to the loans gmnted. Another 
clause shoilld be added to give the power to the Central Government to have 
an the powers of administration for the purpOSe of collecting the loans which 
remain unpaid. 

These fire SOUle of the diffieulties, Sir, which I find. As It matter of ac~  

I felt the need of some amendments and se-ut a list of amendments to the 
Notice Office but it eell1~ t<l have got lost in transit and now it has been 
trneerl in the office and sent t<l me just now. I suggest that these pQ.ints may 
be taken note of and if these are really difficulties which have got to be SUl!-

~nted I hope the Honourable t.he,Finance Minister will amend the neoossary 
pOl'hons of the Act suitably in view of t,he difficulties I have pointed out. 

Pandit Lakshmi Ranta Maitra (West Bengal: General): }tIl'. Chairman, 
~  at the very outset, I desire to convey my hearty congratulations to the 
Fmance Minister not only for the original Bill as introduced in this House, 
but also fOl-the shape in which it has ultimately emerged from 'the Select Com-
mittee. Sir, as its very name implies, the Rehabilitation Finance Bill has got 
a' v.ery beneficial purpose to achieve. For one thing it seeks to assist the dis-
. placed persons, displaced not by reason of any of their own actions or omis-
sions-but displaced by reason of communal fury or orgies of violence which 
were' beyond their control. For another, in~tead of allowing such people to 
continue to be a perpetual burden on the national exchequer it seeks to deviss 
a scheme by which they may be well settled in life. Not only that. Besides 
sol'dng the question of their settlement in life, It also goes a long way towards 
giving them a chance in life to compete in trades and industries and thereby 
helping in the industrialisation of this country. In a sense, it is a multi-
purpose bill and inasmuch as it has so far received unstinted support from the 
Honse, I can only add my own mede of appreciation of the measure and con-
vey the same on the aoor "of this House to the Honourable the Finan"e Minis-
ter, But Mr. Chainnan, speaking on the report of the Select Committee, I 
feel i~ my duty to draw the attention of the House and also of the Honou.ra.ble 
the Finance Minister to an aspect of the question which has not been ventilated 
in this House. Sir. whenever we think of rehabilitation or relief, ill. these. 
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~~ ~  naturally we. have in view relief oilly of those who were unfortunate 
,l(ltlIDS of the ternb.le upheaval in )ilie Punjab, in the ,Frontier Province and 
~~ ~ ~ who are belllg ~ ected to all manner of tortures and indignities in 
Ill. ut may 1, Mr. Chairman, also point out to this House that there is 
another class of persons who deserve your sympa:thy who'd d 
attention I th M 1" ,eman your 
.' mean e non-, us lIDS of Eastern Pakistan who seen-to be no-

where III the pIC.ture t~a  1 ~ et to have to say that llothing is heard' of 
them here, because their misery IS not much publicised I make thO k 
notinage bt' 'h '. . laremar 

.  n 1', u  m angUlS , more III gnef than in passion. Mr. Chairman 
would .It be e l~e~ that .conditions in Eastern Pakistan today are such that 
the ind~  find It. unP?Bslble for them to live there on anything like decent. 
ltel'ms, With .anythlllg hk\l ~ ll - e ect  Indeed, there have not been so far 
, arge-scale, disturbances ~e e as we h.I>9 in the Western PunJ' ab and othe' 
partil f I d' b  t h  '  " _. ,-, - ,  , 'r 
th '. P n la, u. t  e orgarused campaign inaugurate& iif. l a i ~ aj)amst. 
.E e Hmdus ~n d tPf;l!f relentless persecution there have made their normal life 'TJ 
- ~~te n Pakistan absolutely ui ~ i e  Since the transfer of power on the 
_"*I 0' AURW.t 1~  "l. .... 1.._. 1.. 1: '-t 'od f H' . 

<J -,; -e -, u,-,,,1:e Jlas ueen a s.eaay ~a1 1 QL e:x us 0 mdus from 
Eastern Pakistan to West Bengal. The Provincial Government and the 
public press m !!elfgal slid not perhaps like to embarrass the Government of 
India by publication of these reports as they were already over-burdened with 
the problem of refugees from West Punjab, Sind and N.W.F.P. But the matter 
has now reached a stage when it would be criminal to maintain silence on iii 
any. longer. My Honourable friend Mr. Sandhi says that they are also inclu ~ 

in this Bill. I hope they are. But reading the Bill as ~t is, I do not find on 
the face of it that those people are also included. I want to be absolutely 
clear on this point. I cannot leave the matter to future interpretation. The 
definition of 'displaced' as given in dause 2 of the (Bill should normally inc:l.ude 
that category of unfortunate people, but I want to make the assurance 
doubly sure. Sir, I will crave the indulgence of the Rouse to place very 
briefly the extremely miserable position in which they now find themselves 
placed. Sir, in the course of t,he last few months near about 20 lakhs of 
Hindus have migrated to-"'.Ve§..terp BengaJ. fr()m, Ealitern :J>alrJstan, ~ en Jj 
put the figure at twenty lakhs :r ert on the side of moderation and not of 
excess. I may tell the Rouse that according to the census of 1941 1;he popu-
lation of the city of Calcutta was twenty-one lakhs; today the number of ration 
cards there have reached the appalling figure of 69 lakhs. It may be said 
that many of these ration cards are faked; but even allowing a re&sonable 
margin of ten lakhs for' false ration cards, you are still faced with the £ac1J 
~at in the city of Calcutta the population is now a.t least 50 lakhs-i:.e. abou1J 
SO lakhs more than what it was in 1941. The result is that the city is unable· 
to cope with the needs of this huge population. You have only to go to 'the 
city of Calcutt" IlOW to see how people actually Jive there. There is no 
elbow room or breathing space there. The Calcutta Corporation has ec~ntl  

at. a special meeting discussed the whole situation and they find their entire 
services on the point of a crashing,-sanitary, water supply, drainage and all 
the rest of it. That is the formidable problem that they are faced with now. 
I know of o.ther mofussil towns where the conditions are very much the same. 
In the district that I come from-Nadia-in that tiny district one lakh and 
ten thousand people have come from East Bengal. Imagine a small municipa-
lity in an ordinary modera.te-sized town with a normal population' of 4O,oro; 
if such a town finds itself encumbered with about 'a lakh of people you coo 
well uno"erstand what that means. That is the condition of some towns. 

Sir, I Want the House to realise that it is not for mere fun that people leave 
their hearths and homes, their ancestral homes hallowed by the memory of 
.generations of their forefathers. It is only when they find that normal life 
is absolutely impossible that they leave their ancestrai land", t0J ~  e~ 
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ill the Indian Dominion. The House should know that there are about one 
crore and. twenty lakhs of Hindus there. They were with us • shoulder to' 
shoulder III the. fight for freedom; they made tremendous sacrifices along with 
the rest of Inclla so that Illd'a might achieve independence. Does the House 
realise the oacute feeling of frustration and despair when they findthali their' 
former c?mrades in arms in one part are breathing the free air of freedom 
whereas m a~ t e  part they are subjected to all manner of indignities, cruel-
,ties, persecutIOns, ~c  make human life not worth living? Sir, I do not 
want to embarrass this Government, our own national Government, in any 
way; I do not ask the?I here a~d now to undertake full responsibilty for them. 
But what 1 do want )s that thiS House should take senous note of the situa-
tioh. Tile House or the Government cannot ignore it any longer. At the 

~ellt t,here. is but a patch of elond which is no bigger than a man's hand; 
but It grows bIgger and bigger, and who can say when it wii! break into thunuer-
storms overwhelming the whole country and creating a situation which would 
be beyond the competence of you all to control? 1 want the Honourable, 
:Finance Minister and the Deputy Prime Minister to ponder over this situation. 
Almost daily 1 receive telegrams and letters from my friends and relatives 
in Ea,;t.em Pakist.an which melt my he!U·t and which would, ,I believe, also 
melt the hear:t of any sane and reasonable man who has any llUman feeling. 
Extort,ions froIT) Hindus for the Quaide-Azam Fund, exactions in the name of' 
income·tax, fabulous Rnd fantastic amounts charged on Hindus who. had been' 
carrying on trade and industry up .till now, wholeiale seizure and confiscation,. 
of firearms of Hindus and delivel'ing them to these newly formed Ansars and'. 
the :\fllslim National Guards, var:ous forms of insult aIld molestation of their 
,IY(lmell·folk which canll ~ be desoribed-]hese are some of tlie things which 
have made their life impossible in Eastern Pakistan, But what is more pertin-
ept to the Bill before the House is that tnere has been economio strangulaf,ion 
of the entire Hindu community in Eastern Bengal; all trades and industries 
have been forcibly taken a"'sy trom them and seiMed with the Mnslims with> 
the result tliat the,v are being compelled to flock to Western Bengal. Bu1l, 
the" "annat come even with their personal effect£ which are rigorously search-, 
ed: or rather ruthlessl.v ransacked by the so-called };'ational Guards and snatch-
ed away from them before they can leave their frontiers. So they are coming 
as destitutes,-destitutes in the sense that while they had enough of wealth. 
and enough of resources when they were inhabitants of undi ~ded India, t ~  

have suddenly become paupers by reason of the advent of mdependence In 
one part of the country to the exclusion of another. I am asking the Honour-
able the Finance Minister to categorically state on the floor of this House tha. 
thE' di~ laced people from Eastern Pakistan would be fully entitled to !'he, 
benefits of this Governmelltal measure, that the provisions of this Rehabihta-
tion Finance Bill, could be eel~  utilised by' this unfortunate species 0.£ up-
rooted humanity. I want the Finan0e Minister to make a clear and une ~ cal 

statement to that effept. Let me assure him that such an assurance WIll not 
be a standing invitation to the people in Eastern Pakistan to come ~e e and' 
havf) t.he benefits of this. As I said, people will not run. after mlrages?r 
shadows. It is only when they will have no other alternatn:e, that they 'YIlI 
come here and seek some relief at VOUI' hands. Let that relief be not dellled, 
to them. " 

Sir, an Honourable Member was making a grievance that the dennition of 
'displsc'ed' should be so framed as to include those who are. also inside India; 
Owing to my illness I was absent from the House when the Bill Wall i?tro-
duced and 1 am not therefore aware of what discussions took place at the time;: 
nor \\'[IS 1  a member of the Select Committee, and I therefore do not know-
whether this question was discussed or not. But to me it seems that the 
whole object of defining 'displaced person', in eiause 2(iI)(il. as a ~ ~( n who 
is d'eplaoed from any area outside Indfa, is that it is intended to benefit those 
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e~ le who were wi.hin the limits of undividedgBOg!aphical India bUl who 
~"ln  to these 1l0liticII-I cataclYlm& 11I1\·e been deteched from Indi~ of 'today: 
~ e ~ n u a le Membas w?uld do well to be8l' in mind that ordinarily the 
~ueBtl n of e~e~t~e ent of displaced persOilli in a partieu18l' provinde or State 
lS the responslbllity of that particular province or State and therefore legis-
lating here in th:s }<'ederal Legislature, it is 1IOt in our c~ etence to legislate 
far that. This does not .mean that the Ventral Government cannot advance 
any help to the Provincial Governments or any other units when they demand 
it and when such relief is desirable. Bu~ this Bill is intended to benefit that 
species of uprooted humanity who hayc to be settled in trades and industries. 
Therefore, 1 do not think there is any ueed for changing the definition of the 
word . 'displaced". 'Ve want to see that this Bill, when enacted into .Law, is 
'implemented with all reasonable despatch. I would also suggest to the 
Honourable· the Finance Minister that when he appoints the Advisory Board, 
he might include some from amongst those who have been displaced from 
Eastel'll Bengal and who have sought shelter· under the protective mugs of 
this Government. 

I ihld that it is going to be a fairly big committee. I want'that not a 
single province of und:vided India, is left unrepresented in this Board so that . 
none may feel that it has been left· in the lurch. Though we_cannot do them 
anything very substantial-by a measure like this, which envisages an expen-
diture of mpees ten erores and as such does not .touch £he fringe of the ques-
tion-it at 1east makes a very good beginning; and it will also have a tre-
mendous psychological *effect. It will demonstrate that the ~ati nal Govern-
ment has not forgotten those who had been with them in their struggle for 
.the freedom of this country. 
l\l.ly I request .the Finance }lillister to bear these few points in his mind 

when he comes to implement the provisions of this (Bill. 1 am sure this Bill 
will go thl'o\lgh as it is, and let me hope and trust that the Government will 
do their best to alleviate the miseries and sufferings of these unfortunate 
people. 
Lastly, I again appeal .to the members of t,he House not to forget their un-

fortunate brethren-their own kith and kin in East Bengal, who had suffered 
.and sacrificed no less than they in the liberation of this country._ 
Shri .. Ananthasayanam Ayyangar (Madras: General): 1't is ,,·ith ~  

·b'TPHt grief that we listened to the .tales of woe that ~I kith and kin in East 
Bengal are suffering todaya,nd under th()8e tr.ying circumstances many of 
-them have left East Bebgal for Wes,t Bengal and are still leaving. There is 
ample provision made in this Bill and a displaced person coverS those perBons 
who have already leltEast. Bengal for West (Bengal, just as iii covers those 
who have left West Punjab fOr East Punjab, Therefore. my Honourable 
friend. !\lr. Ma'tra, may be absolutely certain that ,this administration will 
stretch its helping hand to those refugeell who have gope from East Bengal to 
West Bengal. '\8 a matter of fact I have tabled a few amendments for sug-
e~t ill  that branches of this administration ought to be established wherever 
"those Branches are necessary. I aUl sure having regard to the large need of 
-the ,'arious refugees that have come from East (Bengal to 'Vest Bengal. a. 
branch of this administration will be located there, and in addition an advisory 
Tegional board, consisting of five or seven persons, competent to give advice 
regarding relief measures to be adopted in that particular, area, may alBO be 
-eonstitllted. An amendment to -that effect hap, been tabled by me. I II!D 
sure hav'ng regard to the necelBity of the c~u~ tance  t?e e~en~ WIll 
accept the amendment and in due course wlll mlplement It by constltutmg a 
branch and an advisory council. , 
• As regaJl'ds our friend's sllggesi;ion that those who ha,V'e been displaced fropl 
.one part of India and have corne to() another part should also be helped, becauee 
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they CDme within the a ll i~ Df this Bill fDrpurpes of lI9lief, I. b8@ to );joW' 
uut that 1 differ from him. Not tha.t I hll,\"e nDt ,he 8ympathy which mus, go 
fDrth to all thDse perSDns who. are affiicted, who. have been fDrced and cDmpelled 
by circumstances beyond their cDntrDltD change their place Df reaidence to 
Dther parts Df lndia. They do. stand on a different fODting altogether. Every 
effDrt is being made. and it is intended much better effDrt than Dur sister DDmi-
niDn is trying to do. is being mtme to bring hack thOie perSDns, who. have had 
to leave their places, to. their Dwn placel in India, and also. to 
rehllbiJ,itate those persDns to. their hearths and hDmes who. have had 
to shift frDm Dne part Df this country to another fDr SDme reaSDn Dr another. 
All steps in that directiDn will he made by the GDverument. Their case is on 
a different fDDting. If in spite Df that if any perSDn still standi in need Df 
rt'lief, I am sure the PrDvincial lIuverument, ur the Central GDverument will 
attend to that matter also.. It is nDt as if this Bill seeD to. address itself to. 
all these cunsideratiDns. As a matter uf fact SDme Df Dur friends u e ~d 

even at the uutset, befDre the Bill was referred to. the Seleot CDmmittee-and 
8ume friends have also. appended Minutes Df Di li~nt to the Select CDmmittee's. 
repor!--that for agricultural purposes also. relief ought .to be given by this ad-
ministratiDn frDm the funds at its disposal. SDme liUggested .that displaced 
persuns might he able to settle in cDIDnies and engage themselves in cDllec.tive-
farmiu". Thuse are beyund its SCDpe. Many Dther good things may be dDne. 
But t ~ D ~ Df tbis Bill restric.ts itself to. Dne class of persons and Dne kind of 
relief. Other cases may be deserving and there is time e~Du  fDr the GDV;-' 
ennnent Dr fDr the PrDvincial GDvernments to. CDme ro the]r rescue Dr ~D seek 
otber remedies to. help. them. 

My friend, Mr. Subramaniam raised a very interesting pDint. I aire&-
with him that in 80. far as a displaced person is either a partnership Dr a com-
pany, this defiilitiDn dDes nDt CDver i1;. It covers Dnly a partnership or com-
pany which was in existen0e either whDlly or partly bDth in India and Dut.side· 
India. I believe, and II am sure .that it is nDt the intentiDn of the Honourable 
the Finance Minister or.. even the Select CDmmitteeto ignDre tpose partier-
ships.Df displaced persons which partnerships may come into. existence here 
Dr cDmpanies furmed Df displaced persDns. The difficulty can be gDb Dver by 
adding at the end Df the definitiDn fDr "Loan" the wDrds "whether an indivi-
dual Dr a partnership Dr cDmpany, whether already in existence Dr formed of 
such individuals in Iqdia." That is a matter Df drafting. I agree witli him. 
that there is that lacuna. As regards the Dther pDints raised by Mr. Subra-
maniam I am sDrry I am unable to agree with him. As to what happens Dn· 
the disSDlutiDn Dr liquidatiDn 0.1 the administratiDn the term 'assets' is suffi-
ciently wide to. include not Dnly assets or the mDney that is still in reserve but 
also. all the loans that have been advanced. 

Shri O. Subramaniam: What about undistributed assets? 

Shri •• AnaDthasayanam Ayyangar: I will CDme to it presently. The· 
term 'assets' is wide enough to. include nDt Dnly mDney in hand Dr property in 
hand but also actiDnable claim. Whate,er might. have been advanced by the 
AdministratiDn to. variDus perSDns also. CDIDe under the heading 'assets' and as 
succeSSDr in interest to the AdministratiDn the Central GDvernment will be 
ccnnpetent to realise these IDans to. variDUS displaced persDns. 
As regards undistributed assets this term and the language was evidently 

taken frum the CDmpanies Act. where undistributed assets refer to' whatever 
remain after li'luidntiDn Dr paying off of the creditDrs. If there are no creditors 
the entire prDperty will belDng to ~ e Central GDverument. TherefDre t~e un-
distributed assets do nDt stand in the way Df the entire prDperty cDmlllg in 
and I do. nDt agree with Mr. Snbramaniam abDut the inte etllti~n which he 
has put upon the wDrd undistributed assets: ,nDr is there any necessity to." 
change that terminDlogy. 
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As regal"ds the suggestion .that those persons who are members of the 
AdvIsory Board ought not to participate where they are interested, I believe . 
. that the wording .that is used and the provision made al"e sufficiently wide. 
We are. trying. to le~d to the e t~nt of ten crores-directly seven crores, 'by way 
of re-dlseoun.tmg bIlls and promIssory notes one crore and guaranteeing losses" 
to the extent of two cr6res. 'fhere must be a provision strictly limiting the 
advance of these loans for the purpose of business or industry. It. finds a 
'Place in the preamble but not in the body of the Bill. Apart from that when-
ever any displa{Jed person does not utilise the money or otherwise the object 
of the Joan is not carried out, there is a provision in. the Bill to enable the 
Administration. to call forth the money immediately irrespective of the term 
for which the loan has been advanced. I would urge upon. the Government 
-to modify it so as to enable the Administration to call upon the bank about 
whose loans there is a guarantee to the tune of two crores also to call ba{Jk. 
immediately those loans that have been granted under circumstances similar 
to those set out in clause 14, which empowers the Central Government or' the 
Administration to call back or insist upon the payment of these loans. 

In the course of the administration various items of property may have to be 
purchased by the Administration. It may be a couple of years before the  ten 
crmes are disposed of. If my Honourable friend Mr. Ma.itra's suggestion is 
·to be accepted another ten crores Wo.uld be llec~a  We may ha.ve to 
enlarge the scope to rehabilitate people both from the . Western Punjab and 
Eastern Bengal. The work of this Administration may have to go on not fo.r 
ten but for twenty years. During this period various assets are purchased by 
the Administration. I want a provision to insist upon the Administration dis-
posing of these assets within a reasonable time. We find similar provisions in 
the Banking Bill and also in the Industrial Finance Corporation:, in the Reserve 
Bank ano all other banks, lest tlIe fluid resources at their command should be 
.locked up in immovable or movable assets. That is another suggestion for 
the consideration of the Honourable the Finance Minister. 

I wish .this Rehabilitation Administratio.n good luck and a career of useful-
ness. I hope the objects of the Bill will be implemented early and tha.t an 
those persons who have been forced to come here and settle from West Punjab 
Dr East IBengal will have nothing to complain about and would even forget 
all their sufferings and inconveniences. 
Kr. lII"uiruddin ADJDad (West Bengal: Muslim): Sir, I wish t-o speak on 

one or two points which have been touched during the deba.te. 

With regard to the question of refugees ~ East Bengal or West Punjab 
I think the definition clearly includes both. A displaced peI\!on :r:neans a e ~ n 
who is displaced  from any area outside India. East Bengal IS n ~ outsIde 
India. Tberefore the apprehensions of Mr. Maitra are not really justified. 

Pandit Lakshmi Kanta Maitra: A bumt child dreads tbe fire. 

Mr. lII"aziruddin Ahmad: To my miud the meaning is absolutely cl.far, and 
o.n the case made out by the Honourable Member, I think the Administration 
that would be set up should look into the matter and in constituting the 
Advisory Committee, the needs of West Bengal will be considered. 

With regard to extending the definition of displaced persons I think it 
should .be extended. In fact it should include persons who do not a11 co.me 
fro.m outside India. If you extend the definitio.n, help might be given to 
suitable persons accoroing to circumstances. If you do not do it, you may 
perhaps unconsciously shut out some deserving cases. There is thus no. ha.rm 
in extendiIIg the definition. When the Administration is s.et up, it would look 
into individual cases and they may "be in a position to do jushice in suitable 
cases. 
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With regard to • persons " I believe the definition of persons In the General 
Cl;luses Act would cover the cases contemplated by the Honourable Member. 
cc din~ to section 3, sub-section (39) of .the General Clauses Act, 'persons' 
:ncludeany "company, or association or body of illdividuais whether incor-
. porated or-not." 1 think partnerships will be sufficie)1tly covered by the defi-
uition of • persons' as interpreted by this Act. 

I do not wish to say anything more at this stage except to express my 
gratification and gra.titude to the Honourable Members who havetaken jio iIn-
Pl'Oving the text of the Bill by means of amendment. When I see the number 
of amendments tabled I feel ,that 1 am no longer alone but in happy company. 

Prof. Shlbban Lal Sakllena (D. P.: General): Sir, this Bill is a most im-
portant measure and enough has been said in the House to show how great 
the ueed is of a measure of this kind. I somehow feel that the way in which 
we are going about's like distributing charity to people who deserve much 
better, We have undoubtedly been faced with a colossal problem the world 
has not probably been faced with anywhere except in Eastern Prussia where 
the people were asked to go away when Russia took charge of it. But I do 
not feel that we are proceeding in the way we ought to proceed. This measure 
is [llso conceiveci in a haphazard manner. On looking into the provisions of 
this Bill I find that sub-clause (2) of clause 13 lays down that "For the purpose 
of advancing any loan under sub-section (1) the Administra.tion may call for 
any report either through its own staff or through the District Officer of the 
district iii which the borrower resides or carries on business or through any 
provincial or a State Government or through any !Bank or any other appropriate 
agency". The same trust on the District Officer as the Almighty God of a 
district is still exhibited in this Bill. What will happen is they will go to the 
District Officer ahd nfluence wll be brought to bear on him and he will r,'COf]I-
mend some who bring such influence. All this will happen, and the same 
haphazard manner of rehabilitation will contin,ue.i I do not think this is the 
manner in which we can' go about tackling this big le ~ I have been on 
the Standing Committee which advises the Ministry of Relief and Rehabilita-
tion and I have felt sick at the various resolutions passed hy the Committee 
and the failure to implement ,them-many pious _ wishes and yet very few 
ful£lled-although I know the task has been colossal and a lot has been done. 
But What I want to press is that the problem is far too big and cannot be 
solved in this manner. As my friend Mr. Khurshed Lal said only a State 
planning aud a proper place in that plan for those refugees who have to be 
rehabilitated can solve this big problem. I do not know why it is still delayed_ 
For the last six months, since this House has been converted into a sovereign 
legislature, we have been asking for all economic plan. We have been pro-
mised also and. told that we are faced with very many problems which are of 
I!reat importance and urgency. But I insist that we shall ever be busy; we 
shall pever have too much time. There should be enough men in the Govern-
ment to look' after ,the problem and to treat it as a matter of urgency. We 
must have the plan first find then alone can we put every,thing in its proper 
place. People will not hear for long the excuse that we are too busy. We 
are busy undouhtedly. Any Government will have to be busy. And Ii coun-
try freed a'fter two hundred years of foreign rule will be very much busy. But 
there should be no reason to say that we have still not enough time ~ prepare 
the plan. If we had a plan, then these forty or fifty lakhs of people----;very fine 
people, men of high initiative and enterprise, probably the best stock in our 
country-could be settled in a manner which should have been good for them 
and which would have also made our nation great and helped in UJe execu,tion 
of the great plan wh;ch we have to put before .our country. • 

Our friend Pandit Maitra. has told us the gruesome· tale of Eastern ilengal. 
I had the occasion to visit Calcutta only four days ago and I can also bear 
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witness to what he has said. It is really a. very sad state of 
affairs:' We know 

our t aditi ~  The traditions of the Congress have been non-communal. We
 

ltre proud of them. But we cannot blink our eyes to facts. We must t
ake 

n~ consideration things that are happening. Unless we stop
 these things I 

t?mk we shall have a tragedy far greater than what happened
 in Wes.t Punjab. 

There are only nfty Iakhs of people who were transferred f
rom West Punjab 

to East Punjab and to other parts of the country. But 
imagine in East 

Bengal t~e e are Ii crores of non-Muslims. If in the manner in which people 

are runnmg away,from that place their coming still continu
es I do not .think 

this. Bill or any IBill of the sort will be able to help even t
he urban refugees 

commg from there. Although this Bill includes in its den
nition .those who 

have come from ;East Bengal. it will have to be provided 
with much larger 

funds if it wants to cater for people who are coming from ther
e. I hope instead 

of curing the consequences of a disease we shall .try to remo
ve tbe cause of "it. 

We must somehow be able to see that our nntionnlR there a
re able to live in 

se'l-msp;:ct. Ii do not know when we shall be able to achiev
e that end. But 

it is sickening and it cannot be tolerated very much longer.
 My Honourable 

fr:end Pandit Maitra was very subdued-and intentionally
, purposely and 

deliberately in the interests of the great cause held by our G
reat Leader who 

is no longer with us. But we shall ignore tbe disease only 
at our cost. We 

must try to see that we ure able to instil in the minds of 
the people in the 

other Dominion "that they shall respect our decis;ons, tha
t they shall not 

have .the liberty that they are trying to have at present and that 
the nation 

shall not tolerate it for much longer. 

These Bills are a token of our concern for those people. I k
now they can-

not help them. Ten crore of rupees is a drop in the ocean; 
The people who 

have come from there have left large properties. Men who 
were pioneers of 

industry, who owned large business, are now walking in the s
treets as beggars. 

We cannot hope to rehabilitate them with ten crOTeS of rup
ees or with any 

amount that we can give them. What we want is that th
ose men must .be 

made safe where they are. I h?pe that our Government 
will so arrange 

matters that those people begin .to feel that they have seU
-respect and that 

they can live with  self-respect there. I remember a time wh
en a British lady 

·wus molested in Afghanistan or somewhere there and the 
whole. ~ u e of 

Commons rose in indignation. We have had instances wher
e Bntish people 

were illtreated in Horig Kong by the ;r'upanese and the who
le Commons was 

enraged. On the :6oor of this House my friend Mr. Maitra 
has told us ~e-

some details of the happenings in East Bengal und yet I urn 
surprised 

5 P.M. we have not been able to do a.nything to stop t ~ things. ~ ~ can 

we go on in this manner? What will b.e. the na.tional prestI
ge If we 

allow such things to continue for any length of tIme? 

JIr. Ohainna.n: The Honourable Member may continue his speech 
toltlOTTOW. 

The AS8embly then adjaurned tin a Quarter to Eleven of thh 
Clock on 

Tuesday the 2nd MaTch. 1948. 
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